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r Oath or Afftnnatlon 
';Shri Lalit Narayan Mishra made and subscr:!bed the oath in Hindi and 
, ok his seat in the House. 

Z. J)resident's Address-Laid Oft die Table 
Secretary laid on the Table a copy of the President's Address to both 

Houses of Parliament nssembled together on the 13th March, 1972. 
3. Obituary References 
f 
" The Speaker, Sbrimati Indira Gandhi; Sarvashri S .• M. Banerjee, 

rshn,an Manoharan, Jagannathrao Joshi, Piloo MOOy and Shrimati 
arjoric Godfrey made refeJ:ences ~o the pa',,:;'"lg away of (1) His Majesty 

KinR Mahendra Bir Bikram Shah Deva of Nepal; (2) Shri Asghar 
ssain and Shri Durgadas Bhatia, who were sitting Members of Lok 

I bha; and (3) Shri B. K. Gaikwad, who was a Member of the Second Lok 
'bha; Swami Ramanand T'rtha. who was a Member of the First and 
::ond Lok Sabha; Shri Shiva Nand Ramaul. who was a Member of the 

:"~nd Lok Sabba; Shri N. C. Chatterjee, who was a Member of the First • 
. ird and Fourth Lok Sabha; Shri V. S. Sarwate, who was a Menlber of 
,e Constituent Assembly and Provisional Parliament; Shri Gulabshanker 
. mritlal Dholakia, who was a Member of the Provisional Parliament and 

. ' Ie First Lok Sabha; Shri H. Siddananjappa, who was a Member of the 
.-irst. Second and 'I'hird Lok Sabha; and Shrimati Sushama Sen. who a 
1\1ember of the First Lok Sabha. 

; Thereafter, Members stood in silence for a short whi~ as a mark of 
;I.spect. 
, Papers Laid on the Table 

" '!'be following papers were la'd on the Table:-
(1) A C'opy of 'Economic Survey, 1971-72'. 
(2) A cqpyof the Annual Report (Hindi and Engll,sh versions) of 

the Post-Graduate Institute of Medical Education and Research, 
Chandigarh. for the year 1970-71, under section 19 of the Post-
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· \ t' Graduate Institute of Med:cal Education and Researt_~. 
Chandigarh, Act, 1966. -:. 

(3) A copy of the Public Premises (Eviction of Unauthorised Oce .' ';: ~ 
pants) Rules, 1971 (Hindi and English versions) published Jl 
Notification No. G.S.R. 1883 in Gazette of Ind'a dated the 1'- • 
December, ]971, uDder 8ub-section (3) of section 18 of e 
Public Premises (Eviction of Unauthorised Occupants) A .t, 
1971. 

(4) A copy each of the follow-mg Ordinances (Hindi and Engl fh 
versions) under prov:s!ons of article 123(2) (a) of the Con tl-
tution:-

(i) The Contingency Fund of India (Amendment) Ordin·an '! 
1972 (No.1 of 1972) promulgated by the President on ,\. 
9th February, 1972. -

(ii) The Administrators-General (Amendment) Ordinance, 1 
(No.2 of 1972) promulgated by the President on the 2 
February. 1972. 

(iii) The Pubb~ Wakfs (Extension of Limitation) (DE 
Amendment) Ordinance, 1972 (No.3 of 1972) promulga 
by the President on the 8th March, 1972. 

(iv) The Indian Copper Corporation (Taking over of Manag~ 
ment) Ordinance, 1972 (No.4 of 1972) promulgated by tht 
President on the 10th March, 1972. ~, 

(3) A copy of the Annual Accounts (Hindi and English versions) 
of the Madras Port Trust for the year 1969-70 and the Audit 
Report thereon. 

(6) A copy of the Seamen's Provident Fund (Third Amendment) 
Scheme, 1971 (Hindi and Engl;.sh versions) published in Noti';, 
flcation No. G.S.R. 1907 in Gazette of India dated the 18t,,' 
December, 1971, under section 24 of the Seamen's Providl!rI j 
Fund Act, 1966. 1.1" .. ',.,. (7) A copy of the Annual Administration Report (Hindi and ~~ 
1ish versions) of the Delhi Development AuthOrity for the y :edt. 
1970-71 under secfon 26 of the Delhi Development Act, 195 . 

- 1 
(8) A copy each of the following Reports (Hindi and Eng :I-h 

versions):- t 
(1, Annual Report of the Technical Teachers' Training Institute:' 

Calcutta, for the years 1967-68 and 1968-69. 
(li) Annual Report of the Technical Teachers' Training Institute, ; 

Calcutta, for the year 1969-70. 
Oii) Annual Report of the Technical Teachers' Training In 

tute (Southern Region), Madras, for the year 1968-69. 
(iv) Annual Report of the Technical Teachers' Training Instit . te 

(Southern Region), Madras, for the year 1969-70. 

(v) Annual Report of the Western Regional Institute for Tecl 
cal Teacher Training, Bhopal, for the year 1969-70. ' 



(vi) Annual Report of the Technical Teachers' Training Institute 
(Northern Region), Chandigarh, for the year 1968-69. 

(vii) Annual Report of the Technical Teachers' Training Insti-
tute (Northern Region), Chandigatb, for the year 1969-70. 

(9) A statement (Hindi and EngUsh versions) showing reasons .for 
delay in submission of Annual Reports of the Techmcal 
Teachers' Training Institutes. 

0t0Vii) A copy of the Proclamation (Hindi and English versionsY n dated the 9th J,anuary, 1972 issued by the President under 
•. clause (1) of article 356 of the Constitution in relation to the 
: IState of Bihar published in Notification No. G.S.R. 19(E). in 
: Gazette of India dated the 9th January, 1972, under article 

356(3) of the Constitution. 
(ii)A copy of the Order (Hindi and English versions) dated the 

9th January, 1972, made by the President in pursuance of 
sub-clause (i) of clause (c) of the above Proclamation, pub-
lished in Notification No. G.S.R. 20(E) in Gazette of Ind'. 
dated the 9th January, 1972. 

(iiP A copy of the Report (Hindi and English versions) of the 
I. Governor of Bihar dated the 27th December, 1971 to the Presi-
'-dent. 

~H (i) A copy of the Proclamation (Hindi and English versions) 
';dated the 21st January, 1972 issued by the President under 
.clause (1) of article 356 of the Constitution in relation to the 

! State of Tripura. published in Notification No. G.S.R. 49(E) 
in Gazette of India dated the 21st January, 1972, under article 
356(3) of the Constitution. 

(ti) A copy of the Order (Hindi and English versions) dated the 
21st January. 1972, made by the President in pursuance of 
sub-clause (i) of clause (c) of the above Proclamation, publish-
ed in NotificaHm No. G.S.R. 50(E) in Gazette of India dated 

/''; the 21st January, 1972 . 

./(12)}(i) A copy of the Proclamation (Hindi and English versions) 
-' dated the 21st January, 1972 issued by the President under 
. clause (1) of article 356 of the Constitution in rel'ation to the 
State of Man 'd>ur , published in Notification No. G.S.R. 51 (E) 
in Gazette of India dated the 21st Januarv. 1972, under article 
356(3) of the Constitution. ., 

(ii) A copy of the Order (Hindi and English versions) dated the 
21st .January, 1972, made by the Prrsident in pursuancp of 

.sub-clause (i) of clause (c) of the above Proclamation pub-
,lished in Notification No. G.S.R. 52(E) in Gazette of'India i. /, ..... dated the 21st January, 1972. 

~b)i (i) A copy of the Proclamation (Hindi and English versions) 
: dated the 9th March, 1972 issued by the President under 

clause (1) of article 356 of the Constitution in relation to the I State of Bihar, published in Notification No. G.S.R. 97(E) in 
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'~Gazette of India clat1!d the 9th 'March, 1972, uuder article 
;, '3M (3) of the Constitution. 

(ii) A copy of the Order, (Hindi and English vers'ona) dated the 
i '9th March, 1972, made by the President in pursuance of sub-

, : cla~e (i) of clause (c) of the above Proclamation, publi'Shed 
I in Notification No. G.S.R. 98(E) in Gal'lette of India dated the 
19th March, 1972. 

(14) A copy of the Annual Report (Hind' and Engli,h versions) of 
the Indian Council of Agricultural Research, New Delhi, for 
the year 1969-70. 

(15) A copy of the Annual Report (Hindi version) of the Indian 
Dairy Corporation, Baroda, for the year 1970-71 along with 
the Audited Accounts, under sub-section (1) of section 619A 
of t~ Companies Act, 1956. 

(16) A copy of the Annual Report (H .ndi and English versions) of ~ 
the Development CouQciI for Sugar Industry for the year , 
1970-71, under sub-section (4) of seCtion 7 of the Industries 
(Development and Regulation) Act, 1951. 

(7) A copy each of the following Gujarat Government Notifica-
tions under sub-section (4) of section 323 of the GUjarat 
Panchayats Act, 1961, read with clause (c) (iv) of the Pro-
clamation dated the 13th May, 1971, issued by the Pres:dent in 
reIat'oll to the State of Gujarat:-

(a) (i) The Guj-arat Panchayat Allocated Servants (Re-alloca-
tion to State Service) (Amendment) Rules, 1971 published 
in Notification No. kP171-361PRR-54(1)171-JH in Gujarat. 
Government Gazette dated the 6th April, 1971, together with 

an explanatory note. 
(ii) Statement explaining the' reasons for not laying the Hind 

version of the above Notification. 
(iii) Statement shOWing reasons for delay in laying the above ,III 

Notification. 
(b) (i) The Gujarat Panchayat Service General Provident Fund 

Rules, 1971 published in Notification No. KP171-1091GPFI 
1067-5534-TH in Gujarat Government Gazette dated the 27th 
July, 1971, together with an explanatory note. • 

(ii) Statement explaining the reasons for not lay;ng the Hind 
version of the above Notification. 

(iii) Statement showing reasons for delay in laying the above 
Notificat' on. 

(e) (i) The Gujarat Gram and Nagar Panchayats Taxes and 
Fees (Amendment) Rules, 1971 published in Notification 
No. KP171-1471PRR-431 (24) 171-JH in Gujarat Government 
Gazette dated the 21st September, 1971 together with an 
explanatory note. . 

(ii) Statement· explaining th~ reasons for not laying the Hindi ii 
version of the above Notiftcat~on. 



I 
I 

(ii' Statement showing reasons for delay in laying the above 
otification. 

rt of Joint Committee on Amendments to Election Law 
hri Jagannath Rao presented the Report (Parts I & II) of the Joint 

~ommittl.'c on Amendments to Election Law. 

6. Statement Re: Supplementary Demands for Grant. (General) for 
1971-72 

Shr' K. R. Ganesh presented a statement showing Supplementary 
Demllnds for Grants in respect of the Budget (General) for 1971-72. 

7. Statement Re: Demands for Excess Grants (General) far 1969-70 
Shrj K. R. Gan('sh presented a statement showing Demands for Excess 

Grants in respect of the Budget (General) for 1969-70. 

8. Statement Re: Supplementary Demands for Grants (Railways) for 
1971-72 

Shri K. Hanumanthaiya presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 1971-72. 

9. Statement RC': Demands for Excess Grants (Railways) for 1969-70 
Shri K. Hanumanthaiya presented a statement showing Demands for 

Excess Grants in respect of the Budget (Railways) for 1969-70. 

1.03 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 14th M.arch, 1972) 

4~I 

GMGIPND-LS 1-3213 (D) LS-13-3-72-810. 

S. L. SHAKDHER, 
Secretary. 
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:';!. Obituary Reference 
;ie' The Speaker; Shrimati Indira Gandhi; Sarvashri Jyotirmoy Bosu, Indra-
jit Gupta, G. Viswanathan and Atal Bihari Vajpayee made references to 
the passing away of Shri A. V. Raghavan, who was a Member of the Third 
Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 1, 3, 4, 7-15, 17 and 18 were orally an:;wered. 

Replies to remaining question" were laid on the Table. 

3. Un starred Questions 
Replies to Unstarred Questions Nos. 1-12, 14-73. 75-103, 105-

117-146 and 148-190 were laid on the Table. 

4. Calling Attention 
&hri Madhu Dandavate called the attention of the Minister of Tourism 

and Civil Aviation to the reported hijacking of an International plan im-
mediately after its departure from Delhi Airport on the 22nd February, 
1972 and steps taken by the Government to tighten the security measures 
at the Airport. 

The Minister of Tourism and Civil Aviation made a statement in re-
gard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table:- V 

(1) A copy of the Forty-fourth Report of the Law Commission db 
the appellate jurisdiction of the Supreme Court in civU 
matters. V 

(2) A copy of the Forty-fifth Report of the Law Commission on 
Civil Appeals to the Supreme Court on a certificate of fitness 
under Article 133 of the Constitution. 

[p.T.O. 
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(3) A statement on exports statistics for 1970-71. 
(4) A copy of the Annual Report (Hindi and English versions) of 

the Export Inspection Council and Agencies for the year 1970-
71 ,along with the Audited Accounts. 

(5) A copy of Notification No. S.O. 5535 (Hindi and English ver-
sions published in Gazette of India dated the 20th Decem-
ber, 1971 regarding management of the Muir Mills Limited, 
Kanpur, under sub-section . (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951. 

(6) A copy each of the following Notifications (Hindi and English 
versiOllls) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-
(i) The Export of Transmission Line Towers (Quality Control 

and Inspection) Rules, 1971, published in Notification , 
NO'. S.O. 5577 in Gazette of India dated the 25th December, 
1971, ' 

(ii) The Export of Jute Products (Quality Control and Inspec-
tion) AfIlendment Rules, 1972, published in Notification No. 
5.0. 3P~ in Gaz~.tte of India da:t~ the l~th Jan4MY,' 1972. 

(iii) The Export of Coir Products (Inspection) Amendment 
Rules, 191~ pubHshed in Nptification No. S.O. 38-E in 
Gazette of India dated the 18th January, 1972. 

(iv) The Export of Coir Yarn (Inspection) A-mendment Rules, 
1972, published in Notification No. S,O. 38A(E) in Gazette 
of India dated the 18th January, 1972. 

(v) The Export of Coir Products (Inspection) Second Amepd-
ment Rules, 1972, published in Notification No. S.O. 855 
in Gazette of India dated the 4th March, 1972, 

(vi) The Export of Coir Yarn (Inspection) Second Amendment 
Rules, 1972, published in Notification No. S.O. 856 in 
Gazette of India dated the 4th March, 1972. 

6 . .c\sSeJlt to Billa 
(i) Secretary laid on the T~ble following nine Bills passed by the 

Ho~s of Parliament during the last Session and assented to:-..... . ' .' .' ~ , , 

(1) The, Companies (Surcharge on Income-tax) Bill, 1971. 

(2) The ~dian Tariff (Amendment) Bill, 1971. 

(3) The Essential Commodities (Amendment) Bill, 1971. 

(4) The Uttar Pradesh Cantonments (Control of Rent and Eviction) 
(Repeal) Bill, 1971. 

(~) The Preventipn pf Insults to. National Honour Bill, 1971. 
(6) The CClTltempt of Courts Bill, 1971. 

• 

(7) Th~ Union Territories T.axation Laws (Amendm~nt) Bill, 1971. "" 

(8) The s.'upreme Court Judges (Conditions of Service) Amend-
ment Bm, 1971. 
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(9) The High Court Judges (Conditions of Seryic~1 ~eDdm,~~ ijill, 
1971. 

(ii) ~ret~ry also lajd ()Q. the Tab~~ copies, duly a4then~.icated by the 
Secretary of Rajya Sabha, of the followipg twenty-s~ven Billt; pllssed by 
the Houses of Parliament during the las~ Session and ~sented to:-

(1) The Prevention of Food Adulteration (Amendm~r-t) Bill, 1~71. 

(2) 'I'he Defence of India Bill, 1971. 
(3) The International Airports Authority Bill, 1971. 
(4) The Emerge.ncy Risks (Goods) Insurance Bill, 1~71. 
(5) Th~ Emergency Risks (Undert~ngs) Insur~nce Bill, 1971. 
(6) The Small Coins (Offences) ~ill, 1971. 
(7) The Forward Contra~ts (Regulatjon) Amendment Bill, 1971. 
(8) The Coal Bearing Areas (Acquisition and Development) Amepd-

ment and Validation Bill, 1971. 
, ' , 

(9) The Comptroller anq Auditor-General's (Quties, Powers and 
Conditions 6f5ervice) Bill, 1971." . 

(10) The Visva-Bharati (Amendment) Bill, 1971. 

(11) The Naval and Aircraft Prize Bill, 1971. 
(12) The Jaya,nti Shipping Company (Acquisition of Shares) Bill, 

1971. 
(13) The Coking Coal Mines (Emergency Provisions) Bill, 1971. 
(14) The Asian Refractories Limited (Acquisition of Undertaking) 

Bill, 1971. 
(15) The Delhi Road Transport Laws (Amendment) Bill, 1971. 
(16) The Industries (Development and Regul~tion) Am~n. dment 

Bill, 1971. ' . 
(17) The Personal Injuries (Emergency Provisions) Amendment 

Bill, 1971. 

(18) ~i, ~~~~~nal Injur~~~ (~~~~HOD I~~~r~~ce) ~~n4qleDt 

(19) The Manipur (Hill Areas) District Councils BilJ, Hfp. 
(20) The Constitution (Twenty-sixth Amendment) Bill, 1971. 

~~1) TIle Cp~~~~~~ of f~q~~ (~~EW-t) a~ll, 1971. 
(22) The Companies (Amendment) Bill, 1971. 
(;'i) Th~ No.rtll~tem Areas (Reorganisation) Bill, 1971. 
(24) The Delhi Sikh Gurdwaras Bill, 1971. 
(25) The Constitution (Twenty-seventh Amendment) Bill, 1971. 
(26) The Government of Union Territories (Amendment) BiU, 1971. 

.:. • ':'...., .... ~ ,j .' f .. 

(27) The North-Eastern Council Bill, 1971. . 

[p.T.O. 



7. The Budget (Railways)-1912-13 
Shri K. Hanumanthaiya presented a statement of the estimated 

receipts and expenditure of the Government of India for the year 1972-
73 in respect of Railways. 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled ,:z.t 2.20 P.M.) 

8. Motion of Thanks on the President's Address 
Shri O. V. Alagesan moved the following motion:-

"That an Address be presented to the President in the following 
terms :-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses for Parliament 
assembled together on the 13th March, 1972'." 

Shri H. K. L. Bhagst seconded the motion. 
Twenty-nine amendments [Nos. 1 to 18 and 20 to 30] were moved. 
The following Members toO'k part i'n the debate:-

(1) Shri A. K. Gopalan 
(2) Shri C. M. Stephen 
(3) Shri H. N. Mukerjee 
(4) Shri Sakti Kumar Sarkar 
(5) Shri K. Suryanarayana 
(6) Dr. KaBas 
(7) Shri Piloo Mody 
(8) Shri Shy am Sunder Mohapatra 
(9) Shri Nathuram Mirdha 

(11{) Shri P. Ganga Reddy 
The discussion was not concluded. 

*9. Report of Bu.bless Ad~ Committee 
8hri Raj Bahadur presented the Eighth Report of the Business Advi-

FlOry Committee. 
6 P.M. 

[Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th March, 
1972]. 

• Presented at 5.35 P.M. 
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S.· L. SHAKDHER, 
Secretary. 
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11 A.M. 

lit. Starred Questicml 
Starred Questio~ Nos. 21, 23, 25-28 and 30-34 were orally answered. 

Replies to remaining questions were laid on the Table. 
2. Unstarred QuestiODI 

Replies to Unstarred Questions Nos. 191-223, 225-233, 235-264, 266-
277, 279-303, 305-308 and 310-328 were laid on the Table. 

A statement by the Minister of State in the Ministry of Industrial 
Development correcting the reply given on the 27th July, 1971 to Part (b) 
of Unstarred Question No. 6116 regarding Idle Capacity in the Capital 
Goods Industries was laid on the Table. 
3. Calling Attention 

Shri Shashi Bhushan called the attention of the Minister of Home 
Affairs to the reported deaths of more than hundred persons in Delhi due 
to liquor poisoning and the action taken by the Govemment in this 

... regard. 
The Minister of State for Home Affairs made a statement in regard 

:hereto. 
t <L Papers Laid on the Table .', 
• 

. , cc 

The following 'Papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Indian Telephone Industries Limited, Bangalore, for the 
year 1970-71 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956. 

(2) A copy each of the following President's Acts (Hindi and Eng-
Ush versions) under sub-section (3) of section 30£ the Punjab 
State Legislature (Delegation of Powers) Act; 1971:-

(i) The Punjab -General Sales Tax (Amendment)A,ct, 1971 
(President's Act No. 21 of 1971) published in Gazette of 
India dated the 22nd December, 1971 . 

£p.T.O. 
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(ii) The Punjab Entertainments Duty (Amendment) Act, 1971 
(President's Act No. 22 of 1971) published in Gazette of" \ 
India dated the 22nd December, 1971. 

(ill) The Punjab Passengers and Goods Taxation (Amendment) 
Act, 1971 (President's Act No. 23 of 1971) published in 
Gazette of India dated the 22nd December, 1971. 

(iv) The Indian Stamp (Punjab Amendment) Act, 1971 (Presi-
dent's Act No. 24 of 1971) 'Published in Gazette of 
India dated the 22nd December, 1971. 

(3) A copy of the Adjudication Proceedings and Appeal (Amend-
ment) Rules, 1971 (Hindi 'and English versions) published in 
Notification No. S.O. 5389 in Gazette of India dated the 11th 
December, 19'71, under suh-aection (3) of secti~ 27 of the 
Foretign Exchange Regulation Act, 1947. 

(4) (a) A copy each of the following Notifications (Hindi and 0 ), 
Engliah. versions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Administrative Service (Appointment by Pro-
motion) Secedn Amendment Regulations, 1971, published in 
Notiftcation No. G.S.R. 1655 in Gazette of India dated the 
6th November, 1971. -

(it) The Indian Police Service (Appointment by Promotion) 
Third Amendment Regulations, 1971, published in Notifi-
cation No. G.S.R. 1656 in Gazette of India dated the 
6th November, 1971. 

(iii) The Indian Forest Service (Recruit~nt) Fifth Amend-
ment Rules, 1971, published in Notification No. G.S.R. 1690 
in Gazette of India dated the 13th November, 1971. 

(iv) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula- '\ 
tions, 1971, published in Notification No. G.S.R. 1691 in 
Gazette of India dated the 13th November, 1971. 

(v) The Indian Forest Service (Pay) Fourth Amendment Rules, t) 
1971, publihhed in Notification No. G.S.R. 1772 in Gazette 

of India dated the 27th November, 1971. 
(vi) The Indian Administrative Service (Probationers' Final 

Examination) Amendment Regulations, 1971, published in 
Notification No.G.S.R. 1794 in Gazette of India dated the 
4th December, 1971. 

(Yil) '!'be All India Serrices (Study Leave) Amendment Regu-
lations, 1971, published i1n Notification No. G.S.B. 1857 in 
Gazette of India dated the 'llth December-, 1971. 

(viii) . The Indian For. Service (Appointment by Promotion) 
Amendment Regulations, 19'12. published' in Notification 
No. G.S.R. 108 in Gazette of India dated the 15th January "'1" 
1972. ' 



(b) Two statements (Hindi and English verlions) showing reaso~s 
for delay in laying the NotificatioDi menttoaed at (i) to (VI) 
above. 

(~) A copy of the following Notifications under section 35 of the 
Defence of India Act, 1971:-

(i) Hindi version of the Defence of India (Requisitioning and 
Acquisition of Immovable Property) Rules, 1'71, published 
in Notification No. G.S.R. 1888 in Gazette of India dated the 
17th December, 1971. 

(ii) The Defence of India (Amendment) Rules, 1971 (Hindi and 
English versions) published in Notification No. G.S.R. 1958 
in Gazette of India dated the 23rd December, 1971. 

(6) A copy of the Mysore State Police (Disciplinary Proceedings) 
(Second Amendment) Rules, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 244 in Mysore Gazette 
dated the 12th August, 1971, under sub-section (4) of section 
163 of the Mysore Police Act, 1963, read with clause (c)(iv) 
of the Procbamation dated the 27th March, 1971, issued by 
the President in relation to the State of Mysore. 

(7) A copy of the Civil Defence (Amendment) Rules, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 1847 
in Gazette of India dated the 8th December, 1971, under 
section 20 of the Civil Defence Act, 1968. 

5. Intimation Re: Conviction of Member 
The Speaker informed the House of a communication dated the 14th 

March, 1972, from the Superintendent of Police, C.S.E. and Western 
Railways, Nagpur, intimating that Shri Jambuwant Dhote, Member, Lok 
Sabha, was tried by the Special Judicial Magistrate, First Class, Rail-
ways, Nagpur, in Criminal Case No. 2712/68 and was convicted (1) for 
offence under Section 323, Indian Penal Code and was sentenced to im-
prisonment till the rising of the Court and' to pay fine of Rs. 500, in 
default to undergo rigorous imprisonment for a period of one month and 
(ii) for offence under Section 120(B) of the Indian Railways Act and 
was sentenced to pay a fine of Rs. 50, in default to suffer rigorous im-
prteonment for five days. 'n1e Member requested for time for paying 
the amount of fine which was granted by the Court upto the 30th March. 
1972. . .'" ~ .. ,,,. • 

I. Report ef Committee on Private Members' Bills and Resol1ltiaal 
Shr.i G. G. Swell presented the Ninth Repol"t of the Committee on 

Private Members' Bills and ResolutionR. 
7. Motion Regarding Report of Select Committee 

Shri C. M. Stephen moved the following motion:-
"That this House do extend the time for the presentation of the 

Report of the Select Committee on the Bill to provide for a 
scheme for the payment of jlratufty to employees engaged in 
factories, mines, plantations, shops or other establishments 
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and for matters connected therewith or incidental thereto upto 
the 1st May, 1972." 

The motion was adopted. 
8. Motion Regarding Eighth Report of Business Advisory Committee 

Shri Raj Bahadur moved the following motion:-
"That this House do agree with the Eighth Report of the Business 

Advisory Commit1Jee presented to the House on the 14th 
March, 1972." 

The motion was adopted. 
9. Supplementary Demands for Grants (GeneraJ)-1971·7Z 

Di1;Cussion on the Supplementary Demands for Gr.ants Nos. 2 to 5, 12, 
15, 16, 18, 20, 22, 24, 29, 32 to 34, 38 to 42, 46 to 49, 51A; 52; 54; 56; 70; 
71, 78, 86, 93, 97, 101, 103, 116, 121, 122, 124; 126; 128; 133; 137; 141 and 143 
in respect of the Budget (General) for 1971-72, commened and was con· 
eluded . 

.l<'our cut motions wen! moved. 
(Lok Sabha adjourned at 1 P.M. and re-assembted at 2.05 P.M.) 

Cut motion Nos. 1 to 3 were negatived. 
On Cut motion No.4 moved by Shri R. V. Bade, the House divided, 

Ayes 22; Noes 74. The cut motion was accordingly negatived. 
All the Supplementary Demands for Grants as shown under column 3 

of the printed Lsit of Supplementary Demands for Grants (General) for 
1971.72, were voted in full. 
10. Government Bill-Introduced 

The Appropriation Bill, 1972. 
11. Gqvernment Om-Passed 

The Appropriation Bill, 1972 
The .motion for consideration of the Bill was moved by Shri K. R. 

Ganesh. 
The motion for consideration was adopted and clause-by-clause conal-

deTation . of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title ~e also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

12. Demands for Excess Grants (General)-1969.70 
Discussion on the Demands for Excess Grants Nos. 4, 5, 23, 34, 40 

53, 62, 77 to 79, 88, 94, 103 and 109 in respect of the Budget (General for 
1~69.70, commenced and was concluded. 

All the Demands for Excess Grants as shown under column 3 of the 
prjn~ed List of Demands for Excess Grants (General) for 1969·70, were 
voted in full. 

499 



~ovemment BiIl-lntrocluced 
The Appropri.ation (No.2) Bill, 1972. 

14. GoverDJD.eDt Bill-Paaaed 
• The Appropriation (No.2) Bill, 1972 

The motion for consideration of the Bill was moved by Shri K. B. 
Ganeah. ~... .. j 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were I8dop1led. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

15. Supplementary Demands for Grants (Railways)-19n-72 
t.." Discussion on the Supplementary Demands for Grants Nos. 3 to 6, 8 flo 10, 15, 16 .and 18 to 20 in respect of the Budget (Railways) for 

1971-72, commenced and was concluded.. 
All the Supplementary Demands for Grants as shown under column 

· 3 of the printed List of Supplementary Demands for Grants (Railways) 
for 1971-72, were voted in full. 

· 16. Demands for Excess Grants (Railways)-I969-70 
Discussion on the Demands for Excess Grants Nos. 7, 9, 16 and 20 in 

respect of the Budget (Railways) for 1969-70, commenced and was 
;concluded. fAll the Demands for Excess Grants as shown under column 3 of the 

.
. rinted List of Demands for Excess Grants, (Railways) for 1969-70, were 

· oted in full . 
. ' .48 P.M. 
· Lok Sabha adjourned till 11 AM. on Thursday, the 16th MaTCh, 1972) 
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LOK SABHA 

BULLETIN-PART I 
lBrief Record of ~roceedings] 

Thursday, March 16, 1972/Phalguna 26, 1893 (Saka) 

No. 106 

1. Oath or AfIlnnation 
The following Members made and subscribed the oath or affirmation 

and took their seats in the House:-
(1) Shri Vasantrao Purushottam Sathe (affirmation in English). 
(2) Shri Raghunandan Lal Bhatia (oath in English). 

2. Starred Questions 
Stal'lred Questions Nos. 42, 43, 45, 46, 48, 50, 52 and 53 were orally 

answered. Replies to remaining questions were laid on the 'llable. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 329-383, 385-400, 402-411, 413-

422, 424, 425 and 427-449 were laid on the Table. 

4. Announcement by Speaker 
The Speaker announced that as was customary, the House would 

adjourn at 4.30 P.M. today to re-assemble at 5. P.M. for the presentation 
of the Budget. 

5. Calling Attt!ntion 
Shri S. Radhakrishnan called the attention of the Minister of Agri-

culture to the reported grave situation in Tamil Nadu and other States 
owing to disparities in sugar-cane prices not in proportion with the 
price of sugar sold in the market or with the recovery of sugar assessed 
in the factories resulting in high price to the consumers. 

The Minister of Agriculture l1}ade a' statement in regard thereto. 
6. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Coal Board, Calcutta, for the year 1970-71. 
(2) ~ copy each of the ~ollowing papers (Hindi and English. ver-

SIOns) under sub-sectlon (1) of section 619A of the Companies 
Act, 1956:-

[P.T.O. 
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(i) Review by the Government on the working of the Singareni 
Collieries Company Limited, for the year 1970-71. 

(ii) Annual Report of the Singtareni Collieries Company Limited, 
for the year 1970-71 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy each of the followinJ( Notification under sUb-section 
(1) of section 28 of the Mines and Minerals (Regulation and 
Development) Act, .1957:-

(i) The Mineral" Co~ession (First Amendment) Rules, 1971, 
(Hindi and English versions) published ,in Notification 
No. G.S.R. 1279 in Gazette of India dated the 11th Septem-
ber, 1971 together withoorrigendum thereto (English ver-
sion) published in Notiflcation No. G.S.R. 66 in Gazette of 
India dated the 1st January, 1972. 

(ii)The Mil'ler.al Concession (Third Amendment) Rules, 1971, 
(Hindi and English version§) published in Notification 
No. G.S.R. 1579 in Gazette of India dated the 23rd October, 
1971. 

(iii) The Mineral Concession (Second Amendment) Rules, 1971 
(Hindi and English versions) published in Notification 
No. G.S.R. 1580 in Gazette of India dated the 23rd October, 
1971. 

(iv) The Mineral Concession (Fifth Amendrmmt) Rules, 1971 
(Hindi and English versions) published in Notification 
No. G.S.R. 1581 in Gazette of India dated the 23rd October, 
1971. 

(v) The Mineral Concession (Fourth Amendment) Rules. 1971 
(Hindi and English versions) published in NotificEltion 
No. G.S.R. 1582 in Gaz(>tte. of India dated the 28rd October, 
1971. 

(vi) G.S.R. 65 (Hindi and English versions) published in Gazette 
of India dated the 1st January, '1972 making certain amend-
ment to the Second SchedUle to the said Act. 

(4) A copy each of the fol1owin~ Notifications (Hindi and English 
versions) under sub-section (3) of section 24 of the Passports 
Act, 1967:-

(i). The Passports (Fifth Amendment) Rules. 1971, published in 
. Notification No. G.S.R. 1962 in Gazette of India dated the 

24th December, 1971.· 
(ii) G.S.R. 58(E) published in Gazette of India dated the 25th 

January, 1972. 

(iii) The Passports Amendment Rules 1972, published in Noti-
fication No. G.s.R. 59(E) in Gazette of India dated the 25th 
January. 1972. 

(5) A copv of the Minimum Wage:; (Central) Amendment Rules. 
1971 (Hindi and Enflish version~) published in Notification 
No. G.S.R. 1890 in Gazette of India dated the 18th December 
1971, under section 30-A of the Minimum Wa~ Act, 1948. ' 
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7. ' ..... ·for BIedioato (lollllllittee 
Prof. S. Nurul Hasan moved the following motion:-

"That in pursuance of sub-paral (2) (d) of paragraph 3 of. the late 
Department of Education, Health and Lands Resolution No. F 
122-3/35-E. dated the 8th ~ugust, 1935, as amended frol,ll time 
to time, the Members of thlS House do prooeedto elect,in such 
manner as the Speaker may direct, fGur members from among 
themselves to serve as men\bers of the Central Advisory 
Board of Education, subject to the other provisions of the said 
Resolution. " 

The motion was adopted. 
8. Motion Regarding Report of Select Committee 

Shri Tridib Chaudhuri moved the fonowing motion:-
"That this House do further extend the WIle for the ,presentation 

~ of the Report of the Select Committee on the Bill further to 
amend the Central Sales Tax Act, 1956, upto the last day of 
the next session." 

The motion was adopted. 
9. Government Bill-Introduced 

The Appropriation (Railways) Bill, 197~. 

10. Government Bill-Passed , 
The Appropriation (Railways) Bill, 1972 

The motion for consideration of the Bill was moved by Shri Moham-
med Shafi Qureshi. 

Shri S. M. Banerjee took part in the debate. 
Shri Mohammed Shaft Qureshi replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shl'i Moftammed 

Shafi Qureshi. 

• The motion was adopted and the Bill was' passed. 
11. Government Bill-Introduced 

The Appropriation (Railways) No.2 Bill, 1972. 
12. Government Bill-Passed 

The Appropriation (Railways) No.2 Bill, 1972 
The motion for consid~ration of the Bill W8'" moved by Shri Mohammed 

:Shaft Qureshi. 
. The mot1on for consideration was adopted and clause-by-clause consi~ 
I deration of the Bill was taken up. " 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title ~re also adopted. 
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The motion that the Bill be passed was moved by Shri Mohammed 
Shaft Qureshi. 

The motion was adopted and the Bill was passed. 
(Lok SabOO adjourned at 1.10 P.M. and re-as.embled at 2,.05 P.M.) 

13. Motion of 'Ibanks on the hesident's Address 
Discussion on the following motion moved by Shri O. V.' Alagesan 

and seconded by Shri H. K. L. Bhagat ,and the amendments thereto 
moved on the 14th March, 1972, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 13th March, 1972'." 

The following Members took part in the debate:-
(1) Shri E. R. Krishnan 
(2) Shri Jagannath Mishra 
(3) Shri Madhu Dandavate 
(4) Shri B. R. Shukla 
(5) Shri N. Sreekantan Nair 
(6) Shri Dinesh Chandra Goswaml 
(7) Shrj~ti Savitri ShY08.m 
(8) Shri M. C. Daga 
(9) Shri Vayalar Ravi 

The discussion was 7Wt concluded. 
(Lok SabOO ~djourned at 4.30 P.M. and re-assembted at 5 P.M.) 

14. The Budget (GeneraJ)-1972-73 
Shri Y. B. Chavan presented a statement of the estimated receipts and 

expenditure of the Government of India for the year 1972-73. 
15. Government Bill-Introduced 

The Finance Bill, 1972. 
6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 17th March, 1972, 

CORRIGENDUM 
In Bulletin-Part I, dated March 15, 1972-

i Page 439, paragraph 12, line 2,-
for "88" read "83". 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 17, 19721Phalguna 27, 1893 (Saka) 

No. 107 

11.02 A.M. 
1. Starred Que8tioDS 

Starred Questions Nos. 61-65, 67, 69-71 and 73 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 450-466, 468-563, 565-597 

and 599-639 were laid on the Table. 

3. Calling Attention 
Shri R. K. Sinha called the attention of the Minister of External. Affairs 

to the reported anti-India rally in Saigon protesting against India's Chair-
manship of the International Control Commission. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

4. Papers Laid OR tbe Table 
The following papers were laid on the Table:-

(1) A copy of the Report of the Banking Commission. 
(2) A statement explaining the reasons for not laying the Hindi 

version of the above Report simultaneously . 
(3) A copy each of the following Notifications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-
(i) The Naval Ceremonial, Conditions of Service and Miscella-

neous (Fourth Amendmenti) Regulations, 1971, published 
in Notification No. S.R.O. 464 in Gazette of India dated 
the 25th December, 1971. 

(ii) The Naval Ceremonial, Conditions of Service and Miscella-
neous (Fifth Amendment) Regulations, 1971, published in 
Notification No. S.R.O. 465 in Gazette of India dated tho 
25th December, 1971. 
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.. " 
(4) A copy each of the following Notifications (Hindi and Englisli 

versions) issued under the Territorial Army Act, 1948:-
(i) The Territorial Army (First Amendment) Rules, 1972, pub-- -'A 

lighed in Notification No. S.R.O. 39 in Gazette of India 
dated the 12th February, 1972. 

(ii) The Territorial Army (Second Amendment) Rules, 1972, 
published in Notification No. S.R.O. 40 in Gazette of India 
dated the 12th February, 1972. 

(5) A copy of the Paraffin Wax (Supply, Distribution and Price Fixa-
tion) Order, 1972 (Hindi and English versions) published in 
Notification No. G.S.R. 71(E) in Gazette of India dated the 4th 
February, 1972, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Eighteenth Amendment) Rules, 1971, 
published in Notification No. G.S.R. 1901 in Gazette of 
India dated the 18th December, 1971. 

(ii) The Central Excise (First Amendment) Rules, 1972, published 
in Notification No. G.S.R. 30(E) in Gazette of India dated 
the 17th January, 1972. 

(7) A copy each of the following Notifications under section 296 of 
the Income-tax Act, 1961:-

(i) S.O. 5501 published in Gazette of India dated the 15th Decem-
ber, 1971 containing corrig~nda to the English version of 
Notification No. S.O. 1917 dated the 22nd February, 1971. 

(ii) S.O. 5502 published in Gazette of India dated the 15th Decem-

( 

ber, 1971 containing corrigenda to the Hindi version of Noti- ~_ 
fication No. S.O. 1917 dated the 22nd February, 1971.;' 

~, . 
(8) A copy each of the following Notifications (Hindi and English 

versions) under section 51 of the Finance (No.2) Act, 1971:-
(i) G.S.R. 11(E) published in Gazette of India dated the 3rd .. 

January, 1972.·-
(ii) G.S.R. 12(E) published in Gazette of India dated the 3rd 

January, 1972." 
(iii) G.S.R. 76(E) published in Gazette of India dated the 15th 

February, 1972. 

(9) A copy of the National Savings Certificates (Fourth Issue) 
(Second Amendment) Rules, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 46 in Gazette of India 
dated the 1st January, 1972, under sub-section (3) of section 
12 of the Government Savings Certificates Act, 1959. 
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(10) A coPY each of the following Notification (Hindi and English 
versIons) under sub-section (3) of section 15 of the Government 
Savings Banks Act, 1873:-

(i) The Post Office Savings Banks (Third Amendment) Rules, 
1971, published in Notification No. G.S.R. 47 in Gazette of 
India dated the lst January, 1972. 

(ii) The Post Office Savings Banks (Amendment) Rules, 1972, 
published in Notification No. G.S.R. 89(E) in Gazette of 
India dated the 23rd February, 1972. 

(iii) The Post Office Savings Banks (Third Amendment) Rules, 
1972, published in Notification No. G.S.R. 241 in Gazetle 
of India dated the 19th February, 1972. 

(11) A copy of Notification No. S.O. 26(E) (Hindi and English 
versions) published in Gazette of India dated the 11th January. 
1972 containing corrigendum to Notification No. S.O. 5181 
dated the 19th November. 1971. under sub-section (2) of 
section 12 of the Capital Issues (Control) Act, 1947. 

(12) A copy of the Annual Report (Hindi and English versions) of 
the Industrial Finance Corporation of India for the year ended 
the 30th June, 1971, along: with the Statement showing the 
A'Isets and Liabilities and Profit and Loss Account of the 
Corporation, under sub-section (3) of section 35 of the Indus-
trial Finance Corporation Act, 1948. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1911 published in Gazette of India dated the 20th 
December, 1971 together with an explanatory Memorandum. 

(ii) G.S.R. 1959 published in Gazette of India dated the 24th 
December, 1971 together with an explanatory Memorandum. 

(iii) G.S.R. 1966 published in Gazette of India dated the 30th 
December, 1971 together with an explanatory Memorandum. 

(iv) G.S.R. 1969 published in Gazette of India dated the 31st 
December, 1971 together with an explanatory Memorandum. 

(v) G.S.R. 3(E) published in Gazette of India dated the lst 
January, 1972 together with an exolanatory Memorandum. 

(vi) G.S.R. 4(E) published in Ga7.ette of India dated the 1st 
January, 1972 together with an explanatory Memorandum. 

(vii) G.S.R. 7(E) published in Ga7.ette of India dated the lst 
January, 1972 together with an explanatory Memorandum. 

(viii) ,G.S.R. 13(E) published in Gazette of India dated the 3rd 
January, 1972 together with an explanatory Memorandum. 

(ix) G.S.R. 17(E) published in Gazette of India dated the 6th 
January, 1972 together with an explanatory Memorandum. 
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(x) G .S.R. 21 (E) published in Gazette of India dated the 10th 
January, 1972 together with an explanatory Memorandum~ 

(xi) G.S.R. 31 (E) published in Gazette of India dated the 17th 
January, ] 972 together with an explanatory Memorandum. 

(xii) G.S.R. 57(E) pub~shed in Gazette of India dated the 24th 
January, 1972 together with an explanatory Memorandum. 

(xiii) .The Baggage (Amendment) Rules, 1972, published in Noti-
fication No. G.S.R. 61(E) in Gazette of India dated the 29th 
January, 1972 together with an explanatory Memorandum. 

(xiv) G.S.R. 63(E) published in Gazette of India dated the 29th 
January, 1972. 

(xv) G.S.R. 64(E) published in Gazette of India dated the 29th 
January, 1972 together with an explanatory Memorandum. 

(xvi) G.S.R. 67(E) published in Gazette of India dated the 1st 
February, 1972 together with an explanatory Memorandum. 

(xvii) G.S.R. 78 published in Gazette of India dated the 8th 
January, 1972 containing corrigendum to Ministry of 
Finance Notification No. 93-Customs dated the 13th Novem-
ber, 1971, together with an explanatory Memorandum. 

(xviii) G.S.R. 79 and 80 published in Gazette of India dated the 
8th January, 1972 together with an explanatory Memo-
randum. 

(xix) The Denaturing of Spirit Rules. 1972. published in Notifi-
cation No. G.S.R. 81 in Gazette of India dated the 8th 
January, 1972 together with an explanatory Memorandum. 

(xx) G.S.R. 82 published in Gazette of India dated the 8th 
January, 1972 together with an explanatory Memorandum. 

(xxi) G.S.R. 128 published in Gazette of India dated the 29th 
January, 1972 together with an explanatory Memorandum. 

(xxii) G.S.R. 167 published in Gazette of India dated the 5th 
February, 1972 together with an explanatory Memorandum. 

(14) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1865 published in Gazette of India dated the 11th 
December, 1971 together with an explanatory Memoran-
dum. 

(ii) G.S.R. 1867 published in Gazette of India dated the 10th 
December, 1971 together with an explanatory Memoran-
dum. . 

(iii)G.S.R. 1886 published in Gazette of India dated the 15th 
December. 1971 together with an explanatory Memoran-
dum. 
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(iv) G.S.R. 1952 published in Gazette of India dated the 25th 
December, 1971 together with an explanatory Memorandum. 

(v) G.S.R. 1953 published in Gazette of India dated the 25th 
December, 1971 together with an explanatory Memorandum. 

(vi) G.S.R. 2(E) published in Gazette of India dated the 1st 
January, 1972 together with an explanatory Memorandum. 

(vii) G.S.R. 9(E) and 10(E) published in Gazette of India 
dated the 3rd January, 1972 together with an explanatory 
Memorandum. 

(viii) G.S.R. 15(E) published in Gazette of India dated the 
5th January, 1972 together with an explanatory Memo-
randum. 

(ix) G.S.R. 25(E) published in Gazette of India dated the 11th 
January, 1972 together with an explanatory Memorandum. 

(x) G.S.R. 33(E) published in Gazette of India dated the 19th 
January, 1972 together with an explanatory Memorandum. 

(xi) G.S.R. 56 (E) published in Gazette of India dated the 24th 
January. 1972 together with an explanatory Memorandum. 

(xii) G.S.R. 62 published in Gazette of India dated the 1st 
January, 1972 together with an explanatory Memorandum. 

(xiii) G.S.R. 63 published in Gazette of India dated the 1st 
January, 1972 together with an explanatory Memorandum. 

(xiv) G.S.R. 120 published in Gazette of India dated the 22nd 
January, 1972 together with an explanatory Memorandum. 

(xv) G.S.R. 121 published in Gazette of India dated the 22nd 
January, 1972 together with an explanatory Memorandum. 

(15) A copy each of the following Mysore Government Noti-
fications (Hindi and English versions) under sub-section (2) 
of section 9 of the Mysore Stamp Act. 1957, read with 
clause (c) (iv) of the Proclamation dated the 27th March, 
1971 t issued by the President in relation to the State of 
Mysore:-

(i) S.O. 1900 published in Mysore Gazette dated the 25th 
November, 1971. 

(ii) S.O. 123 published in Mysore Gazette dated the 13th 
January, 1972. 

(16) A copy of Mysore Government Notification No. S.O. 1763 
(Hindi and English versions) dated the 1st October, 1971, 
under section 39 of the Mysore Sales Tax Act, 1957, read 
with clause (c)(iv) of the Proclamation dated the 27th 
March, 1971, issued by the President in relation to the State 
of Mysore. 
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(17) A copy of the Gujarat Sales Tax (Third Amendment) Rules, 
1971 (Hindi and EngliSh versions) published in Notification ('!' 
No. (GHN-85)-GSR-I071I(5)-TH in Gujarat Government 
Gazette dated the 27th December, 1971, under sub-sec-
tion (5) of section 86 of the Gujarat Sales Tax Act, 1969, 
read with clause (c) (iv) of the Proclamation dated the 13th 
May, 1971. issued by the President in relation to the State of 
Gujarat. 

(18) A copy of the Aircraft (Amendment) Rules, 1972 (Hindi and 
English versions) published in Notification No. G.S.R. 159 in 
Gazette of India dated ,the 5th February, 1972, under section 
14A of the Aircraft Act, 1934, together with an Explanatory 
Note. 

*(19) A copy of the Proclamation (Hindi and English versions) dated 
the 17th March. 1972 issued by the President under clause (2) 
of article 356 of the Constitution revoking the PrOClamation 
issued by him on the 15th June, 1971 in relation to the State of 
Punjab, published in Notification No. G.S.R. 102(E) in Gazette 
of India dated the 17th March. 1972, under article 356(3) of 
the Constitution. 

5. Report of CommiUee on Public Undertakings 
Shri M. B. Rana presented the Ninth Report of the Committee on Public 

Undertakings regarding action taken by Government on the recommendations 
contained in their Sixty-seventh Report (Fourth Lok Sabha) on Production 
Management in Public Undertakings. 

6. Motion Regarding Report of Select Committee 
Shri Piloo Mody moved the following motion:-

''That this House do further extend the time for the presentation of 
the Report of the Select Committee on the Bill further to amend 
the Income-tax Act, 1961, the Wealth-tax Act, 1957 and the 
Gift-tax Act, 1958 upto the 10th May, 1972. 

The motion was adopted. 
7.M ..... 

Shri R. D. Bhandare moved the following motion:-
"That this House do further extend the time for the presentation of 

the Report of the Committee on the Conduct of a Member 
during President's Address on guidelines for Members on the 
occasion of the President's Address to Members of Parliament, 
upto the 15th April, 1972." 

The motion was adopted. 

8. The Bndget (RaDways)-1972-73 
General Discussion on the Budget (Railways) for 1972-73, commenced . 

. _----_ ... _-_.-
*Laid at 3-30 P.M. 
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The following Members took part in the debate:-
(1) Shri Mohammad Ismail 
(2) Shri Nathu Ram Ahirwar 
(3) Sardar Swaran Singh Sokhi 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) Shri Sarjoo Pandey 
(5) Shri Dharnidhar Basumatari 
(6) Shri Tha Kiruttinan 
(7) Shri Shrikishan Modi 
(8) Shri Phool Chand Verma 
(9) Shri Bhaoosahaib Dhamankar (Speech unfinished( 

The discussion was not concluded. 
9 •. Motion Re: Ninth Report of Committee on Private Members' Bills and 

Resolutions 
Shri Amarnath Vidyalankar moved the following motion:-

"Tbilt this House do agree with the Ninth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 15th March, 1972." 

The motion was adopted. 

10. Private Members' Bu.-Introduced 
(1) The Constitution (Amendment) Bill, 1972 (Insertion of new 

article 63A and omission of article 64, etc.) by Dr. Mahipatray Mehta. 
(2)The Chartered Accountants (Amendment) Bill, 1972 (Amendment of 

lIections 2, 5, etc.) by Shri R. P. Ulaganambi. 
(3) The Factories (Amendment) Bill, 1972 (Insertion of new section 

9A) by Shri S. C. Samanta. 
(4) The Film Industry Workers Bill, 1972 by Shri S. C. Samanta. 
(5) The Indian Post Office (Amendment) Bill. 1972 (Amendment of 

section 68 and 69) by Shri S. C. Samanta. 
(6) The Constitution (Amendment) Bill, 1972 (Amendment of 

, articles 59. 66, etc.) by Shri S. C. Samanta. 
(7) The Indian Penal Code (Amendment) Bill, 1972 (Substitution of 

section 153A) by Shrimati Subhadra Joshi. 

11. Private Member's BiU-Withdrawn 
The Freedom Fighters (Appreciation of Services) Bill, 1971 by 

Shri Shibban Lal Saksena 
Discussion on the motion for consideration of the Bill moved by Shri 

Shibban Lal Saksena and the amendment thereto moved on the 3rd Decem-
ber, 1971, co~tinued. 
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The following Members took part in the debate:-
(1) Shri M. C. Daga 
(2) Shri Ram Chandra Vikal 
(3) Shri Anant Prasad Dhusia 
(4) Dr. Kailas 
(5) Shri Ramavatar Shastri 
(6) Shri S. M. Banerjee 
(7) Swami Brahmanand 
(8) Dr. Govind Das Richhariya 
(9) Shri Darbara Singh 

(10) Shri Bhaoosahaib Dhamankar 
(11) Shri Vasantrao Purushottam Sathe 
(12) Shri Krishna Chandra Pant 

Shri Shibban La! Saksena replied to the debate. 
The amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon, moved by Shri M. C. Daga was negatived. 
The Bill was withdrawn by leave of the House. 

12. Private Member's Bill-Under Consideration 
The Cot$titution (Amendment) Bill, 1972 (Amendment of article 141 

and insertion of new article 143A, etc.) by Shri C. M. Stephen. 
The motion for consideration of the Bill was moved by Shri C. M. 

Stephen. His speech was not concluded. 
The discussion on the Bill was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 18th March, 1972). 
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11.05 A.M. 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, March 18, 19721Phalguna 28, 1893 (Saka) 

No. 108 

1. Oath or Affirmation 
SHRI CHANDRA MOHAN SINHA made and subscribed the /lath in 

English and took his seat in the House. 
2. Paper laid on the Table ~ / 

A copy of the Proclamation (Hindi and English versions) dated tPfe/ 
17th March, 1972 issued by the President under clause (2) of article 356 
of the Constitution revoking the Proclamation issued by him on the 13th 
May, 1971 in relation to the 5tate of Gujarat, published in NotificRtion 
No. G.S.R. 103 (E) in Gazette of India dated the 17th March, 1972, was 
laid On the Table under article 356(3) of the Constitution. 

3. Statement re: Government Business 
The Deputy Minister of Parliamentary Affairs made a statement 

regarding Government business for the week commencing the 20th 
March, 1972. 
4. Motion Regarding Report of Select C;ommittee 

SHRI B. R. BHAGAT moved the following motion:-
"That this House do extend the time for the presentation of the 

Report of the Select Committee on the Bill to give effect to the 
Vienna Convention on Diplomatic Relations (1961) and to 
provide for matters connected therewith, upto the last day of 
the current session." 

The motion was adopted. 

5. The Budget (Railways)-197Z-73 
General Discussion On the Budget (Railways) for 1972-73, continued. 
The following Members took part in the debate:-

(1) Shri Bhaoosahib Dhamankar 
(2) Shri Surendra Mohanty 
(3) Pandit D. N. Tiwary 

[p.T.a. 
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(4) Shri Amrit ~ahata 
(5) Shri H. M. Patel 
(6) Shri Narsingh Narain Pandey 
(7) Shrimati Jyotsna Cbanda 
(8) Shri Mulki Raj Saini 

(Lok Sabha adjourned at 1 P.M. and re-a8sembled at 2.05 P.M.) 

(9) Shri Shiv Shankar Prasad Yadav 
(10) Shri S. A. Kadar 
(11) Shri Anant Prasad Sharma 
(12) Shri Ramavatar Shastri 
(13) Shri Shankerrao Savant 
(14) Shri C. T. Dhandapani (Speech unfinished). 

The discussion was not concluded. The House was adjourned for want 
of quorum. 
3.40 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 20th March, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 20, 1972/Phalguna 30, 1893 (Sake) 

No. 109 
11.01 A.M. 
1. Oath or AftirmatioD 

Shri Karnesh Marak made and subscribed the affirmation in English 
and took his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 81, 82, 84, 86, 88-90 and 93-96 were orally 
answered. Replies to remaining questions were la~d on the Table. 
3. Unstarred Questioas 

Replies to Unstarred Questions Nos. 640-673, 675-700, 702-734, 736-
782. 784-813 and 815-839 were laid on the Table. 
4. P3pers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Final Report of the Direct Taxes Enquiry Com-

mittee. 
(2) A statement (Hindi and English versions) explaining the rea-

sons for not laying the Hindi version of the above Report 
simultaneously. 

(3) A copy of the Delhi Motor Vehicles (Fifth Amendment) Rules, 
1971 (Hindi and English versions) published in Notification 
No. F. 3(54) 171-TPT in Delhi Gazette dated the 30th November, 
1971, under sub-section (3) of section 133 of the Motor Vehicles 
Act, 1939. 

(4) A copy' of the Annual Report (Hindi and English versions) 
of the National Cooperative Development Corporation, New 
Delhi f()r the year 197()'71, under sub-section (3-) of section 14 
of the National Co-operative Development Corporation Act 
l~a ' 

(5) A copy of the Mysore Co-operative Societies (Amendment) 
Act, 1972 (Hindi and Englis..lJ versions) (President's Act l No. 1 
of 1972) published in Gazette of India dated the 11th January, 
1972. under su\)..section (3) of section 3 of the Mys01'e·State 
Legislature (Delegation of Powers) Act, 1971. 
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l 
(0) A copy each of the following pape~s (Hindi and English v~r

sions) under sub-section (1) of secbon 619A of the Compames 
Act, 1956:-

(i) (a) Review by the Government on the working of the 
Modern Bakeries (India) Limited, for the year 1965-67. 

(b) Annual Report of the Modern Bakeries (India) Limited, for 
the year 1965-67 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(ii) (a) Review by the Government on the working 01 the 
Modern Bakeries (India) Limited, for the year 1967-68. 

(b) Annual Report of the Modern Bakeries (India) Limited, for 
the year 1967.68 along with the Audited Accounts and the 

comments of the Comptroller and Auditor General thereon. 
(iii) (a) Review by the Government on the working of the 

Modern Bakeries (India) Limited, fOr the year 1968-69. 
(b) Annual Report of the Modern Bakeries (India) Limited, for 

the year 1968-69 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(Iv) (a) Review by the Government on the working of the 
Modern Bakeries (India) Limited, for the year 1969-70. 

(b) Annual Report of the Modern Bakeries (India) Limited, for 
the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reasons f01 
delay in laying the papers mentioned at item (6) above. 

(8) A copy each of the following Mysore Government Notifications 
under section 246 of the Mysore Village Panchayats and 
Local Boards Act, 1959, read with clause (c) (tv) of the Procla-
mation dated the 27th March, 1971, issued by the President in 
relation to the State of Mysore:-

(i) The Mysore Panchayats and Taluk Boards Employees (Rec-
ruitment and Conditions of Service) (Amendment) Rules, 
1971, published in Notification No. G.S.R. 76 in Mysore 
Gazette dated the 24th March, 1971. 

(it) The Mysore Panchaya.ts and Taluk Boards Employees (Rec-
ruitment and Conditions of Service) (Amendment) Rules, 
1971, published in Notification No. G.S.R. 141 in Mysore 
Gazette dated the 4th June, 1971. 

(iii) Explanatory Notes about the above Notifications. 
(9) A statement explaining the reasons for not laying the Hindi 

versions of the Notifications mentioned at (8) above. 
(10) A statement shOwing reasons for delay in laying the Notifica-

tions mentioned at (8) above. . 
-(11) A copy each of the following papers (Hindi and English ver-

sions) under 'article 356(3) of the Constitution:-

( 
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(i) Proclamation dated the 19th March, 1972 issued by th,e 
President under clause (2) of article 356 of ~e Consti-
tution revoking the Proclamation issued ~ ~l1m on. thl' 
9th March, 1972 in relation to the State of Bihar, p~blished 
in Notification No. G.S.R. 19, (E) in Gazette of India dated 
the 19th March, 1972. 'V 

'" (ii) Proclamation dated the 20th M~ch, 1972 issued by th.e 
President under clause (2) of artlCle 356 of the Consti-
tution revoking the Proclamation issued by him on the 
21st January, 1972 in relation to the State of Manipur, pub-
lished in Notification No. G.S.R. 198(E) in Gazette of India 
dated the 20th March, 1972. \./ 

• (iii) Proclamation dated the 20th March, 1972 issued by the 
President under clause (2). of article 356 of the Consti-
tution revoking the Proclamation issued by him on the 
29th June, 1971 in relation to the State of West Bengal, pub-
lished in Notification No G.S.R. 199(E) in Gazette of India 
dated the 20th March, 1972. 

5. Messnges from Rajya Sabba 
Secretary reported the follOWing messages from Rajya 'Sabha:-
,t (i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in rega.rd to the Appropriation Bill, 1972, passed ,by Lok 
\1 

Sabha on the 15th March, 1972. 
r (ii) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Appropriation (No.2) Bill, 1972, passed 
by Lok Sabha on the 15th March, 1972. 

6. Report of Committee on the Welfare of SchedUled Castes and Scheduled 
Tribes 

Sardar Buta Singh presented the Sixth Report (Hindi and English 
versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on action taken by Government on the recommendations 
contained in their Twelfth Report (Fourth Lok Sabha,) on the erstwhile 
Ministry of Petroleum and Chemicals and Mines and Metals (Depart-
ment of Petroleum)-Reservations fot' Scheduled Castes and Scheduled 
Tribes in Gauhati Oil Refinery. 
**7. Statemeat by Prime Minister 

The Prime Minister made a statement on her recent visit to Bangla ... ~/ 
desh. She also laid on the Table a copy each of (i) the Treaty of Friend-
ship, Cooperation and Peace between the People's Republic of Bangla-
desh and Republic of India ana (ii) the Joint Declaration of the Prime 
Ministers of India and Bangladesh, signed at Dacca on the 19th March 
1972. ' 
8. The BudKet (Railways)-1972-73 

General Discussion on the Budget (Railways) for 1972-73, continued. 

·Laid at 2.05 P.M. 
··Made at 12.45 P.M. 

457 
[P.T.O. 



The following Members took part in the debate:-
(1) Shri Janaki Ballav Patnaik 
(2) Dr. Govind Das Richhariya 
(3) Shri K. Ram9krishna Reddy 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(4) Shri Ram Chandra Vikal 
(5) Shri R. R. Sharma 
(6) Shri B. K. Daschowdhury 
(7) Shri Tarun Gogoi 
(8) Shri C. T. Dhandapani 
(9) Shri Bishwanath Roy 

(10) Shri Ramsahai Pandey 
(11) Shri Ramachandran Kadannappalli 
(12) Shri Jagdish Narain MandaI 
(13) Shri Ram Dhan 
(14) Shri Rajdeo Singh 
(15) Shri Arvind Netarn 
(16) Shri Hukam Chand Kachwai 
(17) Dr. Kailas 
(18) Shri Jyotirmoy Bosu 

Shri K. Hanumanthaiya replied to the debate. 
The discussion was concluded. 

9. The Budget (Railways) 19'12-73-Demands for Grants on Account 

(i 

An the Demands for Grants on Account Nos. 1 to 11, llA anci 
12 to 16 in respect of the Budget (Railways) for 1972-73, as shown under 
column 3 of the printed List of Demands for Grants on Account (Rail-
ways) for 1972-73, were voted in ful1. 
10. Government Bill-Introduced 

The Appropriation (Railways) Vote on AccoWlt Bill, 1972. 
11. Government BiU-Passed 

The Appropriation (Railways) Vote on Account Bill, 1972 
The motion for consideration of the Bill was moved by Shri K. 

Hanumanthaiya. 
The motion for consideration was adopte4 and clause-by-ciause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Titlt! were also adopted. 
The motion that the Bill be passed was moved by Shri K. Hanuman- • 

thaiya. 
The motion was adopted and the Bill was passed. 

12. The Budget (General}-1t72-'73 
General Discussion on the Budget (General) for 1972-73, commenced. 
Shri Samar Mukherjee took part in the debate. His speech was not 

concluded. 
The di<;cussion was not concluded .. 

6.02 P.M. 
(Lok Sabha adjourned tm 11 A.M. on Tuesday, the 21st March, 1972) 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
lBrief Record of Proceedings] 

Tuesday, March 21, 1972/Chaitra 1, 1894 (Saka) 

No. 110 

1. Oath or Atlinnation 
Shri Muhammed Khuda Bukhsh made and subscribed the oath in 

English and took his seat in the House. 

2. Starred QUestions 
Starred Questions Nos. 101, 103, 104, 106, 108, 109, 111, 114, 117 and 

119 were orally answered. Replies to Starred Questions Nos. 102, 105, 107, 
110, 113, 115, 116, 118 and 120 were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 840-845, 847-855, 857-859, 

861-919, 921-966 and 968-976 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the 'Ilable:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 169 of the Represen-
tation of the People Act, 1951:-

(i) The Conduct of Elections (Fourth Amendment) Rules 1971, 
published in Notification No. S.D. 5573 in Gazette of India 
dated the 23rd December, 1971. 

(ii) The Conduct of Elections (Amendment) Rules, 1972, pub-
lished in Notifi.cation No. S.D. 70(E) lin Gazette of India 
dated the 28th January, 1972. 

(2) A copy each of the following Notifications (Hindi and EngUsh 
versions) under sub-section (2) of section 9 of the Represen-
tation of the People Act, 1950:-

(i) S.D. 5006 published in Gazette of India dated the 28th Octo-
ber, ·1971· making certain cotTeCtlons in ScheduIe VIII to the 
Delimitation of Parliamentary and Assembly Constituencies 
Order, 1966 in respect of the State of Madhya, Pradesh. 
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(ii) S.O. 5240 published in Gazette of India dated the 24th Nov-
ember, 1971 making certain corrections .and amendments In 
Schedule XI to the Delimitation of Parliamentary and 
Assembly Constituencies Order, 1966 in respect of the State 
of Mytlore. 

(iii) S.O. 5251 published in Gazette of India dated the 29th 
November, 1971 making certain corrections and amendments 
in Schedule IV to the Delimitation of Parliamentary and 
Assembly Constituencies Order, 1966 in respect of the State 
of Gujarat. 

(iv) S.O. 5359 published in Gazette of India dated the 3rd Decem-
ber, 1971 making certain amendments in Schedule I to the 
Delimitation of Parliamentary alnd Assembly Constituencie~ 
Order, 1966 in respect of the State of Andhra Pradesh. 

(v) S.O. 32(E) published in Gazette of India dated the 14th 
January, 1972 making certain amendments in Schedule VI 
to the Delimitation of Parliamentary 8IIld Assembly Consti-
tuencies Order, 1966 in respect of the State of Jammu anel 
Kashmir. 

(3) A copy each of the follOWing papers (Hindi and English ver-
sions) under article 356(3) of the Constitution:-

(i) Proclamation dated the 20th March, 1972 issued by the V President under clause (2) of article 356 of the Constitution 
revoking the Proclamartion issued by him on the 27th March, 
1971 in relation to the State of Mysore, published in Noti-
fication No. G.S.R. 200(E) in Gazette of India dated the 

/ 20th March, 1972. 
V (ii) Proclamation dated the 20th March, 1972 hsued by the 

President under clause (2) of article 356 of the Constitution 
revoking the Proclamation issued by him on the 21st 
January, 1972 in relation to the State of Tripura, published 
in Notification No. G.S.R. 201 (E) in Gazette of India dated 
the 20th March, 1972. 

(4) A copy of the Post Office Savings Banks (Second Amendment) 
Rules, 1972 (Hindi and English versions) published in Noti-
fication No. G.S.R 281 in Gazette of India dated the 11th 
March, 1972, unerer sub-section (3) of sectio!1 15 of the Gov-
ernment Savings Banks Act, 1873. 

(5) A copy of the Report of the Comptroller and Auditor General 
of India f~r the year 1970-71-Union Government (Railways), 
under artIcle 151(1) of the Constitution. 

(6) A copy of Appropriation Accounts, 'Rdlways, for 1970-71, 
Part I-Review. 

(7) A copy of Appropriation Accounts, RailWiays for 1910-71 Part 
U-Detalled Appropriation ACCOUnts. ' 

(8) ,A copy of BI~k Accounts (lncludinJ!' Capital Statements Com-
prfsiilg ~ Loan Accounts), Balance Sheets and Proftt and 
LOIS Accounts, Railways, for 1970-71. 
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(9) A copy of' the following Reports of the Comptroller and 

Auditor General of India under article 151 (1) of th~ Consti-
tution:-

(i) Report (Hindi version), Central Government (Commercial) 
for the year 1969-70 consisting of the following parts:-

(a) Part I-Introduction. 
(b) Part II-Appraisal of the working of the Mogul Line 

Limited. 
(c) Part III-Appraisal of the working of the National Pro-

jects Construction Corporation Limited. 
(d) Part IV-Appraisal of the working of the National News-

print and Paper Mills Limited. 
(c) Part V-Instrumentation Limited. 

(ii) Hindi version of Audit Report (Commercial) 1970 consisting 
of the following parts:-

(a) Part I-Introduction. 
(b) Part II-Comprehensive appraisal on the working of the 

National Building Construction Corporation. -(c) Part Ill-Comprehensive appraisal on the working of the 
Shipping Corporation of India Limited. 

(d) Part IV-Comprehensive appraisal on the working of the 
National Mineral Development Corporation Limited. 

(e) Part V-Comprehensive appraisal on the working of the 
Heavy Electricals (India) Limited. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Damodar Valley Corporation and Audit Report on the 
accounts thereof for the year 1969-70. under sub-section (5) 
of section 45 of the Damodar Valley Corporation Act, 1948. 

(11) A copy of the Budget Estimates (Hindi and English versions) 
of the Damodar Valley C-orporation for the year 1972-73, under 
Bub-section (3) of section 44 of the Damodar Valley Corpora-
tion Act, 1948. 

5. Me.sages from RaJya Sabha 
• Secretary reported the followiqg -messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, i972, 
passed by Lok Sabha on the 16th ~ch, 1972. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (RBIilways) No. 2 Bill, 
1972, passed by Lok Sabha on the 16th March, 1972 .. 

(iii) That at its sitting held on the 18th March, 1972, Rajya Sabha 
passed the Armed Forces (Assam and Manipur) Special·1 
Powers (Amendment) Bill, 1972. 
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6. BiD Passed by Raj,.a Sabba-Laid on the Table 
Secretary laid on the Table a copy of the Armed Forces (Assam and 

Manipur) Special Powers (Amendment) Bill, 1972, as passed by Rajya., 
Sabha. 
'I. The Budget (GeDeral)-1972-'13 

General Discussion on the Budget (General) for 1972-73, continued. 
The following Members took part in the debate:-

(1) Shri Samar Mukherjee 
(2) Shri Chintamani Panigrahi 
(3) Shri Krishnan Manoharan 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(4) Shri N. K. P. S8ilve 
(5) Shri Indrajit Gupta 
(6) Shrimati Subhadra Joshi 
(7) Sardar Swaran Singh Sokhi 
(8) Shri Virendra Agarwala 
(9) Shri Biswanarayan Shastri 

(10) Shri Nageshwa~ Dwivedi 
(11) Swami Brahmanand 
(12) Shri Narain Chand Parashar 
(13) Shri G. C. Dixit 
(14) Shri Sheo Pujan Shastri . 
(15) Shri Annasaheb Gotkhinde 

The discussion was not concluded. 
6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd March, 1972» 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 22, 1972/Chaitra 2, 1894 (Saka) 

No. 111 
11 A.M. 
1. Oath or Affirmation 

Shri Giridhar Gomango made and subscribed the oath in English and 
took his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 122, 123, 125, 126, 128-131 and 139 were orally 
anllwered. Replies to rema,ining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Un starred Questions Nos. 977-1010, 1012-1015, 1017, 
1019-1040, 104.3-1093, 1095 and 1096 were laid on the Table. 
4. Calling Attention 

Shri Prasannbhai Mehta called the attention of the Minister of 
Foreign Trade to the situation arising out of the reported lack of sale 
of cotton in Gujarat and some other States due to imposition of stock 
credit and contract controls. 

The DeiJuty Minister of Foreign Trade made a statement in regard 
~hereto. 

5. Paper!> laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Central Commissions of Inquiry (Procedure) 
Amendment Rules, 1972 (Hindi and English versions) publish-
ed in Notification No. G~.R 198 in Gazette of India dated the 
19th Febr~ary, 1972. unaer sub-section (3) of section 12 of 
the Commissions of Inquiry Act, 1952. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Fifteenth Amendment of 1971 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 1688 in Gazette of India dated the 13th Novem-
ber, 1971. 
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(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifteenth Amendment Regula,tions, 1971, published 
in Notification No. G.S.R. 1689 in Gazette of India dated 
the 13th November, 1971. 

(iii) The Sixth Amendment of 1971 to t~ Indian Police Service 
(Pay) Rules, 1954, published in Notification No. G.S.R. 1792 
in Gazette of India dated the 4th December, 1971. 

(iv) The Indian Police Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, 1971, published in Notifica~ 
tion No. G.S.R. 1793 in Gazette of India dated the 4th 
December, 1971. 

(v) The All India Services (Death cum Retirement 
Benefits) Second Amendment Rules, 1971, published in Noti-
fication No. G.S.R. 190a- in ·Gazette of India dated the 18th 
December, 1971. 

(vi) The Indian Administrative Service (P~y) Eighteenth 
Amendment Rules, 1971, published In Notification 
No. G.S.R. 1944 in Gazetree of India dated· the 25th Decem-
ber, 1971. 

(vii) The Indian Administrative Service (Pay) (Seventeenth 
Amendment) Rules, 1971, published in Notification No. G.S.R. 
1945 in Gazette of India dated the 25th December, 1971. 

(viii) The Indian Administrative Service (Fixation of Cadre 
Strength) Sixteenth Amendment Regulations, 1971. publish-
ed in Notification No. G.S.R. 1946 in Gazette of India dated 
the 25th December, 1971. 

(ix) The Indian Administrative Service (Pay) Sixteenth 
Amendment Rules, 1971, published in Notification No. G.S.R. 
1947 in Gazette of India dated the 25th December. 1971. 

(x) The Indian Administrative Service (Appo·intment by Promo-
tion) Amendment Regulations. 1971, published in Notification 
No. G.S.R. 1956 in Gazette of India dated the 21st December, 
1971. 

(xi) The All India Services (Joint Cadre) Rule.:;, 1972. published 
in Notification No. G.S.R. 22(E) in Gazette of India a d9ted 
the 11th January, 1972. 

(xii) The Indian Administrative Service (Pay) First Amend-
ment Rules, 1972. publ'ished in Notification No. G.S.R. 26(E) 
in Gazette of India dated the 13th January, 1972. 

(xiii) G.s.R. 36(E) published in Gazette of India dated the 20th • 
January, 1972 constituting for the States of Assam and 
Megbalaya a joint cadre of the Indian Administrative 
Service. 

(xiv) The Indian Administrative Service (Pay) Nineteenth 
Amendment Rules, 1971, published in Notification No. G.S.R. 
37 in Gazette of India dated the 1st January, 1972. 

(xv) G.S.R. 37(E) published in Gazette of India dated the 20th 
January, 1972 constitllting for the States of Assam and 
Meghalaya a joint cadre of the Indian Police Service. 

(xvi) The Indian Police Service (Pay) Seventh Amendment 
Rules. 1972, published in Notification No. G.S.R. 38 in Gaa!tte 
of India da,ted the 1st January, 1972. 
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(xvii) G.S.R. 38(E) published in' Gazette of India dated the 20th 
January, 1972 constituting for the States of Manipur and 
Tripura a joint cadre of the Indian Administrative Service. 

~xviii) G.S.R. 39(E) published in Gazette of India dated the 20th 
January, 1972 constituting for the Sta,tes of Manipur and 
Tripura a jOint cadre of the Indian Police Service. 

(xix) G.S.R. 4O(E) published in Gazette of India dated the 20th 
January, 1972 constituting for all the Union territories a 
joint cadre of the Indian Administrative Service. 

(xx) The Indian Administrative Service (Fixation of Cadre 
Strength) Amendment Regulations, 1972, published in Noti-
fication No. G.S.R. 41(E) in Gazette of India dated the 20th 
January, 1972. 

(xxi) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations, 1972, published in Notification 
No. G.S.R. 42(E) in Gazette of India dated the 20th Janua,ry, 
1972. 

(xxii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1972, published in Notification No. G.S.R. 43(E) 
in Gazette of India dated the 20th January, 1972. 

(xxiii) The Indian Police Service (Pay) Amendment Rules, 1972, 
published in Notification No. G.S.R. 44(E) in Gazette of 
India dated the 20th January, 1972. 

(xxiv) The Indian Police Service (Pay) First Amendment Rules, 
1972, published in Notificat;on No. G.S.R. 116 in Gazette of 
India dated the 22nd January, 1972. 

(3) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1971 (Hindi and English versions) published in Notifica-
tion No. S.D. 444 in Gazette of India dated the 5th February, 
1972, under sub-section (3) of section 22 of the Central Indus-
trial Security Force Act, 1968. 

(4) (i) A copy of the Annual Report (Part I) of the Registrar of 
Newspapers for India on Press in India,' 1971. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Report 
simultaneously. 

(5) A copy of the University Grants Commission (Disqualifica-
tion, Retirement and Conditions of Service of Members) 
Amendment Rules, 1972 (Hindi and English versiollJ) publish-
ed 'in Notification No. S.O. 597 in Gazette of India dated the 
19th February, 1972 under sub-section (3) of section 25 of the 
University Grants Commission Act, 1956. 

6. Resignation by Member , 
The Speaker informed the House that Shri P. C. Sethi, an elected 

~ember ,from Indore constituency of Madhya Pradesh, had resigned 
Ius seat In Lok Sabhs with effect from the 22nd March, 1972. 
7. Report of Committee on Private Meanben' Bill. and Resolutions 

Shri G. G. Swell presented the Tenth Report of the Committee on 
Private Members' Bills and Resolutions. 
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8. Report of Committee OIl Petitions 
Shri Anant Prasad Sharma presented the Second Report of the Com-

mittee on Petitions. 
9. Report of Committee on the Welfar:e of Scheduled Castes and Scheduled 

Tribes-Laid on the Table 
Sardar Buta Singh laid on the Table the Report of Study Tour of 

Study Group I of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes to Bhopal, Nagpur, Bhilai, Rourkela and Calcutta, 
in February. 1972. 

LB. The Budget (General)-lm-73 
General Discussion on the Budget (General) for 1972-73. continued. 
The following Members took part in the debare:-

(1) Shr'imati Sheela Kaul 
(2) Shri Surendra Mohanty 
(3) Shri K. Gapal 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) Shri Madhu Dandavate 
(5) Shri Subodh Hansda 
(6) Shri S. A. Shamim 
(7) Shri B. P. Maurya 
(8) Shri Y. S. Mahajan 
(9) Shri M. M. Joseph 

(l0) Shri Chapalendu Bhattacharyya 
(11) Shri Bhogendra Jha 
(12) Shri Rajaram Shastri 
(13) Shri S. A. Kader 
(14) Shrimati Mukul Banerji 
(15) Shri Sat Pal Kapur 
(16) Shri K. Balakrishnan 
(17) Shri A. K. M. Ishaque 
(18) Shri Rudra Pratap Singh 
(19) Shri Nathuram Mirdha 
(20} Shri Vasantrao Purushottam Sathe (Speech unfinished). • 

The discussion was not concluded. 
.. - ~ ~ .. 

6. P.M. 
(Lo}t Sahha adjourned till 11 A.M. on Friday, the 24th March, 1972) 
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LOK SABRA 

BULLETIN-PART I 
lBrief Record of Proceedings] 

Friday, March 24, 1972/Chaitra 4, 1894 (Saka) 

No. 112 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 141, 145, 146, 149, 151, 152, 154, 155 and 157 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Un.&tarred Questions 

Rep1i£s to Unstarred Questions Nos. 1097-1127, 1129-1208, 1210-
1238 and 1240-1245 were laid on the Table. 
3. Papers Laid on the Table 

The iollowing papers were laid on the Table:-
(1) A copy of Notification No. S.R.O. l-E (Hindi and English ver-

sions) published in Gazette of India dated the 12th January, 
1972, issued under sub-section (1) of section 3 of the Naval 
and Aircraft Prize Act, 1971. 

(2) A copy of the Naval Ceremonial, Conditions of ServiCe and 
Miscellaneous (Amendment) Regulations, 1972 (Hindi and 
English versions) published in Notification No. S.R.O. 69 in 
Gazette of India dated the 11th March, 1972, under section 
185 of the Navy Act, 1957. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Delhi Financial Corporation together with statement of 
assets and liabilities, profit and loss account and Auditor's 
Report for the year 1970-71 published in Notification No. F. 6 
(10)171-Fin. (Genl.) in Delhi Gazette dated the 1st February, 
1972, under sub-section (3) of section 38 of the State Financial 
Corporations Act, 1951. 

(4) A copy of the Central Excise (Second Amendment) Rules, 
1972 (Hindi and English versions) published in Notification 
No. G.S.R. 252 in Gazette of India dated the 26th February, 
1972, under section 38 of the Central Excises and Salt Act, 
1944. 

(j) A copy of the Income-tax (Certificate Proceedings) Amend-
ment Rules, 1971 (Hindi and English versions) published in 

[P.T.O. 
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Notification No. S.O. 5595 in Gazette of India dated the 30th 
December, 1971, under sectioI). 296 of the Income-tax Act, 
1961. 

(6) A copy of the Delhi Sales Tax (First Amendment) Rules, 
1972 (Hindi and English versions) published in Notification 
No. F.4(12fl71-Fin.(G) in Delhi Gazette dated the 10th 
February, 1972, under sub-section (4) of section 26 of the 
Bengal Finance (Sales Tax) Act, 1941, as in force in the Union 
territory of Delhi. 

(7) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 111 published in Gazette of India dated the 15th 
January, 1972 together with an explanatory memorandum. 

(ii) G.S.R. 169 published in Gazette of India dated the 5th 
February, 1972 together with an explanatory memorandum. 

(iii) G.S.R. 271 published in Gazette of India dated the 4th 
March, 1972 together with an explanatory memorandum. 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) S.O. 1 (E) published in Gazette of India dated the 1st 
January. 1972, S.O. 79(E) published in Gazette of India 
dated the 1st February, 1972, and S.O. 171(E) published in 
Gazette of India dated the 1st March, 1972, together with 
an explanatory memorandum. 

(ii) G.S.R. 92(E) published in Gazette of India dated the 1st 
March, 1972 together with an explanatory memorandum. 

(iii) S.O. 301 published in Gazette of India dated the 8th 
January, 1972 together with an explanatory memorandum. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under section 10 of the National Highways Act, 
1956:-

(i) S.D. 178(E) published in Gazette of India dated the 7th 
March, 1972. 

(ii) S.O. 179(E) published in Gazette of Indi& dated the 8th 
March, 1972. 

(10) A copy of the Petroleum (Storage) Oreier, 1971 (Hindi and. 
English versions) published in No1liftcation No. G.S.R. 8(E) 
in Gazette of India dated the 3rd January, 1972, under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955. 

(11) The following statements showing the action taken by the 
Government on various assurances, promises and undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

FoUJtb Lok Sabha 
(i) Statement No. XXXVII-Fourth Session, 1968. 
(ii) Statement No. XXX-Fifth Session, 1968. 
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(iii) Statement No. XXIII-Sixth Session, 1968. 
(iv) Statement Nos. XXIX and XXX~eventh Session, 1969. 
(v) Statement No. XIX-Eighth Session, 1969. 
(vi) Statement Nos. XVII and XVIII-Ninth Seuion, 1969. 
(vii) Statement Nos. XIX and XX-Tenth Session, 1970. 
(viii) Statement Nos. X and XI-Eleventh Session, 1970. 
(ix) Statement No. IX and X-Twelfth Session, 1970. 

Fifth Lok Sabha 
(x) Statement No. VI-First Session, 1971. 
(xi) Statem~t Nos. VII, VIII, IX, X and XI-Second Session, 1971. 

(xii) StJtement Nos. II and III-Third Session, 1971. 
(12) A cOj)Y of the Interim Report (Hindi and English versions) of 

the Committee on Unexnployment, on Some Short-berm 
Measures for Employment. 

4. Message from Hajya Sabha 
Secretary reported a message from Rajya Sahba. that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
priation (Railways) Vote on Account Bill, 1972, passed by Lok Sabha 011 
the 20th March, 1972. 
5. The Budget (General)-19.'l2-73. 

General Discussion on the Budget (General) for 1972·73, continued. 
The following Members took part in the debare:-

(1) Shri Vasantrao Purushottam Sathe 
(2) Shri Atal Bihari Vajpayee 

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2.05 p.m.) 
(3) Shri Nawal Kishore Sinha 
(4) Shri H. M. Patel 
(5) Shri S. R. Damani 
(6) Shri Jyotirmoy Bosu 
(7) Shri K. R. Ganesh (Speech unfinished), 

The discussion was not concluded. 
6. Moticm Re: Tenth Report of Committee on Private Members' Sills and 

Resolutions 
Shri Ramavatar Shastri moved the following motion:-

"That this House do agree with the Tenth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 22nd March, 1972." 

The motion was adopted. 
£P.T.O. 
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7. Private Member's Resolution-Withdrawn 
Discussion on the following Resolution moved by Shri Bibhuti Mishra 

and the amendments thereto moved on the 10th December, 1971, conti-
nued:-

"This House urges upon the Gowrnment to take effective measures 
immediately to remove unemployment among the educated 
and uneducated people." 

Th~ following Members took part in the debate:-
(1) Shri M. C. Daga 
(2) Shri S. M. Banerjee 
(3) Shri Yamuna Prasad MandaI 
(4) Shri Narsingh Narain Pandey 
(5) Dr. Laxminarayan Pandeya 
(6) Shri Nawal Kishore Sharma 
(7) Shri M. R. Gopal Reddy., 
(8) Shri Balgovind Verma .. 

Shri Bibbuti Mishra replied to the debate. 
The amendments mowd by Shri C. K. Chandrappan were negatived. 
Th.e Resolution was withdrawn by leaV'e of the House. 

8. Private Member's Resolution-Under Consideration 
Shri Indrajit Gupta moved the following Resolution:-

"This House is of opinion that in the interests of overcoming 
indultrial stagnation, developing self...reliance and expanding 
SOCial justice for the working class, the Government of India 
should immediately adopt a new industrial relations and 
labour policy ensuring rights of trade union recognition, col-
lective bargaining without third-party interference, removal 
of curbs on the right to strike and effective workers' control 
over production at different levels." 

Three amendments were moved by Shri M. C. Daga. 
The following Members took part in the debate:-

(1) Shri C. M. Stephen 
(2) Shri Chintamani Panigrahi 
(3) Shri M. C. Daga (Speech unfinished). 

The .discus$ion was not concluded. 
6 P.M. 
(Lok Sabba adjourned till 11 A.M. on Saturday, the 25th March, 1972) 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeflings] 

Saturday, Ma'rch 25, 1972/Chaitra 5, 1894 (Saka) 

No. 113 

1. Paper Laid on the Table 
A statement (Hindi and English vers:ons) on differential interest 

rates on advances by Public Sector Banks was laid on the Table. 
2. Assent to Bills 

Secretary laid on the Table following four Bills passed by the Housoes 
of Parliament during the current session and assented to:-

(1) The Appropriation Bill, 1972. 
(2) The Appropriation (No.2) Bill, 1972. 
(3) The Appropriation (Railways) Bill, 1972. 
(4) The Appropriation (Railways) No. 2 Bill, 1972. 

3. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 28th March, 1972. 
4. Government Bill-Introduced 

The Marine Products Export Development Authority Bill, 1972. 

5. The Budget (General)-1912-73 
\ 

General Discussion on the Budget (General) for 1972-73 continued. 
The following Members took part in th'~ debate:-

(1) Shri K. R. Ganesh 
(2) Shri M. S. Sanjeevi Rao 
(3) Shri Birender Singh Ran 
(4) Shri B. R. Kavade 
(5) Shri Syed Ahmed Aga 
(6) Shri Mohan Swarup 
(7) Shri M. S. Sivasamy 
(8) Shri P. V. G. Raju 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2 P.M.) 
(9) Shri Chandulal Chandrakar 

(10) Dr. Henry Austin 
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(11) Shri Chandrika Prasad . 
(12) Shri S. N. Singh , 
(13) Shri M. R. Gopal Reddy /' 
(14) Shri Dharamrao Sharanappa Afzalpurkar 
(15) Sbri D. D. Desai 
(16) Shri Varkey George 
(17) Shri Banamali Patnaik 
(18) Shri Partap Singh 
(19) Shri C. D. Gautam 
(20) Shri Krishna Chandra Pandey 

'1(21) Shri Shashi Bhushan 
(22) Sbri Narendra Singh Bisht 
(23) Shri Ramavatar Shastri 
(24) Shri G. P. Yadav. 

Shri Y. B. Chavan replied to the debate. 
The discussion was concluded. 

6. The Budget (General) 1972-73--Demands for Grants on Account 
All the Demands for Grants on Account Nos. 1 to 137 in respect of 

the Budget (General) for 1972-73, as shown under column 3 of the printed 
List of Demands for Grants on Account (General) for 1972~73, were 
voted in full. . 

7. Government Bill-Introduced 
The Appropriation (Vote on Account) Bill, 1972. 

8. Government Bill-Passed 
The Appropriation (Vote on Account) Bm, 1972 

The motion for consideration of the Bill was moved bv Shri Y. B. 
Chavan. . 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill w~s taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Sbri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 

5.33 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday the 28th March, 1972). 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Plroceedings] 

Tuesday, March 28, 1972/Chaitra 8, 1894 (Saka) 

No. 114 
11 A.M. 
1. Oath or Aftirmation 

• Shri Biren Engti made and subscribed the oath in English and took 
his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 161, 163-165, 168, 174, 176, 177, 179 and 180 
were orally answered. Replies to remaining questions were IlMd on the 
Table. 
3. Unstarred. Questions 

Replies to Unstarred Questions Nos. 1246-1359, 1361-1390 and 1392--
1398 were laid on the Table. 
4. Calling Attention 

Shri Narsin·gh Narain Pandey called the attention of the Minister 
of Foreign Trade to the reported discontentment amonJ{ handloom and 
powerloom weavers in Uttar Pradesh on account of high yarn price, 
non-availability of financial assistance from nationalised banks and non-

. disposal of accumulated stock. 
The Deputy Minister of Foreign Trade made a statement in regard 

thereto. 
5. Papers Laid on the Table 

• The following papers were laid on the Table:-
(1). A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
~1~~ I 

(i) Review by the Government on the working of the Natiollal 
Projects Construction Corporation Limited, New Delhi, for 
the year 1970-71. . 

(ii) Annual Report of the National Projects Construction Corpo-
ration Limited, New Delhi, for the year 1970-71 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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(2) A copy of the Food Corporations (A~endme~t) Rul~s, 1~72 

(Hindi and English versions) publIshed 10 NotIficatIOn 
No. G.S.R. 78(E) in Gazette of India dated the 15th February, • 
1972, under sub-section (3) of section 44 of the Food Corpo-
rations Act, 1964. 

(3) A copy of the Sugar (Control) Third Amendment Order, 1971 
(Hindi and English versions) published in Notification 
No. G.S.R. 100 in Gazette otIndia dated the 8t:& January, 1972, 
under sub-section (6) of section 3 of the Essential Commodi-
ties Act, 1955. 

(4) A copy each of the following Notific'ations (Hindi and English 
versions) under sub-section (3) of section 48 of the Coffee 
Act, 1942:-

(i) The Coffee Board Servants (Conduct) First Amendment 
Rules, 1972, published in Notification No. G.S.R. 183 in , 
Gazette of India dated the 12th February, 1972. 

(ii) The Coffee (Amendment) Rules, 1972, published in Noti- ~ 
fication No. G.S.R. 227 in Gazette of India dated the 19th 
February, 1972. 

(iii) The Coffee (Second Amendment) Rules, 1972, published 
in Notification No. G.S.R. 289 in Gazette of India dated the 
11th ]4arch, 1972. 

(5) A copy of the Card'amom (Amendment) Rules, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 194 
in Gazette of India daood the 19th February, 1972, under sub-
section (3) of section 33 of the Cardamom Act, 1965. 

6. Statement by Minister 
, /' The ]4inister of State for Education and Social Welfare laid on the V !able a statement on strike 'at the Indian Institute of Technology, 

Kanpur. 
7. Matter Under Rule 377 

Shri Samar Guha raised ,a matter regarding the publication in the 
press on the 23rd ]4arch, 1972 of a notice issued by the Commissioner of 
Income-tax in respect of income-tax arrears of cert&.in persons. 

The Minister of State for Finance made a statement on the subject. 
8. Government BilIf-PaSsed • 
(i) The Armed Forces (Assam and Manipur) Special Powers (Amend-

ment) Bill, 1972. as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabba, 
was moved by Shri Krishna Chandra Pant. . 

'!'he following Members took partin tbe debate:-
'(1) Shri Biren Dutta 
(2) Shri S. M. Banerjee 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled to 2 P.M.) 
(3) Shri S. D. Somasundaram 
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(4) Dr. Laxmina.rayan Pandeya 
(5) Shri A. Kevichusa. 

Shri Krishna Chandra' Pant r~plied to the debate. 
On the motian for cansideratian .of· the Bill, the Hause divided, Ayes 

69; Noes. 24. The motion for consideration was accardingly adapted 
and clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The following Members took part in the debate:-

(1) Shri S~mar Guha 
(2) Shri Paokai Haakip 
(3) Shri Jagannathrao Joshi 
(4) Shri Dinesh Chanqra Goswami 
(5) Shri Ramavatar Shastri 
(6) Shri Krishna Chandra Pant 

The motion was 'adopted and the Bill was passed. 
(ii) The Aircraft (Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Dr. Karan 
Singh. 

The following Members took part in the debate:-
(1) Shri Dinesh JoaTder 
(2) Shri Sarjaa Pandey 
(3) Shri S. N. Singh 
(4) Shri T. S. Latchumanan 
(5) Shri Rudra Pratap Singh 
(6) Shri R. V. Bade 
(7) Shri Ramsahai Pandey 

Dr. Karan Singh replied ta the debate. 
The motion for consideration was adopted and clause-by-clause 

cansideratian .of the Bill was taken up. 

Clauses 2 ta 12 were adopted. 
Clause 1 and the Enacting Farmula were adapted, as amended. 
The Long Title was adopted. 
The matian that the Bill, as amended, be passeq was maved by 

Dr. Karan Singh. . 
The fallowing Members toak part in the debate:-

(1) Shri Jharkhande Rai 
(2) Shri S. M. Banerjee 
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(3) Shri Jagannathrao Joshi 
(4) Shri C. M. Stephen 
(5) Shrimati SheelSJ Kaul 
(6) Shri Virbhadra Singh 
(7) Dr. Karan Singh 

The motion was adopted and the Bill, as amended, was passed. 
9. Government BiU-Under Consideration 

The Marine Products Export Development Authority Bill, 1972 
The motion for consideration of the Bill was moved by Shri A. C. 

George. 
An amendment for reference of the Bill to a Select Committee was 

moved by Shri S. N. Singh. 
The following Members took part in the debate:-

(1) Shri Madhuryya Haldar 
(2) Shri C. M. Stephen 
(3) Shri Ramavatar Shastri 
(4) Dr. Henry Austin 
(5) Shri Jagannathrao Joshi 
(6) Shri Ramachandran Kadannappalli (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th March, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 29, 1972/Chaitra 9, 1894 (Saka) 

No. 115 
11m A.M. 
1. Starred Questions 

Starred Questions Nos. 181, 183-186, 191, 192, 194, 195, 197 and 199 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1399-1421. 1423-1455, 1457-1471 
and 1473-1496 were laid on the Table. 
3. Calling Attention 

Shri R. K. Sinha called the attention of the Minister of External 
AffaIrs to .the reported disclosure made by the B.B.C. about the resump-
tion ot nun-running from Kerala to Europe. 

The Minister of External Affairs made a statement in regard thereto. 
He also laid on the Table 8J copy of the Report on the inquiry held 
regarding alleged sale of girls to European Church organisations. 
4. Matter Under Rule 377 

Shri S. M. Banerjee raised a matter regarding strike of textile workers 
of Swadeshi Cotton Mills and J.K. Cotton and Spinning Mills, Kanpur on 
the bonus issue. 

The Minister of Labour and Rehabilitation made a statement on the 
subject. 
• S. l·apers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 3 of the All India 
Servi~es Act, 1951:- . 

(i) The Second Amendment of 1972 to the Indian Administrative 
Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 197 in Gazette of India dated the 19th FebruaI"j, 
1972. 

(ii) The Indian Civil Service Provident Fund (First Amendment) 
Rules, 1972, published in Notification No. G.S.R. 231 in 
Gazette of India' dated the 19th February, 1972. 

[P.T.O. 
477 



(iii) The Indian Civil Service (Non-European Members) ProvI-
dent Fund First Amendment Rules, 1972, published in Noti-
fication No. G.S.R. 232 in Gazette of India d3ted the 19th 
February, 1972. 

(iv) The Secretary of States' Services (General Provident Fund) 
First Amendment Rules, 1972, published in Notification 
No. G.S.R. 233 in Gazette of India-dated the 19th February, 
1972. 

(v) The All India Services (Provident Fund) First Amendment 
Rules, 1972, published in Notification No. G.S.R. 234 in Gazette 
of India da~ed the 19th February, 1972. 

(vi) The All India Services (Commutation of Pension) (Amend-
ment) Regulations, 1972, published in Notification No. G.S.R. 
235 in Gazette of India dated the 19th February, 1972. 

(vii) The All India Services (Provident Fund) Second Amend- ('I, 
ment Rules, 1972, published in Notification No. G.S.R. 249 
in Gazette of India dated the 26th February, 1972. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 11 of the. Salaries 
and Allowances of Ministers Act, 1952:-

(i) The Ministers' (Allowances, Medical Treatment aud, other 
Privi1e~s) Second Amendment Rules, 1971, published in 
Notification No. G.S.R. 1912 in G9zette of India dated the 
20th December, 1~71. I 

(ii) The Ministers' (Allowances, Medical Treatment and 'other 
Privileges) Amendment Rules, 1972, published in Notificatjon 
No. G.S.R. 68(E) in Gazette of Indja dated the 2nd Februa'fY, 
1972. 

(3) A copy of Notification No. S.O. 877 (Hindi and English versions) 
published in Gazette of India dated the 11th March, 1972, 
under sue-section (3) of section 139 of the Border Security 
Force Act, 1968. 

6. Government Bill-lnt1'oduced 
The Contingency Fund of India (Amendment) Bill, 1972. 

7. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Ifindi and English versions) giving rf'B~' 

sons for immediate legislation by the Contingency Fund of India (Amend-
ment) Ordinance, 1972, was laid on the Table under rule 71(1) of the 
Rules of Procedu~ and Conduct of Business in Lok Sabha. 

s. Government BiII-lntroduced 
The Indian Copper Corporation (Taking Over of Management) Bill, 

1972. 
9. Statement Regarding Ordinance-Laid on the Table 

. . 
.J .. 

An explanatory statement (Hindi and English versions) ,giving rea!;ons 
for immediat€ legislation by the Indian Copper Corporation (Taking 
over of Management) Ordinance, 1972. was laid on the Table under rule \. 
7 (1) of the Rules of Procedure and Conduct of Business in L()k Sabha. 
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16. Govemment Bill-llltre4uced 
The Delhi Cooperative Societies Bill, 1972. 

11. Government Bill-Passed 
The Marine Products Export Development Authority Bill, 1972 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 28th March, 1972, continued. 

The following Members took part in the debate:-
(1) Shri Ramachandran Kadannappalli' 
(2) Shri S. D. Somasundaram 
(3) Shri Balakrishnal Venkanna Naik 
(4) Shri S. N. Singh 
(5) Shri K. P. Unnikrishnan 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(6) Sbri Bhaoosahaib Dhamankar 
(7~ Shri D. K. Panda' 
~) Sbri Shashi Bhushan 

shrf A. C. George replied to the crebate. 
The amendment for reference of the Bill to a Select Committee moved 

by Shri S. N. Singh was neg~tived. 
The motion for consideration wa'S adopted and clause .. by-clause consi-

deratiqn of the Bill was taken up. 
Clauses 2 to 8 were adopted. 
Clause 9 was adopted, as amended. 

. Clauses 10 to 34 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

A. C. George. 
The following Members took part in the debate:-

(1) Shri C. Janardhanan 
(2) Shri K. Suryanarayana 
(3) Shri A. C. George 

The motion was adopted and the Bill, as amended, was passed . 

. 12. Motion of Thanks on the President's Address 
Discussio.n on the following motion moved by Shri O. V. Alagesan 

and seconded by Shri H. K. L. Bbagat and the amendments thereto 
mOVled on the 14th March, 1972, continued:-

"That an Address be presented to the President in the following 
terms:-
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'That the Members of Lok Sabha as!>'embled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
as!>'embled together on the 13th Mnrch, 1972'." 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Nawa'l Kishore Sharma 
(3) Shri Indulal Yajnik 
(4) Dr. Karni Singh 
(5) Shri Raja Kulkarni 
(6) Shri K. Baladhandayutham 
(7) Shri Md. Jamilurrahman 
(8) Shri Shibban Lall Saksena 
(9) Shri Shashi Bhushan (Speech unfinished). 

The discussion was not concluded . 

./ 13. Statement by Minister 
The Minister of Fordgn Trade made a stCltement on the Trade Agree-

ment between India and Bangladesh concluded on the 28th March, 1972. 
5.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th March, 1972) 
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• LOK SABHA 

BULLETIN-P ART I 
{Brief Record of Proceedings ] 

Thursday, March 30, 1972/Chaitra 10, 1894 (Saka) 

lU>1 A.M. 

1. Starred Questions • 

No. 116 

Starred Questions Nos. 201, 203, 205-208,· 21~12 and 214 were 
orally answered. Replies to r~in.ing questions were laid ·on the Table. 
2. Un starred tQuestions 

Retllies to Unstarnxl Questums NQs. l~7.....-152', .1!i26-1542, 1544-
1563-156~1603, 1605 and 1606 were laid on the Table. 
3. Calling Attention 

Shri C. M. Stephen called the attention of the Minister of Foreign 
Trade to the reported large scale closure of the coir spinning yards of 
Kerala and consequent unemployment of lakhs of workers and the 
shrinkage of coir products in the channel of export trade. 

The Deputy Minister of Fomign Trade made a statement in regard 
thereto. He also laid on the Ts.ble a statement shOWing export figures 

. of coir products during April, 197O-F~bruary, 1971 and April 1971-
February, 1972. 
4. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following Notification:s{Hindi and English 

versions) under section 159 of the Customs A.ct, 1962:-
·(i) G.S.R. 3Un published in Guatte of. lDcUa da$ed the 11th 

March, 1972 together with an explanatory memorandum. 
(ii) G.S.R. 328 published in Gazette of Inc!ia datted the 18th 

March,1972 together with an explanatory memorandum. 
(2) A copy of Notification No. G.S.R. 196(E) (Hindi and English 

versions) published. in Gazette C1f India dated the 18th March, 
1972, under sub-section (3) of section 8 of the Inland Air 
Travel Tax Act, 1971. 

(3) A copy each of the !olIowing Notificatiofls (Wadi and· English 
versions) under section 38 of the Central Excise and Salt Act, 
1944:- -

0) The Central Excise (ThkdAmeD4ment) 
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lished in Notification No. G.S.R. 301 in Gazette of India 
dated the 11 th March, 1972. _ 

(ii) The Centr>al Excise (Fourth Amendment) Rules, 1972, pu~
lished .in Notification No. G.S.R. 304 in Gl\zette of IndIa 
dated the 11 th March, 1972. 

(4) A copy each of the following Notifications under sub-section 
(3) of section 114 of the, Gold (Control) Act, 1968:-

(i) The Gold Control (Grant of Certificates) Amendment Rules, 
1972 (Hindi and English versions) published in Notification 
No. S.O. 128(E) in Gazette of India dated the 8th February, 
1972. 

(ii) S.O. 206(E) published in Gazette of India da'ted the 17th 
March, 1972 c~ntaining cOlTigendum to the English version 
of Notification No. S.O. 128(E) dated the 8th February,1'I" 
1972. 

(5) A copy of the Wealth-tax (Amendment) Rules, 1972 (Hindi and 
English versions) published in Notification No. S.O. 165(E) in 
Gazette of India dated the 25th February, 1972, under sub-
section (4) f;ection 46 of fhe Wealth-tax Act, 1957. 

(6) A copy of the Gift-tax (Amendment) Rules, 1972 (Hindi and 
EnglLn versions) published in Notification No. S.O. 166(E) 
in G~zette 0f India dated the 25th February, ] 972, un<.ler sub-
section (4) of section 46 of the Gift-tax Act, 1958. 

(7) A copy of the Companies (Profits) Surtax (Amendment) 
Rules, 1972 (Hindi and English versions) published in Notifica-
tion No. S.O. 167(E) ~n Gazette of India dated the 25th Feb-
ruary, 1972, under sub-section (3) of section 25 of the Com-
panies (Profits) Sur-tax Act, 1964. 

(8) A copy of the Income-tax (Affi'an~ment) Rules, 1972 (Hindi and 
English versions) published in Notification No. S.O. 175(E) 
in Gazette of India dated the 6th March, 1972, under sectior., 
296 of the Income-tax Act, 1961. 

(9) A COry each of the following papers (Hindi and English ver· 1 

sions under sub-section (1) of section 619A of the Comi.)anie? ) 
Act, 1956:-

(i) Review by the Government on the working of the Rehabili-
tation Industries Corporation Limited, Calcutta, for the year 
1970-71. 

(ii) Annual Report of the Rehabilitation Industries Corporat;on 
Umited, Calcutta, for the year 1970-71 along with the 
Audited Accounts and the Comments of the Comptroller and 
Auditor General thereon. 

(10) A copy each of the following papers under sub-s,ectiQll (1) of 
section 619A of the Companies Act, 1956:-

(i) (8) Review (Hindi and English versions) by the Govern-
ment on the working of the Tungabhadra Steel Products 
Limited, fOT the year 1970-71. . 
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(b) Annual Report o~ the Tungabhadra Steel.Products Limited, 
for the year 1970-71 along with the Audlted Accounts and 
the comments of the Comptroller and Auditor General there-
OD. 

(ii) (a) Review (Hindi and English versions.> .by the Guve~n
ment on the working of the Neyvell LIgmte CorporatIOn 
Limited, for the year 1970-71. 

(b) Annual Report (Hindi a.nd English versions) of the Neyv:.:!li 
Lignite Corporation Limlted, for the year 1970-71 along wIth 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(11) A copy of the Annual Report (Hindi and English versions) on 
the working and administration of the Go~panies Act, 1956, for 
the year 1970-71, under section 638 of the said Act. 

(12) A copy of the Dock Workers (Advisory Committee) Amend-
ment Rules, 1971 (Hindi and English versions) published in 
Notification No. S.O. 3 in Gazette of India· dated the 1st 
January, 1972, under sub-section (3) of section 8 of the Dock 
Workers (Regulation of Employment) Act, 1948. 

5. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya S3bha 

had no recommendations to make to Lok Sabha in regard to the Appro-
?riation (Vote on Account) Bill, 1972, passed by Lok Sabha on the 25th 
M",rch, 1972. 
6. Assent to Bill 

Secretary laid on the Table the Appropriation (Railways) Vote on 
Account Bill, 1972 passed by the Houses of Parliament during the current 
se'.ision and assented to. 
7. Report of Estimates Committee 

Shri ~iz Imam presented the Sixteenth Report of the Estimates Com-
mittee regarding action taken by Government on the recommendations 
contained in their Hundred and Twenty-first Report (Fourth Lok Sabha) 
on the Ministry of Supply-Directorate General of Supplies and Disposals 
(Supplies Wing). 
8. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 3rd April, 1972. 
9. Motion. of Thanks on the President's Address 

Discussion on the following motion moved by Shri O. V. Alagesan 
and seconded by Shri H. K. L. Bhagat and the. amendments thereto 
moved on the 14th March. 1972, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Addre3s which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the J 3th March, 1972'." 

The following Members took part in the debate:-
(1) Shri Shashi Bhushan 

(2) Shri Samar Guha 
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(Lok S4bha ad;O'Urn.ed 4t 1 ;P.M. and re-assembled at 2 P.M.) 
(3) ShriChandrajit Yad~v 

. (4) S"hri Dinen Bhattacharya 
(5) Shri Amarnath Vidyalankar 
(6). Shri T. S. Lakshmanan 
(7) Shri Hari Kishore Singh (Speech unfinished). 

The discussion was not concluded. 
Ut Private Members' Bills-Introduced 

(1) The Practising Architects Bil~ 1972,by Shri K. Lakkappa. 
(2) The Constitution (Amendment) Bill, 1972 (Amendment of 

articles 74, 75, etc.) by Shri A. K. Gopalan. 
(3) The Constitution (Amendment~ Bill. 1972 (A:rnendment of 

Eighth Schedule) by Dr. Karni Singh. 
(4) The Price Control Bill, 1972 by Dr. Kli'I"ni Singh. 
(5) The Constitution (Amendment) BiU, 1972 (Amendment of 

articles 19 and 39) by Dr. Karni Singh. 
(6) The Constitution (Amendment) Bill, 1972 (Amendment of 

Eighth Schedule) by Shri Rattanlal Brahmau. ' 
n. Private Member's Bill-Withdrawn 
The Constitution (Amendl1l'tent) Bill, 1971 (Amendment of t.L1'ticle 141 

ana; insertion of new article 143A, etc.) by Shri C. M. 'Stephen 
Shri C. M. Stephen concluded his speech on the motion for considera-

tion of the Bill moved by him on the 17th March, 1972. 
The following Members took part in the debate:-

(1) Shri K. M. "Madhukar" 
(2) Shri R. R. Sharma 
(3) Shri Dinesh Joarder 
(4) Shri Niti Raj Singh Chaudhury 

Shri C. M. Stephen replied to the debate. 
The Bill was withdrawn by leave of the House. 

12. Private Member's BiIl-UnderConsider.tion 
The Indian Penat Code (Amendment) BtU, 1972 (Sub.titution of 

section 153A) by Shrimati Subhadra Joshi 
The motion for consideration of the Bill was moved by Shrimati 

Subhadra Joshi. 
The following Members took part in the debate:-

(1) Shri Jagannathrao Joshi 
(2) Shri N. K. P. Salve 
(3) Shri Dinesh J.oarder 
(4) Shri Darbara Singh (Speech unfi1llished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the ~rd April, 1972) 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 3, 1972/Chaitra 14, 1894 (Saka) 

No. 117 

1. Starred Questions 
Starred Questions Nos. 221, 224, 225, 227. 228, 231, 232, 236 and 

240 were orally answered. Replies to remaining questions were laid 
on the Table. 
2. Unstarred Questions 

Replies to Un starred Questions Nos. 1607-1646, 1648, 1650-1664, 
1666-1685, 1687, 1689-1707, 1709-1758 and 1760-1804 were laid on 
the Ta·ble. 
3. Calling Attention 

Shri Ramavatar Shastri called the attention of the Minister of Finance 
to the reported disruption of the banking system in Andhra Pradesh 
since the 3rd March, 1972, following the agitation in Andhra Bank Ltd., 
State Bank of India and the Reserve BClnk of India. 

The Minister of State for Finance made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 603 (Hindi and English ver· 

sions) published in Gazette of India dated the 19th February, 
1972, under section 10 of the National Highways Act, 1956. 

(2) A copy of the Import Trade Control Policy for the year 1972· 
73-Vol. I & II. 

(3) (i) A copy each of the following papers (Hindi and English 
versions) under sub·section (2) of section 619A of the Com· 
panies Act, 1956:-

(a) Annual Report of the Gujarat Agro.lndustries CorporatIon 
Limited, Ahmedabad, for the period ending 31st March, 
1970 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) Annual Report of the Tamilnadu Agro·Industries Corpora-
tion Limited, Madras, for the year 1969-70 along with the 
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Audited Accounts and the comments of the Comptroller ar' 
Auditor Genera'l thereon. 

( ) Annual Report of the Mysore State Agro-Industries Cor~o
c ration Limited, Bangalore, for the year 1969-70 along wlth 

the Auditod Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(d) Annual Report of the Rajasthan State Agro Industr~es 
Corporation Limited, Jaipur, for the year 1970-71 along With 
the Audited Accounts. 

(ii) A statement (Hindi and English ve.rsions) showing reasons 
for delay in laying the Reports mentioned at (a) to (c) above. 

(4) A copy each of the following Not;ficat'o.ns (Hindi and Engli.sh 
versions) under sub-section (6) of sectIOn 3 of the E~entIa] 
Commodities Act, 1955:-

(i) G.S.R. 96(E) published in Gazette of India dated the 4th 
March, 1972. 

(ii) The Southern States (Regulation of Export of Rice) 
Amendment Order, 1972, published in Notification No. 
G.S.R. 194(E) in Gazette of India dated the 17th March, 1972. 

(iii) The Madras Coarse Grains (Export Control) Amendment 
Order, 1972, published in Notification No. G.S.R. 290 in 
Gazette of India dated the 11th MaTch, 1972. 

(5) (i) A copy of the Annual Re;Jort (Hindi and English versions) 
of the Salar Jung Museum Board, Hyderabad, for the year 
1969-70 along with the A~dited Accounts. 

(ii) A statement (Hindi and English versions) showing reasons for 
del<:ly in laying the above Report. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Science, Bangalore and the Statement 
of Accounts, for the year 1970-71. 

(7) A copy of .the Annual Report (Hindi and English versions) of 
the Executive Committee of the Trustees of the Victoria Memo-
rial Hall, Calcutta, for the yea'r 1970-71, together with Audited 
Accounts. 

5. Metion of Thanks on the President's Address 
Discussion on the following motion moved by Shri O. V. Alagesan and 

seconded by Shri H. K. L. Bhagat and the amendments thereto moved 
on the 14th March, 1972,continued:-

"That an Address be presented to th~ President in the following 
terms:-

'That the Members of Lok Sabha assembled in this SC'3sion are 
deeply grateful to the President for the Address which he 
has been placed to deliver to both Houses of Parliament 
assembled together on the 13th March, 1972.'" 
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The following Members took part in the debate:-
(1) Shri Hari Kisho~ Singh 
(2) Shri Mallikarjun 

(Lok Sabha adjourned at 1 P.M. and re·assembled at 2.05 P.M.) 
(3) Shri Kushok Bakula 
(4) Shri Sudhakar Pandey 
(5) Shri Pratap Singh Negi 
(6) Shri Devendra Satpathy 
(7) Shri D. K. Panda 
(8) Shri Sukhdeo Prasad Verma 
(9) Shri Shy am nandan Mishra 

(10) Shri Amrit Nahata 
(11) Shri S. D. Somasundaram 
(12) Shri Achal Singh 
(13) Shri Inder J. Malhotra 
(14) Shri Ramsahai Pandey 
(15) Shri Ram Chandra Vikal 
(16) Shri Kartik Oraon 
(17) Shri Rudra Pratap Singh 
(18) Shri S. N. Singh 

The discussion was not concluded. 
"'6. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Ninth Report of the Business Ad'vi-
sory Committee. 
6.01 P.M. 

(Lok Sabha adjouried till 11 A.M. on Tuesday, the 4th April, 1972). 

_._-- ------- --' _ .. _.-
• Presented at 5.57 P.M. 
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11 A.M. 

WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 4, 1972/Chaitra 15, 1894 (Saka) 

No. 118 

1. Starred Questions • Starred Questions Nos. 242-244, 247, 248, 251, 253 and 255-257 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1807-1964 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-

• 

~-"".-

(1) A copy of the Delimitation of Council Constituencies (Bihar) 
Amendment Order, 1971 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 1967(E) in Gazette of India dated 
the 30th December, 1971, under sub-section (3) of section 13 
of the Representation of the People Act, 1950. 

(2) Report (Hindi and English versions) of the Comptroller and 
Auditor General of India on the Appropriation Accounts of 
the Union Government (Posts Elnd Telegraphs) for the year 
1970-71, under article 151(1) of the Constitution. 

(3) A copy of Appropriation Accounts, Posts and Telegraphs, for 
the year 1970-71 (Hindi and English versions). 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 6l9A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Minerals and Metals Trading Corporation of India Lim;ted, 
New Delhi, for the year 1970-71. 

(ii) Annual Report of the Minerals and Metals Tradinjl Corpora-
tion of India Limited, New Delhi, for the year 1970-71 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the State 
Trading Corporation of India LimitE!d, New Delhi, for the 
year 197()"71. 
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(ii) Annual Report of the State Tradin~ Corporation of India 
Limited, New Delhi, for the year 1970-71 along with the ... 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy of the Annual Report (Hindi and E~g1ish versions) on 
the working of the Cardamom Board for the year 1970-71. 

(6) A copy of the Annual Plan, 1972.:78 (Hindi and English ver-
sions) . 

4. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That a't its sitting held on the' 30th March, 1972, Rajya Sabha ( , 
passed the Administrators-General (Amendment) Bill, 1972. " 

(ii) That at its sitting held on the 30th March, 1972, Rajya Sabha 
passed the Public Wakfs (Extension of Limitation) (Delhi 
Amendment) Bill, 1972. 

5. Bills passed by RajY8 Sabha-Laid on the Table 
Secretary laid on the Table the followjn~ two Bills, as passed by Rajya 

Sabha:-

(1) The Administrators-General (Amendment) Bill, 1972. 
(2) The Public Wakfs (Extension of Limitation) (Delhi Amend-

ment) Bill, 1972. 

6. Motion Re: Ninth Report of Business Advisory Committee 

Shri Raj Bahadur moved the following motion:-

"That this House do agree with the Ninth Report of the Bus:ness 
AdviWry Committee presented to the House on the 3rd April. 
1972." 

The motion was adopted. 

7. Motion or Thauks on the President's Address 

Shrimati Indira Gandhi replied to the debate on the following motion 
moved by Shri o. V. Alagesan and seconded by Shri H. K. L. Bhagat 
and the amendments thereto moved on the 14th March. 1972:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 13th March, 1972'." 

All the amendments were negatived. 

On the motion the House divided, Ayes 227; Noes 47. The motion 
was accordingly adopted. 
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8. Government Bills-Passed 
(i) The Indian Copper Corporation (Taking Over of Management) BilL, 

1972 

The motion for consideration of the Bill was moved by Shri S. Mohan 
Kumaramanglam. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Sardar Swaran Singh Sokhi 
(3) Shri Indrajit Gupta 
(4) Shri Chintamani Panigrahi 
(5) Shri G. Viswanathan 
(6) Shri P. K. Ghosh 
(7) Dr. Laxminarayan Pandeya 
(8) Shri Kartik Ora<>n 
(9) Shri Nawal Kishore Sharma 

(10) Shri Shiva Chandika 
(11) Shri Nathuram Mirdha 
(12) Shri Damodar Pandey 

Shri S. Mohan Kumaramanglam replied to the debate. 
The motion for consideration was adopted and clause-by-cIause consi-

deration of the Bill was taken up. 
Clauses 2 to 15 were adopted. 
Clause 1, the Enact'ng Formula, the Preamble and the Long Title 

were also adopted. 
The motion that the Bill be passed was moved by Shri S. Mohan 

Kumaramanglam. 
The following Members took part in the debate:-

(1) Shri Annasaheb Gotkhindl;> 
(2) Shri Ramavatar Shastri 
(3) Shri Jyotirmoy Bosu 
(4) Shri S. Mohan Kumaramanglam 

The motion was adopted and the Bill was passed. 
(ii) The Contingency Fund of India (Amendment) Bill, 1972 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. IQfIIl.rl , , 

The following Members took part in the debate:-
(1) Shri J yotirmoy Bosu 
(2) Shri B. S. Bhaura 
(3) Shri M. R. Gopal Reddy ..... 
(4) Dr. KaHas 
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(5) Shri Nathuram Mirdha 
(6) Shri J. M. Gowder 

'(7) Shri Shashi Bhushan 
(8) Shri P. Venkatasubbaiah 
(9) Shri Piloo Mody 

(10) Shri Y. S. Mahajan 
Shri K. R. Ganesh replied to the debate. 
The motion for consideration was adopted and c1ause-by-clause consI-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri Ramavatar Shastri 
(3) Shri K. R. Ganesh 

The motion was adopted and the Bill was passed. 
6.14 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 5th April, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief R~ord of Proceedings] 

Wednesday, April 5, 19721Chaitra 16, 1894 (Saka) 

No. 119 
1.1.01 A.M. 
1. Obituary Reference 

• The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 
Indrajit Gupta, G. Viswanathan, Dr. Laxminarayan Pandeya, Dr. Karni 
Singh, Sarvashri Samar Guha, R. V. Sawaminathan and P. Venkatasl1bbaiah 
made references to the passing away of Shri M. Muhammad Ismail, who 
was a sitting Member of Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 261, 262, 264, 265 and 268-272 were orally 

answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1965-1977, 1979-1981, 1988, 
1990, 1991 and 1993--2067 were laid on the Table. 
f. Calling Attention 

Shri Mukhtiar Singh Malik called toe attention of the Miniater of 
Home Affairs to the reported deaths of a number of persons in the Capita] 
once again due to liquor pOisoning. 

The Minister of State for Home Affairs made a statement in regard 
• thereto. 
5. Papers Laid on t'he Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Hindustan Teleprinters Limited, Madras, for the year 
1970-71 along with the Audited Accounts and the comments 
of the Comptroller and Auditor Genera] thereon under sub-
section (1) of section 619A of the Companies Act, 1956. 

(2) (i) A copy of the Indian Telegraph (Seventh Amendment) 
Rules, 1971 (Hindi and English versions), published in Notiflca-
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tion No. G.S.R. 1471 in Gazette of India dated the 9th October, 
1971, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(ii) A statement (Hindi and English versions) showing reasons for • 
delay in laying the above Notification. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Vigilance Commission for the ~ar 1970-7l. 

(ii) Memorandum (Hindi and English versions) explaining the rea-
sons for non-acceptance by Government of the Commission's 
advice in certain cases mentioned in the above Report. 

(4) A COpy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Forest Serviee (Fixation of Cadre Strength) {;, 
Amendment Regulations, 1972, published in Notification No. 
G.S.R. 45(E) in Gazette of India dated the 20th January, 
1972. 

(ii) The Indian Forest Service (Pay) Amendment Rules, 1972, 
published in Notification No. G.S.R. 46(E) in Gazette of 
India dated the 20th January, 1972. 

(iii) G.S.R. 47(E) published in Gazette of India dated the 20th 
January, 1972 constituting for the States of Assam and 
Meghalaya a joint cadre of the Indian Forest Service. 

(iv) G.S.R. 48(E) published in Gazette of India dated the 20th 
January, 1972 constituting for the· States of Manipur and 
Tripura a joint cadre of the Indian Forest Service. 

(v) The Indian· Forest Service (Cadre) Amendment Rules, 1972, 
published in Notification No. G.S.R. 315 in Gazette of India 
dated the 18th March, 1972. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned at (i) to (iv) above. 

(5) A copy of the North-Eastern Areas Reorganisation (Removal of .. 
Difficulties) Order No. 1 (Hindi and English versions) pub- '". 
lished in Notification No. S.O. 216(E) in G.azette of India 
dated the 21st March, 1972, under sub-section (2) of section 
87 of the North-Eastern Areas (Reorganisation) Act, 1971. 

(6) (i) A copy of the Border Security Force Leave Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 1313 in Gazette of India dated the 11th September, 
1971, under sub-section (3) of section 141 of the Border Secu-
rity Force Act, 1968. "'~ 

(if) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(7) A copy each of the followin~ Notifications (Hindi and English 
versions) under sub-section (5) of section 4 of the Inter-State 
Corporations Act, 1957:-

(1) The Administrator-General, Punjab (Reorganisation) Order, 
1972, published in Notification No. S.O. 221 (E) in Gazette 
of India dated the 22nd March, 1972. ~ 
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(ii) The Ofticial Trustees, Punjab (Reorganisation) Order, 1972, 
published in Notification No. S.O. 222(E) in Gazette of 
Indi.a dated the 22nd March, 1972. 

(8) A copy of the Kerosene (Fixation of Ceiling Prices) Amend-
ment Order, 1972 (Hindi and English versions) published in 
Notification No. G.S.R. I95(E) in Gazette of India dated the 
17th March, 1972, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

.~J 

6. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 3rd April, 1972, Rajya Sabha 
passed a motion referring the Homoeopathy Central Council 
Bill, 1971, to a Joint Committee of the Houses cOnl~isting of 
45 Members, 15 Members from Rajya Sabha, namely:-

(1) Shri Sasankasekhar Sanyal 
(2) Shri Bhupinder Singh 
(3) Shri N. G. Goray 
(4) Dr. K. Nagappa Alva 
(5) Dr. Debiprasad Chattopadhyaya 
(6) Shri Sitaram Kesri 
(7) Shri Man Singh Varma 
(8) Shri T. K. Srinivasan 
(9) Shri K. C. Panda 

(10) Shri Manubhai Shah 
(11) Shri SuI tan Singh 
(12) Shri N. P. Chaudhari 
(13) Shri T. G. Deshmukh 
(14) Shrimati Savita Behan 
(15) Shrimati Purabi Mukhopadhyay 

and 30 Members from Lok Sabha and recommended that Lok 
Sabha do join in the said Joint Committee and communicate to 
that House the names of Members to be appointed by Lok Sabha 
to the said Joint Committee. 

(U) That at its sitting held on the 3rd April, 1972, Rajya Sabha 
passed the Newspapers (Price Control) BiJl, 1971, passed by 
Lok Sabha on the 21st December, 1971, with amendments 
and returned the Bill with the request that the concurrence of 
Lok Sabha to the amendments be communicated to Rajya Sabha. 

7~ Blll as Itmended by Rajya Sabba-Laid on the Table 
Secretary laid on the Table the Newspapers (Price Control) Bill, 1971 

which had been returned by Rajya Sabha with amendments. 

8. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Eleventh Report of the Committee on 

Private Members' Bills and Resolutions. 
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9. Report of Committee on the WeHare of Scheduled Castes and Scheduled 

Tribes-Laid on tbe Table 
Sardar Buta Singh laid on the Table Report of Study Tour of Study 

Group II of the Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes to Patna, Ranchi, Bokaro, Durgapur and Calcutta in Februar~, 
19n. 
HI. Statement by Minister 

The Deputy Minister of Irrigation and Power laid on the Table a state-
ment on the report of the Irrigation Commission. ' 
11. Motions 

(i) Shri Dharnidhar Basumatari moved· the following motio~:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do elect two members of Rajya Sabha according to the 'prinC(iple, 
of proportional representation by means of the single transfer-' 
able vote, to the Joint Committee on Offices of Profit in the 
vacancies caused by the retirement of Dr. (Mrs . .) Mangladevi 
Talwar and Shri M. V. Bhadram from Rajya Sabha ar.d do 
communicate to this House the names of the me.mbers Sl) ap-
pOinted by Rajya Sabha to the. Joint Committee." 

The motion was adopted. 
(ii) Sardar Buta Singh moved the following motion:-

"That this House do recoIJ1mend to Rajya Sabha that Rajya Sabha 
do elect two members of Rajya Sabha in accordance with the 
system of proportional representation by means of the single 
transferable vote to the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes in the vacancies caused by the 
retirement of Sarvashri Brahmananda Panda and Sukhdev 
Prasad from Rajya Sabba and do communicate to this House 
the names of the members so elected by Rajya Sabha to the 
Committee." 

The motion was adopted. 
12. Government Bill-Introduced 

The National Service Bill, 1972. 
The motion for leave to introduce the Bill movf>d by Shri Krishna 

Chandra Pant was opposed. The motion was adopted and the Bill was in-
trcduced. 
13. Motion 

Shri C. Subramaniam moved the following motion:-
"That the 'Fourth Plan Mid-term Appraisal', laid on the Table of 

the House on the 22nd December, 1971, be taken into considera-
tion." 

(Lok Sabha adjourned at 1.35 p.tn. and re-assembled at 2.30 p.m.) 
The following Members took part in the debate:-

(1) Shri Piloo Mody 
(2~hri Jagannath Rao 
(S): ~Shri Jyotirmoy Bosu 



/ 

(4) Shri Nathuram Mirdha 
(5) Shri Ranen Sen 
(6) Shri Mulki Raj Saini 
(7) Shri M. Mu1.huawamy 
(8) Shri Chandulal Chandrakar 
(9) Shri Virendra Agarwala 

.,.(10) Shri Shashi Bhushan 
(11) Shri Y. S. Mahajan 
(12) Shri Madhu Dandavate 
(13) Shri M. R. Gopal Reddy V'" 

(14) Shri Rajaram Dadaaaheb Nimbalkar (Speech unfinished). 
The discussion was not concluded. 

6 P.M. 
'(Lok Sabhc adjourned tiU 11 A.M. on. Thursday, the 6th April, 1972). 
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LOJt SABIIA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Thursday, April 6, 1972/Chaitra 17, 1894 (Saka) 

U A.M. 
1. Starred Questions 

Starred Questions Nos. 281, 283-289, 282, 213 and 297-8 were Gnllly 
8JI,.ereG. Replies to rem&inIDg questioll6l were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2068-2074 and 2076-2125 were 

laid on the Table. 

3. Calling Attention 
Shri D. K. Panda caned the attention of the Minister of COJIIIIWni-

cations to the reported unearthing of forged postai stamps racket and 
wizure of a large quantity of fake postal stamps. 

The Minister of Communications made a statement in regard thereto. 
I 

&. Papers wid oa Ae 'I'" 

• 

The following papers were laid on the Table:-

(1) A copy of· .he kon and Steel (Control) Ameridtnertt order. 
1972 (Hindi and English versions) published in Notiftcatioll 
No. S.D. 195 (E) in Gazette of lndia dated the 16th M&r-ch, 1912, 
under sub-section (6) of section 3 of the Essential Commo-
4'lties Act, 1965. 

(2) A copy of tb Indian Emigraiion (AmenQrnent) Rules, 1972 
~HiDdi and Engliab versiom) published in Notification 
No. G.5.R. 66,E) in Gazette of India dated the l&t February, 
1972, under sub-section (3) of section 24 of the Emigration Act, 
lQ22. 

(~ A copy (If Np-ufication No. G.S.R. 82(E) (Hindi and English 
versiQns) published in Gazette of India dated the 17th February, 
1972, under sub-section (3) of section 24 of the Passports Act, 
1967. 
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5. Messages from Rajya Sabha 
, 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 3rd April, 1972, Rajya Sabha 

passed the Maternity Benefit (Amendment) Bill, 1972. 
(ii) That at its sitting held on the 3rd April, 1972, Rajya Sabha 

passed the Drugs and Cosmetics (Amendment) Bill, 1972. 
(iii) That at its sitting held on the 4th April, 1972, Rajya Sabha 

passed the Prevention of Food Adulteration (Extension to 
Kohima and Mokokchung Districts) Bill, 1971, passed by Lok 
Sabha on the 20th December, 1971, with amendments and 
returned the Bill with the request that the concurrence of 
Lok Sabha to the amendments be communicated to Rajya 
Sabha. 

(iv) TPat at its sitting held on the 4th April, 1972, Rajya Sabha 
passed the Departmental Inquiries (Enforcement of Attend- • 
ance of Witnesses and Production of Documents) Bill, 1971, 
passed byLok Sabha on the 20th DecemQ.er, 1971, with amend-
ments and returned the Bill with the request that the concur-
rence of Lok Sabha to the amendments be communicated to. 
Rajya Sabha. 

6. Bills Passed by Rajya Sabha-Laid on the Table 

lb~;:::a:~a:a::r: T=:::e(:::~:::o ::1~'1::2~"'d by Rajya 

(2) The Drugs and Cosmetics (Amendment) Bill, 1972. 
. Bills as Amended by Rajya Sabha-Laid on the Table 

Secretary laid on the Table the following two Bills which had been 
returned by Rajya Sabha with amendments:-

(1) The Prevention of Food Adulteration (Extension to Kohima 
and Mokokchung Districts) Bill, 1971. 

(2) The' Departmental Inquiries (Enforcement of Attendance of 
Witnesses and Production of Documents) Bill. .1971. . J 

8. Reports of Committee on the Welfare of Sclteduled Castes and 
Scheduled Tribes 

Sardar Buta Singh presented the following Reports of the CommIttee 
"n the Welfare of Scheduled Castes and Scheduled Tribes:-

j"- "" ..... ,:.,.. 
. . c.;' 

(1) Fourth RepOrt (Hindi and English. veTsions) regarding action 
taken by Government on the recommendations contained in 
their Sixteenth Report (Fourth Lok Sabha) on the Depart-
ment of Social Welfare and erstwhile Ministry of Health, 
Family Planning. Works. Housing and Urban Development 
(Department of Works. HOl1sin~ and Urban Development)-
Housing facilities for Scheduled Castes and Scheduled Tribes; 
and 

(2) Fifth Report (Hindi and English versions) regarding action 
taken by Government on the recf)mmendations contained in 
their Fourteenth Report (Fourth Lok Sabha) on Admission 
facilities for Scheduled Cnste;;: and Scheduled Tribes in Educll-
tional Institution'S, technical and non-technical. .:, 
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• 9. Statement by Minister 
. ..... _-

! 

The Minister of Railways made a statement on the strike in the 
Sealdah Division of Eastern Railway on the 1st April, 1972. 
10. Motion 

Discussion on the following motion moved by Shri C. Subramaniam 
on the 5th April, 1972, continued:-

"That the 'Fourth Plan Mid-term Appraisal', laid OD the Table of 
the House on the 22nd December, 1971, be taken into com i-
deration." 

The following Members took part in the debate:-
(1) Shri Rajaram Dadasaheb Nimbalkar 
(2) Shri Sat Pal Kapur 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.~ P.M.) 
(3) Shri Mohan Dharia 
(4) Shri Prasannbhai Mehta ~' ... 
(5) Dr. V. K. R. Vara.i1araja Rao 
(6) Shri Shibban Lal Saksena 
(7) Shri Vikram Mahajan 
(8) Shri Priya Ranjan Das Munai 
(9) Shri R. D. Bhandare 

(10) Shri P. Venkatasubbaiah 
(11) Shri E. R. Krishnan 
(12) Shri D. D. Desai 
(13) Shri Darbara Singh 

' .... 
.~. ~ .' .. ... ~ . .1_ . 

'-:r" '.. ...... : ... 

'f 

.,.. .. ....,. ~ 

'.' 

,~ '" 

. , ...... _ .. -
'" ...... -

, . 
(14) Shri Balakrlshna Venkanna Naik 
(15) Shri Krishnarao PatH ......... -., ~111:, 

',."", .. , ..• Shri C. Subramaniam replied to the debate. 
6.13 P.M. ' 4. r'·· .. ' 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th April, 1972). 

, ~ 'I' S. L. SHAKDHER, 
,A"r::l . ~~tatr· 
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LOK SABQA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, April 7, 1972/Chaitra 18, 1894 (Saka) 

No. 121 

11 A.M. 

1. Obitq"ry Reference 
~ 

The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 
Indrajit Gupta and Atal Bihari Vajpayee made references to the paSSing 
away of Syed Nausherali, who was a Member of the Provisional Parlia-
ment. 

Thereafter, Members stood in silence for ra short while as a mark of 
respect. 
2. Starred QUestiODS 

Starred Questions Nos. 301, 302, 304-306, 308, 311, 314 and 317-319 
were orally,. answered. Replies to remaining qua,.tians were llUd on the 
Table. 
3. Unstarrcd Questions 

Replies to Unstarred Questions Nos. 2126, 212~2139 and 2141-2264 
were laid on the Table. 

t. 4. Calling AtteDiion 
Shri C. K. Cbandrappan called the attention of the Minister of Exter-

nal Affairs to the reported harassment of Indian students in U.S.A. 
The Deputy Minister of External Affairs made a statement :in regard 

thereto. 
~. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.R.O. 4-E (Hindi and English ver-

sions) published in Gazette of lndia dated the 2nd- February, 
1972, issued under sqb-sectiqn (3) of section 17 ot the Naval and 
Aircraft Prize Act, 1971. 

(2) A copy each of the following Reports Qllder article 151(1) of 
the Constitution:-

(i) Report of the Comptroller and Auditor General of India on 
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, 
the Appropriation Accounts of the Union Government (Civil) 
for the year 1970-71. 

(ii) Report of the Comptroller and Auditor Ge~eral of India on 
the Appropriation Accounts of the UnIon Government 
(Defence Services) for the year 1970-7l. 

(3) A copy of Appropriation Accounts, Civil, for' the year 1970-71. 
,(4) A copy of Appropriation Accounts of the Defence Services for 

the year 1970-71 and Commercial Appendix thereto. 
(5) A copy each of the following Notifications (Hindi and English 

versions)" under section 159 of the Customs Act, 1962:-
(i) G.S.R. l04(E) published in Gazette of India dated the 17th 

March, 1972 together with an. exphnatory memorandum. 0)' 
(ii) G.S.R. 187(E) to 192(E) published in Gazette of India dated 

the 17th March, 1972 together with an explanatory memo-
roan dum. 

(i:ii) G.S.R. 383 published in Gazette of India dated the 25th 
March, 1972 together with an explanatory memorandum. 

(6) A copy of Delhi Sales Tax (Second Amendment) Rules, 1972 
(Hindi and English versions) published in Notification No. 
F.4198I66-Fin.(G) in Delhi Gazette dated the 23rd February, 
1972, under sub-section (4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941 as in force in the Union territory of Delhi. 

(7) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 105(E) to 186(E) published in Ga~tte of India dated 
the 17th March, 1972 together with an explanatory memo-
randum. 

(ii) G.S.R. 205(E) to 207(E) published in Gazette of India dated 
the 22nd March, 1972 together with an explanatory memo-
randum. 

(iii) G.S.R. 212(E) published in Gazette of India dated the .ti 
26th March, 1972 together with an expla~atory memo-
randum. 

(iv) G.S.R. 305 published in G~a:ette of India dated the 11th 
March, 1972 together with an explanatory memorandum. 

(v) G.S.R. 329 published in Gazette of India dated the 18th 
March, 1972 together with an explanatory memorandum. ' 

(8) A copy each of the following Draft Orders (Hindi and English 
version'';;) under sub-section (6) of section 81 of the Companies 
Act, 1956:-

('0 Draft Order No. aal5172-CL.III dated the 30th March 1972 
regarding conversion of certain loan into equity shal'2 'capital 

of Mis. Hindustan Machine Tools Limited. 
(ii) Draft Order No. 3318172-CL.III dated the 30th March 1972 

regarding conversion of certain loan into equity shar~ c'apital 
of Mis. Bharat Heavy Electricals Limited. 
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(iii) Draft Order No. 33114-72-CL:III datt:;d the 3~th March, 1~72 
regarding conversion of certam loan mto equIty share capItal 
of Mis. Hindustan Photo Films Manufacturing Company 
Limited. ' 

(9) A copy each of the following Repor.ts (Hindi and English v~r
sions) under sub-section (1) of sectIOn 619A of the Companies 
Act, 1956:-

(i) Annual Report of the Bharat Electronic' .. Limited, Bangalore, 
for the year 1970-71 along with the Audi~ed Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(ii) Annmll Report of the Bharat Dynamics Limited, Hyderabad, 
for the year ended 31st March, 1971 along with the Audited 
Accounts and the comments of the ComptroUer and Auditor 
General thereon. 

(10) A copy of the Cost Accounting Records (Aluminium) Rules 
1972 (Hindi and English versions) published in Notification 

• No. G.S.R. 334 in Gazette of India dated the 25th March, 1972, 
und'~r sub-section (3) of section 642 of the Companies Act, 1956. 

(11) A copy of the Kerosene (Fixation of Ceiling Prices) Second 
Amendment Order, 1972 (Hindi and Englj·.3h versions) publish-
ed in Notification No. G.S.R. 214(E) :n Gazette of India dated 
the 28th March, 1972, under sub-sectio!'! (6) of section 3 of the 
Essential Comodities Act, 1955. 

6. President's Message 
The Speaker communicated to Lok Sabha the following message dated 

the 5th April, 1972, from the President:-
"I have received with great satisfaction the expression of thanks 

by the Members of the Lok Sabh':l for the Address which I 
delivered to both Houses of Parliament assembled together on 
the 13th March, 1972." 

~ 7. Message from Hajya Sabha 

• 

Secretary reported a message from Rajya S1bha that at its sitting 
held on the 4th April, 1972, Rajya Sabha palllled the Cantonments (Ex-
tension of Rent Control Laws) Amendment Bill, 1972. . 
8. Bill Passed by Hajya Sabha-Laid on the Ta hie 

Secretary laid on the Table 'a copy of the CAntonments (Extension of 
Rent Control Laws) Amendment Bill, 1972, as pssed by Rajya Sabha. 

9. Assent to Bills 

Secretary laid on the Table following two Bills passed by tlTe Houses 
of ParHament during the current Session and assented to:-

(1) The Appropriation (Vote on Account) Bill, 1972. 
(2) The Armed Forces (As· .. am and Man :pur) Special Powers 

(Amendment) Bill, 1972. 

502 
[P.T.O. 



10. Reports of Public: Acceuats Committee 
Shri C. C. Desai presented the following Reports of t~e Public 

Accounts Committee:-
(1) Twenty-third Report regarding action taken by Government 

on the recommendations contained in their Hundred and 
Sixth Report (Fourth Lok Sabha,) relating to National Co-
operative Development Corporation (Department of Coopera-
tion). 

(2) Twenty-seventh Report regarding aefon taken by Government 
on the reccnnmendations contained in their Hundred and 
Fourteenth Report (Fourth Lok Sabh!i) relating to the Minis-
try of Education and Youth Services. 

11. Statement Re: Government Business 
The Minister of Parliamentary Affairs made a statement pzgarding 

Government business for the week commencing the 10th April, 1972. 

12. Motion for Election to Committee 
Shri Jagjivan Ram moved the folloWing motion:--

"That in pursuance of sub-section (1) of Section 12 of the National 
Cadet Corps Act, 1948, th.e members of this House do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Centra.l 
Advisory Committee for the National Cadet Corps for a term 
of one year commencing from the 23rd ,Tune, 1972, subject to 
the other provisions of the said Act and the Rules m'lde there-
under." 

The motion was adopted. 
13. Matter UDder Rule 377 

Shri Indrajit· Gupta raised a matter regarding the reported statement 
of the Government Counsel before the Trakru Comm'ssion regarding 
66th Report of the Committee on Public Undertakings. 

The Minister of Law and Justice and Petl'ol(3um and Chemicals made 
a statement on the subject. 

The Speaker directed that 'before g~ving his consent to the matter 
being raised as a question of privilege, he would like to see the official 
record of the relevant proceedings of the Trakru Commission and the 
comments of t~e UNI. 
14. Government Bills-Passed 
(i) The Administrators-General (Amendment) Bill, 1972. as passed by 

Rajya Sabha 
The ll}.otion for consideration of the B'll, as passed by Rajya Sabha, 

was moved by Shri H. R. Gokhale. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Soo K. Baladhandayutham 
(3) Shri E. R. Krishnan 

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.35 P.M.) 
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(4) Dr. Laxminarayan Pandeya 
Shri H. R. Gokhale replied to the debate. . 
The motion for consideration was adopted and clause-by-clause conSl-

deration of the Bill was taken up. ' 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion~that the Bill be passed was moved by Shri H. R Gokhale. 
The motion was adopted and the Bill was passed. 

(ii) The Pu.blic Wakfs (Extension of Limitation) (Delhi Amendment) 
Bill, 1972, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
: was moved by Shri F. ~. Mohsin. 

The following Members took part in the debate:-
(1) Shri Dinesh J oarder 
(2) Maulana Ishaque Sambhali-
(3) Shri E. R. Krishnan 
(4) Shri R. R. Sharma-

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri F. H. Mohsin. 
The motion was adopted and the Bill was passed. 

15. Motion Re: Eleventh Report of Committee on Private Members' Bills 
and Resolutions 

Shri J. M. Gowder moved the following motion:-
"That this House do agree with the Eleventh Report of the Com-

mittee on Private Memoers' Bills and Resolutions presented 
to 'the House on the 5th April, 1972." 

The motion was adopted. 

16. Private Member's Resolution-Withdrawn 
Discussion on the following Resolution moved by Shri Indrajit Gupta 

and the amendments thereto moved on the 24th March, 1972, continued:-
"This House is of opinion that in the interests of overcoming 

industrial stagnation, developing self-reliance and expanding 
social justice for the working class, the Government of India 
should immediately adopt a new industrial relations and 
labour policy ensuring rights of trade union recognition col-
lectiive bargai,ning without third~party interference, Iredtoval 
of curbs on the right to strike and effective workers' control 
over production at different levels." 
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The following Members took part in the debate:-
(1) Shri M. C. Daga 
(2) Shri Dinen Bhattacharya 
(3) Shri R. N. Sharma 
(4) Shri J. M. Gowder 
(5,.) Shri P. Venkatasubbaiah 
(6) Shri S. M. Banerjee 
(7) Shri Jagannathrao Joshi 
(8) Shri Amarnath V'idyalankar 
(9) Shri R. K. Khadilkar 

Shri Indrajit Gupta replied to the debate. 
The amendments moved by Shri M. C. Daga were withdrawn by leave 

of the House. 
The Resolution was also withdrawn by leave of the House. 

17. Private Member's Resolution-Under Consideration 
Shri Inder J. Malhotra moved the following Resolution:-

"This House calls upon the Government to take immediate stef:s 
to ban communal para-military organisation's in the country," 

An amendment was moved by Shri M. C. Daga. 
Shri Atal Bihari Vajpayee took part in the debate. His speech was 

not concluded. 
The discussion was not concluded. 

6. P.M. 

(Lok Sabha adjourned tin 11 A.M. on Monday, the 10th Apr'il, 1972) 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Pro reedings] 

Monday, April 10, 19721Chaitra 21, 1894 (Saka) 

No. 122 

11 A.M . 
• 1. Starred Questions 

Starred Questions Nos. 322, 323, 326, 329, 330, 334, 336-338 and 340 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2265-2423 were laid on the Table. 
3. Short Notice Question 

Short Notice Qucsti.:m No. 1 addressed to the Minister of FinlqlCe 
regarding threat to the jobs of employees of Accountant General's Office, 
Madras, was orally answered and suppleme~taries were also answered 
thereon. 
4. Calling Attention 

Shri S. M. Banerjee called the attention of the Minister of External 
Affairs to the reported launching of massive air and naval operations 

~. and threat of use of nuclear weapons by U.S.A. against North Vietnam. 
The Minister of External Affairs made a statement in regard thereto. 

5. Question of Privilege 
Shri Atal Bihari Vajpayee raised a question of privilege regarding 

-misreporting of certain proceedings of the House dated the 4th April, 
1972 by the Times of India, Bombay. in its issue dated. the 5th April, 
1972. 

The Speaker directed that, in the first instance, the Editor of the 
newspapa- shOUld be asked to state what he had to say in the matter. 
6. Papers Laid on the Table 

, 

The following papers were laid on the Table:-
(1) (a) A copy e&ch of the following Notifications (Hindi and 

English versions) under section 10 of the National Highways 
Act, 1956:-
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(i) S.O. 3344 published in Gazette of India dated the 11th Sep-
tember, 1971 declaring certain highways to be National High-
ways. 

(ii) S.O. 602 published in Gazette of India dated the 19th Feb-
ruary, 1972. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned at ii) above. 

(2) A copy of the Annual Accounts (HincH and English versions) 
of the Animal WelfaTe Board, Madras for the year 1970-71 
along with the Audit Report thereon, under sub-rule (4) of 
Rule 24 of Animal Welfare Board (Administration) Rules, 
1962. 

7. Messages from Rajya Sabha 
Secretary reported the follOWing messages from Rajya Sabha:-

if) That at itr sitting held on the 3rd April, 1972, Rajya Sabb.a 
V' passed the Hire-purchase Bill, 1972. 

(ii) That at its sitting held on the 6th April, 1972, Rajya Sabha 
agreed without any amendment to the Aircraft (Amendment) 
Bill, 1972, passed by Lok Sabha on the 28th March, 1972. 

, 8. Bill Passed ~Y Rajya Sabba-Laid on the Table 
Secretary laid on the Table a copy of the Hire-purchase Bill, 1972, as 

passed by Rajya Sabha. 
I. Beports of PuMk Aecounts Committee 

Sbrimati Mukul Banerji presented the following Reports of the Public 
Accounts Committee:-

(1) Thirtieth Report regarding action taken boY Government on 
the recommendations contained in their Hundred and Twenty-
second Report (Fourth Lok Sabha) relating to Council of 
Scientific and Industrial Research. 

(2, Thirty-first Report regarding action taken by Government on 
the recommendations contained in their Hundred and Eleventh 
Report (Fourth Lok Sabha) relating to UrJon Excise. 

10. statement by Minister 
The Minister of Law and Justice and Petroleum and Chemicals made' 

a sta1ement regarding fire in theCochin Refinery. 
11. Government Bill-Passed 

The Delhi Cooper.ative Societies Bilt, 1972 
The motion for consideration of the Bill was :moved by Sbri AIUlaSahib 

P. Shinde. 
'I'he following Members took part in the debate:-

(l)Shri Somnath Chatterjee 
(Lok Sabha adjourned at 1.30 P.M. and re-assembledat 2.35P.M.) 

(.2) Maulana Ishaque SambhaIi 
(3) Shri S. N. Singh 
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(4) Shri J. M. Gowder 
(5) Shri K. Suryanarayana 
(6) Dr. Laxminarayan Pandeya 
(7) Chaudhry Dalip Singh 
(8) Shri Darbara Singh 

S.hri Annasahib P. Shinde replied to the debate. 
The motion for consideration was adopted and clause-by-clau8e consi-

deration of the Bill was taken up. 
Clauses 2 to 30 were adopted. 
Clause 31 was adopted, as amended. 
Clauses 32 98 were adopted. 
CJause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Annasahib P. Shinde. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu' 
(2) Shri Annasahib P. Shinde 

The motion was adopted and the Bill, as amended, was passed. 
12. Motion-Adopted 

Shri Ram Niwas Mirdha moved the following motion:-
"That this House takes note of the Twentiteh and Twenty,first 

Reports of the Union Public Service Commission for the periods 
1st April, 1969 to 31-st March, 1970 and 1st A'pril, 1970 to 31st 
March, 1971 respectively, laid on the Table of the House on 
the 27th March, 1971 and 22nd Dacember, 1971, together with 
the Government's Memor~ndum relating to the Twenty-first 
Report, laid on the Table of the House on the 22nd December, 
1971." 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Sat Pal Kapur 
(3) Shri C. K. Chandrappan 
(4) Shri Subodh Hansda 

/..{5) $hri C. T. Dhandapani 
• / (6) Shri Jagannathrao Joshi 

(7) Shri Balakrishna Venkanna Naik 
(8) Shri S. N. Singh 
(9) Dr. Kailas 

Shri Ram Niwas Mirdha replied to the debate. 
On the motion the House divided, Ayes, 42; Noes 8. 
The motion was accordingly adopted. 

6.27 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th April, 1972) 
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• 
WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesd;ay, April 11, 1972/Chaitra 22, 1894 (Saka) 

No. 123 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 341-343, 345-352, 354 and 355 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2424-2453, 2455-2481, 2483-
4 2491, 2493-2528 and 2530-2546 were laid on the Table. 

• 

3. Calling Attention 
Shri Atal Bihari Vajpayee called the attention of the Minister of Home 

Affairs to t.he reported arrival of a large number of Bihari Muslims 
from Bangladesh into Purnoea District of Bihar through unguarded 
sections of the 112-km border of Dinajpur district. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Public Notice No. 53-ITC(PN) /72 dated the 11th 

April, 1972, regarding Import Policy for Newsprint for the 
year 1972-73 in respect of newspapers and periodicals. 

(2) (a) A copy e'~ch of the following papel"S (Hindi and English 
versions) under sub-rule (3) of Rule 16 of the Export (Quality 
Control and Inspection) Rules, 1964:-

(i) Certified Accounts of the Export Inspection Cuuncil for the 
Year 1967-68 together with the Audit Report thereon. 

(ii) Certified Accounts of the Export Inspection Council for 
the year 1968-69 together with the Audit Report thereon. 

(iii) Certified Accounts of the Export Inspection Council for 
the year 1969-70 together with the Audit Report thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Accounts. 

(3) A copy of Inter-State Water Disputes (Amendment) Rules, 
1972 (Hindi rcmd English versions) published in Notification 
No. S.O. 924 in Gazette of India dated the 1st April, 1972, 
under sub-section (3) of section 13 of the Inter-State Water 
Disputes Act, 1956. 

S. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 6th April, 1972, Rajya Sabha 
passed the Industrial Di5pntr,?s (Amendment) Bill, 1972. 
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(U) That at its sitting held on the 6th April. 1972. Rajya Sabba 
passed the Secunderabad and Aurangabad Cantonments 
House Rent Control Law (Repeal) Bill, 1972. 

(iii) That Rajya Sabba had no recommendations to make to Lok 
Sabha in regard to the Contingency Fund of India (Amend-
ment) Bill, 1972, passed by Lok Sabha on the 4th April, 1972. 

6. Bills Passed by Rajya Sabba-Laid on the Table 
Secretary laid on the Table the following two Bills, as passed by 

Rajya Sabha:-
(1) The Industrial Disputes (Amendment) Bill, 1972. 
(2) The Secunderabad and Aurangabad Cantonments House Rent 

Control Law (Repeal) Bill, 1972. 
7. Reports of Public Accounts Committee 

Shrimati Mukul Banerji presented the following Reports of the 
Public Accounts Committee:-

(1) Thirty-second Report regarding action taken by Government 
on the recommendations contained in their Hundred and 
Twenty-~ourth Report (Fourth Lok Sabha) relating to De-
partment of Civil Aviation. 

(2) Thirty-third Report regarding action taken by Government 
on the recommendations conhined in their Hundred and 
Eighth Report (Fourth Lok Sabha) relating to Department of 
Works, Housing and Urban Development. 

8. Statement by Minister 
The Deputy Minister of Railways made a statement correcting the 

answer given on the 4th April, 1972 to Starred Question No. 253 regard-
ing wagons held up for minor repairs. 
9. The Budget (General) 1972-73-Demands for Grants 

Discussion on t.l,e Demands for Grants Nos. 58 to 60, 122 ancf123 for 
which the Ministry of Irrigation and Power is responsible commenced 
and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assemb~ed at 2 PM.) 
Fifty-one cut motions [Nos. 5 to 20, 30 to 41 and 44 to 66] were moved 

and negatived. 
All the Demands for Grants for which the Ministry of Irrigation and 

Power is responsible, as 'shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1972-73, were voted in full. 
6.27 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 12th April, 1972). 

CORRIGENDUM 
In Bulletin-Part I, dated April 10, 1972-

Page 508, paragraph 11, line 11,-
for "32 98" read "32 to 98". 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 12, 1972/Chaitra 23, 1894 (Salta) 

No. W 
11.01 A.M. 
1. Starred Questions 

4 Starred Questions Nos. 361-363 and 366-372 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions, Nos. 2547-2560, 2562-2630. 3632-
2644, 2646-2649, 2651, 2652, 2654-2656, 2658-2678, 2680-2686 and 2688-
2693 were laid on the Table. 
3. Calling Attention 

Shri K. M. 'Madhukar' called the attention of the Minister of Agri-
culture to the reported reduction in the procurement price of wheat 
and consequent resentment among the peasants in Punjab and other 
parts of the country. 

The Minister of Agriculture made a statement in regard thereto. 
4. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) (i) A copy of the Indian Wireless Telegraphy (Commercial 

Radio Operators Certificates of Proficiency and Licence to 
operate Wireless Telegraphy) Amendment Rules, 1971 (Hindi 
and English versions) published in Notification No. G.S.R. 1470 
in Gazette of India dated the 9th October, 1971, under sub-
section (5) of section 7 of the Indian Telegraph Act, 1885 . 

(ii) A .s~atement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

*(2) (i) A copy of the Union Public Service C.ommission (Exemption 
from Consultation) Amendment Regulations, 1971 (Hindi and 
English versions) published in Notification No. G.S.R. 1654 in 
Gazette of India dated the 6th November, 1971, under clause 
(5) of article 320 01 the Constitution. together with an expla-
natory note. _._-_ .. _----_._-- ----- -

*The Notification was previously laid on the Table on the 20th I;>ecem-
ber, 1971. and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(ii) A Note (Hindi and English versions) explaininl&t t~ reasons 
for re-Iaying the Notification mentioned above. 

(3) A copy of the All India Services (Dearness Allowance) Rules, 
1972 (Hindi and English versions) published in Notificaton 
No. G.S.R. 362 in Gazette of India dated tho.;! 25th March, 1972, 
under sub-section (2) of section 3 of the All India Serv:ces 
Act, 1951. 

(4) (i) A copy of the Twelfth Report· (Hindi and English ver-
sions) of the Commissioner for Linguistic Minorities for the 
period 1st July, 1969 to 30th June~ 1970, under clau~ (2) of 
article 350B of the Constitution. 

(U) A statement (Hindi andi Bnglish versions) showing the rea- I 

sons for delay in laying the above Report. 

(5) A COpy each of the following Notifications' (Hindi' and· English 
versions)· under sub-sectiCtn (~ of. section 18 of the Citizenship 
Act, 195~:-

(i) The Citizenship (Amendment) Rules; 1972,puhlis.hed in 
Notification No. G.5.R. 296 in Gazette of India dated the 11th 
March, 1972. 

(ii) The Citizens (Registration at Indian Consulates) Amend-
ment Rules, 1972, published in Notification No. G.S.R. 297 
in Gazette of India dated tlle 11th March, 1972. 

5~, Messap from Raj)'8 Sabha 

Secretary reported a message from Rajya Sabha' that at its sitting 
held on the 10th April, 1912, Rajya Sabha agreeS without any amend-
ment to the Indian Copper Corporation (Taking over of Management) 
Bill, 1972. passed by Lok Sabha on the 4th Aprtl, 1972. 

~. IIapmU of PuWie A.eeeuat. Committee 

Shri Era Sezhiyan presented the following. Reports of the Public 
Allcounts Committee:-

(1) Thirty-fourth Report regarding action taken by Government 
on the recommendations contained in their Hundred anc 
Twenty-fifth Report (Fourth Lok Sabhs) relating to Depart-
ment of Health. 

(2) Thirty-fifth Report re«arding action· ta1ten .by Government on 
. the recommendations contained' in their Hundred, and Fourth 

Report (Founth Lok Sabba) relating to Department of 
Industrial Development and Department of Labour and Em-
ployment. 

7. Reporl: of Committee Oft AMenee' of Met .. Mrs 

Sbri S. C. Samanta 'Presented the Fourth Report of the Committee 
on Absence of Members from the Sittings of the House. 
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Motions for Electie:D& te Oommi$tees.· -

(i) Sbri Kamal Nath Tewari moved the following mo~ion:-
"That the members of this House doprooeed,to electin,tbe manner 

required bysub-ru~ (1) of RUle 311 of the Rul~s of Pro-
cedure and Conduct of Busil1ess in Lok Sabha, thuty mem-
bers from among themselves to serve as. m~bers of the 
Committee on Estimates for the term begtnn1ng on the 1st 
May, -1972 and ending on the 30th April, 1973," 

The' motion was adopted. 

(ii) Shri Era Sezhiyan moved the following motion:-
"That the members of this House do proceed to/ elect in the manner 

required by sub-rule (1) of Rule 309 of the Rules of Procedure 
a-nd Conduct of Business in Lok Sabha, fifteen members trom 
among them3elves to Slfi"Ve as members _ of the Committee on 
Public Accounts for the term beginning on the 1st May, 1972 

; and ending on the 30th April, 1973." 

The motion was adopted 

(iii) Shri Era Sezhiyan moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term beginning on the 1st May, 1972 and ending on 
the 30th April, 1973, and do communicate to this House the 
names of the members so nominated by Rajya S!ibha." 

The motion was adopted 

. (iv) Shri M. B. Rana moved the following motion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of Rule 312B of the Rules of Proce-
dure and Conduct of Business in Lok Sabha, ten members 
from among themselves to serve as members of the Committee 
on Public Undertakings for the term beginning on the 1st 
May, 1972 and ending on the 30tl} April, 1973." 

The motion was adopted 

(v) Shri M. B. Rana moved the following motion:-
"That this House do ~ecommend to Rajya Sabha that Rajya Sabha 

do agree to nommate five members from Rajya Sabha to 
associate wi.th the Committee on Public Undertakings of the 
House for the term beginning on the 1st May, 1972 and end-
ing on the 30th April, 1973, and do communicate to this 
House the names of thli! members so nominated by RaJ'ya 
Sahha." 

Thra motion was adopted 
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9. The Budget (General) 1972-73-Demands fer Grants 
Combined discussion on the following items of business commenced:-
"(i) Demands for Grants Nos. 6 to 8 and 106 for which the Minis-

try of Education and Social Welfare is responsible . 
.... (ii) Demands for Grants Nos. 93 and 94 for which the Department 

of Culture is responsible. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

Ninety~ight cut motions [Nos. 5 to 8, 11 to 34, 37 to 48, 57 to 66, 69-
to 98 and 117 to 134] to the Demands for Grants for which the Ministry 
of Education and Social Welfare is responsible, were moved. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjoume.d till 11 A.M. on Thursday, the 13th April, 1972) 

•• Discussed together. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 13, 1972/Chaitra 24, 1894 (Saka) 

No. 125 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 381-385, 387, 388, 392, 393 and 395-397 were 
orally answered. Replies to remainin~ quec;tions were laid on the Table 
2. Untarred Questions 

Replies to Unstarred Questions Nos. 2694--2738, 2740-2743 and 2745·-
2779 were laid on the Table. -3. Calling Attention 

Shri Rajaram Dadasaheb Nimbalkar calJed the attention of the Minis-
ter of Industrial Development to the reported closure of 123 factories 
in Udyam Nagar, Kolhapur, Maharashtra and the hardships resulting 
therefrom. 

The Minister of Industrial Development made a statement in regard 
thereto. 
4. Paper Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Reports under article 151 (1) of 

the Constltution:-
(i) Hindi vers;on of the Audit Repori; (Commercial) !970-Part 

VI-Comprehensive appraisal on th~ working of the Indian 
Telephone Industries !-im:ted. 

(ii) Report. of the Comptroller and Auditor General of India for 
the year 1969-70-Union Gov2r'1ment (Commercial) Part 
VIII-Appraisal of the working .of the Indian Airlines. 

'(2) A co:oy each of the following paper:> (Hindi and English ver-
sions) under sub-section (1) of '"cztion 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Nat;onal Coal Development Corporation Limited, Ranchi, 
for the year 1970-71. 

(ii) Annual Report of the Nation'll Coal Development Corpo-
ration Limited, Ranchi, for the year 1970-71 along with the 
Audited Accounts and the comm<>nts of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Copper Limited for the year 1970-71. 
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.' , 
(ii) Annual Report of the Hindustan Copper Limited, for the 

year 1970-71 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(3) A copy of Notification No. G.S.H. 70(E) (Hindi and English 
versions) published in Gazette of India dated the 5th February, 
1972, under sub-section (3) of section 24 of the Passports Act, 
1967. 

5. Government Bill-Introduced 
\. /.:rhe Untouchability (Offences) 
""'(1 sion Bill, 1972. 

Amendment and Miscellaneous Pro-

5. Matters Under Rule 377 
(i) Shri Sam,ar Guha raised a matter regarding the reP9rted state-

ment by the Madhya Pradesh Chief Mini·"ter about Jana Sangh having 
received financial assistance from U,S.A. sources. 

(ii) Shri Madhu Dandavate raised a matter regarding the reported 
atmosphere of terror prevailing in a village of Punjab after the last 
General Elections. 
7. The Budget (General) 1972-73-Demands for Grants 

Combined discussion on the follOWing items of business continued .and 
was concluded:-

*(i) Demands for Grants Nos. 6 to 8 and 106 for which the Ministry 
of Education and Social Welfare is responsiblta and the 
cut motions thereto moved on the 12th April, 1972. 

*(ii) Demands for Grants Nos. 93 and 94 for which the Depart-
ment of Culture is responsible. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
All the cut motions to the Demands for Grants for which the Minis-

try of Education and Social Welfare is responsible, moved on the 12th 
April. 1972, were negatived. 

All the Demands for Grants for which the Minlstry of Education 
and Social Welfare is responsible, as shown under column 4 of the 
printed List of Demands for Grants-Budget (General) 1972-73, were 
voted in full. 

All the Demands for Grants for which the Department of Culture 
is responsible. as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1972-73, were voted in full. 

(Ui) Discussion on the Demands for Grants Nos. 96, 97 and 98 for 
which the Department of Science and Technology is responsible com-
menced. -

Five cut motions were moved. 
The discussion was not concluded. 

6 P.M. 
(Lok S~bha 1djourned till 11 A.M. on Friday, the 14th April, 1972) 

*DiRcussed together. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 14, 1972/Chaitra 25, 1894 (Saka) 

No. 126 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 401, 405, 407, 409-413, 415 and 416 were orally 
4 answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2780-2793, 2795-2797, 2799, 2800, 

2802--2805, 2808-2828, 2830-2868 and 287.0-2908 were laid on the 
Table. 
3. Short Notiee Question 

Short Notice Question No. 2 addressed to the Minister of Finance 
regarding fire in godown of the Customs Department, New Delhi, was 
orally answered and supplementarie.::; were also answered thereon. 
t Calling Attention 

Shri Phool Chand Verma called the attention of the Minister of 
Agriculture to the reported severe drought and famine conditions in 
certain parts of Orissa, Rajasthan, Bihar, West Bengal and other States 
and assistance to be given by the Central Government to meet the 

.. f;ituation. 
The Minister of State for Agriculture madp. a statement in regard 

thereto. 
S. Pape~s Laid OA the Table 
• The following papers were laid on the Table:-

(1) A copy of the Naval and Aircraft Prize Rules. 1972 (Hindi and 
English versions) published in Notification No. S.R.O. 2(E) in 
Gazette of India dated the 12th January, 1972, under sub-
section (3) of section 17 of the Naval and Aircraft Prize Act, 
1971. 

(2) A copy of the Naval Ceremonial, Conditions of Service and 
Miscelianeous (Second Amendment) Regulations, 1972 (Hindi 
and English versions) published in Notification No. S.R.O. 98 
in Gazette of India dated the 1st April, 1972. under section 
185 of the Navy Act, 1957. 
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(3) A copy of the Report of the Comp,t.r~ller and Auditor .Genera~ 
of India on Union Government (ClvIl) Revenue Receipts, fOl 
the year 1970-71, under article 151 (1) of the Constitution. 

(4) A copy of the Nationalised Beks (Management and ~i~cel1a
neous Provisions) (Amendment) Scheme, 1972 (Hmdl and 
English versions) published in Notification No. S.O. 192(E) in 
Gazette of India dated the 15th March, 1972, under sub-
section (5) of section 9 of the Banking Companies (Acquisi-
tion and Transfer of Undertaldngs) Act, 1970. 

(5) A copy each of the followiltg Notifications (Hindi and English 
versions) under section 159- of the Customs Act, 1962:-

(i) G.S.R. 217 (E) published in Gazette of India dated the 30th 
March, 1972 together with an explanatory memorandum. 

(ii) G.S.R. 218(E) published in Gazette of India dated the 30th 
March, 1972 together with an explanatory memorandum. 

(~) A copy each of the following Notifications (Hindi and English 
versions) issued under. the Central Excise Rules, 1944:-

(i) G.S.R. 234(E) published in Gazette of India dated the 1st 
April, 1972, together with an explanatory memorandum. 

(ii) G.S.R. 382 published in Gazette of India dated the 25th 
March, 1972 together with an explanatory memorandum. 

('1) A copy of the Annual Report (Hindi and English versions) of 
the Praga Tools Limited, Secundrabad, for the year 1979-71 
along with t.~e Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(8) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review (Hindi and English versions) by the Govern-
ment on the working of the Fertilizer Corporation of India 
Limited, New Delhi, for the year 1970-71. 

(b) Annual Report (Hindi and English versions) of the Fertilizer 
Corporation of India Limited, New Delhi, for the year 1970-
71 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(i1) (a) Review (Hindi and Englr3h versions) by the Govern-
ment on the working of the Indian Oil Corporation Limited, 
Bombay, for the year 1970-71. 

(b) Annual Report of the Indian Oil Corporation Limited, Bom-
bay, for the year 1970-71 along with the Audited Accounts 
and the comments of the Comptrolier and Auditor General 
thereon. 

(9) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the Report mentioned 
at (8) (ii) (b) above. 
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" 6. Me!lsages from ItI!jYa Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 11th April, 1972, Rajya Sabha 
agreed without any amendment to the Marine Products Ex-
port Development Authority Bill, 1972. passed by Lok Sabha 
on the 29th March, 1972. 

(ii) That at its sitting held on the IOtA April, 1972, Raj.ya Sabha 
passed the Architects Bm, 1972. 

7. Bill Passed by Hajya Sabha-Laid on the Table 
Secretary laid on the Table a copy of the Architects Bill, 1972. as 

passed by Rajya Sabha. 
8. Assellt to 8Ws 

Secretary laid on the Table following three Bills passed by the 
House;; of Parliament during the current session and assented to:-

(1) The Administrators-General (Amendment) Bill. 1972. 
(2) The Public Wakfs (Extension of Limitation) (Delhi Amend-

ment) Bill, 1972. 
(3) The Contingency Fund of India (Amendment) Bill, 1972. 

D. Leave of AbseDce 
The following Members were granted leave of absence from the 

sittings of the House for the periods mentioned against each:-

• 

(1) Shri Somnath Chlltterjee 18th November to 10th December, 

(2) Shri C. K. Jaffer Shariff 

(3) Shr1 Martand Singh 

(4) Shri T. H. Gavit . 
(5) Shri M. Muthuswamy 

(6) Shri Umed Singh Rathia 

1971 (Third Session). 
29th November to "18th December, 

1971 (Third Session). 
28th July to 12th August, 1971, 

(Second Session) and 15th Nov-
ember, to 20th December, 1971 
(Third Session). 

13th March to 20th April, 1972 
(Fourth Session). 

13th April to 20th May, 1972 
(Fourth Seuion). 

13th March to 11th April, 1972 
(Fourth Session) . 

10. Report of Committee on the Conduct of a Member during President's 
Address 

Shri R. D. Bhandare presented the SecQ.nd Report of the Committee 
on the Conduct of a"Memb.er during President's Address. 
11. Matter Under Rule 377 

Shri S. M. Banerjee raised a matter regarding strike by textile 
workers in Kanpur on the bonus issue. 

The Minister of Labour and Rehabilitation made a statement on the 
subject. 

(Lok Sabha adjourned at 1 P.M. and re-assem.bled at 2.05 P.M.) 
(p.T.O. 
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12. The Budget (General) 1972-73-Dcmands for Grants 
(i) Discussion on the Demands for Grants Nos. 96, 97 and 98 for 

which the Department of Science and Technology is responsible and the 
'cut motions thereto moved in the 13th April, 1972 continued and was con-
cluded. 

The cut motions moved on the 13th April, 1972, were negatived. 
All the Demands for Grants for which the Department of Science 

and Technology is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1972-73, were voted in 
full. 

(ii) Discussion on the Demands for Grants Nos. 87 to 90, 136 and 137 
for which the Ministry of Communications is responsible commenced. 

Ninety-three cut motions [Nos. 2 to 19, 21 to 85 and 98 to 107] were 
moved. 

The discussion was not concluded. 
13. Private Members' Bills---Intl'Oduced 

(1) The Salaries and Allowances of Members of Parliament 
(Amendment) Bill, 1972 (Amendment of section 4 and su.b-

stitution of section 8) by Shri Panna Lal Barupa1. 
(2) The Constitution (Amendment) Bill, 1972 (Omission of article 

370) by Shri Prasannbhai Mehta. 
(3) The Compulsory Military Training Scheme Bill, 1972 by 

Shri Prasannbhai Mehta. 

14. Private Member's Bill-Withdrawn 
The Indian Penal Code (Amendment) Bill. 1972 (Substitution of section 

153A) by Shrimati Su.bhadra Joshi 
Discussion on the motion for consideration of the Bill moved by 

Shrimati Subhadra Joshi on the 30th March, 197~, continued. 
The following Members took part in the debate:-

(1) Shri Darbara Singh 
(2) Shri Bhogendra Jha 
(3). Shri Syed Ahmed Aga 
(~) Shri R. P. Ulaganambi 

-{5) Shri Shashi Bhushan 
(6) Shri Ramsahai Pandey 
(7) Shri Samar Guha 
(8) Shri Krishna Chandra Pandey 
(9) Shl'i P. Venkatasubbaiah 

(10) Shri Bibhuti Mishra 
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(11) Shri S. N. Singh 
(12) Shri M. R. Gopsl Reddy ~ 
(13) Shri F. H. M{)hsin. 

Shrimati Subhadra Joshi replied to the debate. .. 
The Bill was withdrawn by leave of the House. 

15. Private Member's Bill-=-Under Consideration 
The Film Industry Workers Bill, 1972 by Shri S. C. Sarnanta 

On behalf of Shri S. C. Samanta, Shri Ramsahai Pandey moved the' 
motion for consideration of the Bill. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri B. K. Daschowdhury. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri Subodh Han~da. 

The following Members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Subodh Hansda 
(3) Shri Manoranjan Hazra . 
(4) Shri B. K. Daschowdhury 
(5) Shri J. M. Gowder (Speech unfini:shed). 

The discussion was not concluded. 
6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 17th April, 1972). 

521 
GMGIPND-LS 1-262 (D) LS-14-4-72-810. 

S. L. SHAKDHER, 
Secretary. 



11 A.M. 

LoK sA811A 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 17, 1972/Chaitra 28, 1894 (Saki) 

No, 12'1 

1. Starred Questions • Starred Questions Nos. 421, 423-425, 428, 430, 432, 434-437 and 43g 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarred QUestions 
Replies to Unstarred Questions Nos. 2909-:-2938, 2940-2953, 2955-

3053 and 3055-3062 were laid on the Table. 

3. CalliDc Attention 
Shri Ramsahai Pandey called the attention of the Minister of Tourism 

and Civil Aviation to the reported reviv,al of 'Go Slow' agitation by 
engineers 0'£ the Indian Airlines following failure of talks with the 
management on their demands for higher pay and allowances, as a re-
sult of which Indian Airlines flights are being delayed or cancelled. 

The Minister of Tourism and Civil Aviation made a statement in 
regard thereto. 

4. Question of Privilege 
Shri Ishwar Chaudhry raised a question of privilege regarding alleged 

misrepresentation of his party affiliation in the Pa.triOt, dated the 14th 
.o}pril, 1972. 

The Speaker directed that the Editor of the Patriot might be asked 
to publish necessary correction in his newspaper. 
S. Papers Laid on the Table 

The following papers were laid on the Table:-

. 
.... -.... -

(1) A copy of the Delhi Motor Vehicles (Second Amendment) 
Rules, 1971 (Hindi. and English versions) published in Noti-
fication No. F.3(58)/71-TPT in Delhi Gazette dated the 3rd 
January, 1972, under sub-section (3) of section 133 of the 
Motor Vehicles Act, '1939. 

[p.T.O . 
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(2) A 'copy of the Assam iteorganisation (Meghalaya) Distributlon 
of Revenuea Amendment Orger, 1972 (Hindi and English ver-
sions) published in Notification No. S.D. 247-(E) in Gazette 
of India dated the 30th March, 1972, under sub-section (2) of' 
section 56 of the Assam Reorganisation (Meghalaya) Act, 1969. \ 

(3) A copy of the Annwalfleport (Hindi and English versions) of 
the Indian Institute of Technology, Kharalrnur, for the year 
1970-71. 

(4) A copy of the Annual Report (liindi lllld English versions) of 
the Khuda BaldHth, Orient1ll Puhlic Library, Patna for the 
year 1970-71 along with. the· Audited Accounts under sub-
sec;:tiGn (4}. ot S8Ction 21 of Kbuda Bakhsh. Oriental' Public 
Library Act, '1969. 

6. Report and Minutes of Estima_ ~mittee 
~ ..... 

Shri C. M. Stephen presented the following Report and MillliltasOif 
the Estimates Committee:-

(i) Fifteenth Report on the Ministry of l\griculture (Department 
of Foodr-Direet"rate of Sugar and Vanaspati; ami 

(ii) Minutes oj the sittings of the Committee relating to the above 
Report .. 

7. Statement by Minister 
;I' The Minister of Agricult.u.re laid on the table a, statemeat l:egJlrdinc 
the meeting of Chief Ministers held on the 14th April, 1972 to consider 
exemption from ceiling on agricultural holdings. 

8 ...... r U .... RIlle: 3Q''l 

Shrt Atal Bih8.l'i Vajpayee raised a matter regarding cer,tain ~tiollS 
made by the Chief Minister of Madhya Pradesn ,against J.ana Sangh. 
9. Th. Badget (G....,.) It'l%-'J3-Dem.is WI' Cka._ 

DWluasion on the Demands for Grants Nos. M to 90, 131: aRd 13'7 for 
which the Ministry of Communications is responsible MId~ the cut;' 
motions thereto moved on the 14th April, 1972, tontinued. 

(Lok Sabha adjou'rned at 1 P.M. and re-assem:b1.ed at 2-05 P.M.). 

The di9!l:uaaion, waa not ooacluded, 

10. Discussion Under Rule 193 
Shri H. N. Mukerjee. ra~d a diseusaion on th~ swicwi ~~ 

arising out of the massive escalation of U.S. bombing of Hanoi, capltal 
of North Vietnam. 

I. 

The following Members took part in th.de ..... ::-
(1)})t. Sbaakar Dayal· Sharma 
(2) Shri Jyotirmoy Bosu 
(3) ,Shri S. A. Ea_ 
(4) Shri P. A. Saminathan 
(5) Shri Vasantrao PurushQttam Sathe 

•• 



• 

,/ 

(6) Shri Ata! Bihari Vajpayee 
(7) Shri V. K. Krishna Menon 
(8) Shri Piloo Mody 
(9) Shri Dinesh Singh 

(10) Shri Shyamnandan Mishra 
(11) Shri K. P. Unnikrishnan 
(12) Shri Rana Bahadur Singh 
(13) Shri B. R. Bhagat 
(14) Shri Samar Guha 
(.15) Shri Shashi Bhushan 

/,(16) Shrimati Marjorie Godfrey 
(17) Shrimati &heela Kaul 
(18) Shri Ebrahim Sulaiman Sait 
(19) Shri Shibban Lal Saksena 
(20) Shri Hari Kishore Singh 
(21) Shri S. A. Shamim , 

Sardar Swaran Singh replied to the discussion. 
11. Statement by Minister 

The Minister of Agriculture made a statement regarding price 
policy for wheat for the 1972-73 marketing season. 
6.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th April, 1972). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

TueSday, April 18, 1972/Chaitra 29, 1894 (Saka) 

No. 128 

11.01 ,A.M .. 
1. Starred Questions 

Starred. Questions Nos. 441, 442, 444--450 and 452 were orally answer-
ed. Replies to remainin~ questions were laid on the Table. 

I.Unstarred . Ques~ion~ 
Replies to Unstarred Questions Nos. 3063-3081, 3085--3109, 3111-

3198 and 3201-3222 were laid on the Table. 

3. Question of Privilege 
The matter raised by Shri Indrajit Gu'pta on the 7th April, 1972 re-

garding certain reported statements relating to the 66th Report of the 
Committee on Public Undertakings alleged to have been made before 
the Pipelines Inquiry Commission (Trakru Commission) by the Counsel 
appearing for the Government and matters incidental thereto were 
referred by the Speaker to the Committee of Privileges. 

4. Papers Laid on the Table 
The following t>apers were IllJid on the Table:-

0) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951:-

(1) 8.0. 248(E) published in Gazette of India dated the 30th 
March, 1972 regardin~ management of the Bengal Nagpur 
Cotton Mills Limited, Rajnandgaon. 

(11) S.O. 251(E) published in Gazette o~ India dated the 1st 
April, 1972 regarding management of the Bengal Nagpur 
Cotton Mills Limited, Rajnandgaon. 

(2) A copy of the Certified Accounts (Hindi and English versions) 
of the Coffee Board for the year 1970-71 and the Audit Report 
thereon. 
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5. The Buqet (General) 197z,.7~Demandl for Grants 
(i) Discussion on the Demands for Grants N~. 87 to 90, 136 and 137 

for which the Ministry of Communications is responsible and the cut 
motions thereto moved on th~ 14th-~ 1972, continued and was con-
cluded. . 

(Lok Sabha adjourned. ~t 1 P.¥' ap~ ~mbled at 2.05 P.M.) 
Th~ cut motions moyed, o.n the l~h Apdl, 1.972, were negatived. 
All the Demands for Grants_ JQr Wbich the Ministry of Communica-

tions iii 'I'esp<>~l~. 8§ $own ~ COIUDll;1. 4. of the printed List of 
Demands forGiah~Blla.get (General) 19'1~'7S, were voted in full. 

(ii) D~scussion on the Demands for Grants Nos. 25 to 31, 114 and 115 
for which the Ministry of AgriedRure is responsible commenced. 

One hundred and thlrty-five cut motions [Nos. I, 14 to 43; 46 to!f5, 
57 to 60, 66 to 75,82 to 84, 87 to 97, 101 to 129 and 131 tR1JI~]..:w~r.e.1l1~ . 

. -: .... TM .di~on~not concludQd. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesda'y. the 19th April,l1J71) 

.. 

... 
\: .' .. 

.. r_ . 

- c. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 19, 1972jChaitra 30, 1894 (Saka) 

l!Ilo.129 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 461, 463, 464, 467, 468 and 470-472 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Un starred Questions Nos. 3223-3244, 3246-3252, 3254-
,i262, 3264-3277, 3279, 3281, 3283-3314, 3316-3340 and 3342-3358 were 
laid on the Table. 
:1. Calling Attention 

Shri Bhaoosahaib Dhamankar called the attention of the Minister of 
Foreign Trade to the reported closure of textile mills in Ahmedabad. 

The Deputy Minister of Foreign Trade made a statement in regard 
thereto. . , . j ~ - :t, 
4. l~apers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) (i) A copy of the Indian Telegraph (Fifteenth Amendment) 

Rules, 1971 (Hindi and English versions),published in Noti-
fication No. G.S.R. 1727 in Gazette of India dated the 13th 
November, 1971, under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885 . 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(2) (a) A copy each of the following Notification (Hindi aDd Eng-
. lish versions) under sub-section (2) of section 3 of the All 

India Services Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) Sixth 
Amendment Regulations, 1971, published in Notiftcation 
No. G.S.R. 17Sa.B in Gazette of India dated the 1st Decem-
ber, 1971. 
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(ii) The Indian Police Service (Pay) Ninth AmendIIl:ent. Rules, 
1971, published in Notification No. G.S.R. 1788C In Gazette 
of India dated the 1st December, 1971. 

(iii) The Indian Admin~strative Service (Probation) Amend-
ment Rules, 1972, published in Notification No. G.S.H. 386 
in Gazette of India dated the 1st April, 1972. 

(iv) The Indian Police Service (Probation) Amendment Rules, 
1972, published in Notification No. G.S.R. 387 in Gazette of 
India dated the 1st April, 1972. 

(v) The Ind;ian Administrative Service (Probationers' Final 
Examination) Amendment Regulations, 1972, published in 
Notification No. G.S.R. 388 in Gazette of India dated the 1st 
April, 1972. 

(vi) The Indian Police· Service (Probationers' Final Examina-
tion) Amendment Regulations, 1972, published in Noti-
fication No. G.S.H. 389 in Gaz·ztte of India dated the 1st 
April, 1972. 

(vi) The Indian Police Service (Probationers' Final Examina-
Rules, 1972, published in Notification No. G.S.H. 419 in 
Gazette of India dated the 8th April, 1972. 

(viii) The Indian Administr:ative Service (fixation of Cadre 
Strength) Second Amendment Regulations, 1972, published 
in Notification No. G.S.R. 425 in Gazette of India dated ili'e 
8th April, 1972. 

(ix) The Fourth Amendment of 1972 to the Indian Adminis-
trative Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 426 in Gazette of India dated the 8th April, 1972. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned at (i) and (ii) 
above. . 

5. Report of Committee on Private Members' Bills and Resolutions 

, Shri G. G. Swell presented the Twel1th Report of thE Committee on 
Pri..vate Mept.bers' Bills and Resolutions. 
6. Report of Publie Accounts Committee 

Shri Era Sezhiyan presented the Thirty-eighth Report of the Public 
Accounts Committee regarding the Report of the Comptroller and Audi-
tor General of India, for the year 1969-70, Central Government (Civil) 
relating to the Ministry of Supply. 

7. StatemeDtsby Ministers 

. ~i) The Minister of Co~munication-s laid on the Table a statement 
Vreg~~ding the Indo-Bangladesh Telecommunications Agreement. . ' . 

(ii) The Minister of Parliamentary Affairs made a statement request-
ing for change of the date- for elections to the Financial Committees. 

The House authorised the Speaker to fix revised dates. 
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(\:"48• Motion Regarding Selection Committee 
Dr. Henry Austin moved the following motion:-

"That f,\.!::.; House do appoint Shri Muhammed Sheriff to the Select 
Corc.mittee on the Bill further to amend the Central Sales Thx 
f..ct, 1956 in the vacancy caused by the death of Shri M. 
Muhammad Ismail." 

The motion was adopted. 
9. The Budget (General) 1972-73-Demands for Grants 

Discussion on the Demands for Grants Nos. 25 to 31, 114 and 115 for 
which the Ministry of Agriculture is responsible and the cut motions 
thereto moved on the 18th April, 1972 continued and was concluded. 

r> (Lok Sabha atljourned at 1.05 P.M. and re-assembled at 2 P.M.) 
The cut motions moved on the 18th April, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Agriculture is 

.. responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1972-73, were voted in full. 
6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th April, 1972) 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 20, 1972jChaitra 31, 1894 (Saka) 

No. 130 
11 A.M. 
1. Starred Questions 

Starred Questions No. 481, 483, 486, 487, 489, 490, 492, 494, 495, 499 
and 500 were orally answered. Replie3 to Starred Questions, Nos. 482, 
484, 485, 491, 493 and 496-498 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions No. 3359-3375, 3377-3395, 3397, 
3400-3423 and 3425-3441 were laid on the Table. 
3. Calling Attention 

Shri R. V. Bade called the attention of the Minister of Home Affairs 
to the reported infiltration of more than two thousand armed Pakistani 
Razakars into Bihar, Bengal and Assam. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Report of Public Accounts Committee 

Shri Era Sezhiyan presented the Thirty-sixth Report ~f the Public 
Accounts Committee regarding Appropriation Accounts (Civil) 1969-70 
and Report of Comptroller and Auditor General of India for the year 
1969-70, Central Government (CivU) and Audit Report (Civil) 1970 
relating to the Ministry of Shipping and Transport. 
5. The Budget (General) 1972-73....,Demands for Grants 

Discussion on the Demands for Grants Nos. 37 to 51, 118 and 119 for 
which the Ministry of Home Affairs is responsible commenced. 

(Lok Sabha adjou'rned at 1 P.M. and re-assembled at 2.50 P.M.) 
Ninety-one cut motions [Nos. 10 to 41, 43, 47, 49 to 60, 62, 64, 65, 

75, 76, 89 to 97 and 100 to 130] were moved. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 21st April, 1972) 

• S. L. SHAKDHER, 

CORRIGENDA 
In Bulletin-Part I, dated April 19, 1972,-

(1) Page 528, paragraph 4, line 18,-

Secretary. 

for II (vi) The Indian Police Service (Probationers' Final 
Examina-" read .. (vii) The All India Services (Medica] 
Attendance) Amendment" . 

(2) Page 529, paragraph 8, in the heading,-
for "Selection" read "Select" 

530 
GM~HPND-l.S 1-388 (D) LS-20-4-7~10. 



WK SABRA 

BULLETIN-PART I 
[Brief Record of PrQceedings] 

Friday, April 21, 1972/Vaisakha 1, 1894 (Saka) 

No. 131 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 502-504 and 507-513 were orally answered. 
Replies to remaining questions were laid on t.'1e Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3442-3489, 3491-3501, 3503-
3519, 3521-3552, 3554-3566, 3568, 3570, 3571 and 3573-3603 were laid (m 
the Table. 
3. Calling Attention 

Shri Indrajit Gupta called the attention of the Ministet of External 
Affairs to the reported news about the South Vietnam NationalAssemb-
ly's Foreign Relations Committee asking. the South Vietnamese Govern-
ment to immediately expel the Indian delegation to the International 
Control Commission and also to use the ijIw in a severe but 'just' fashion 
towards Indian nationals. 

The Minister of External Affairs made a statement in regard thereto. 

4. Question of Privilege 
The Speaker informed the House of the explanations received from 

the Editor of the Times of India, Bombay and the General Manager of 
the UNI in regard to the question of privilege raised by Shri Atal Bihnri 
Vajpayee on the 10th April, 1972, regarding misreporting of certain pro-
ceedings of the House dated the 4th April, 1972 by the Times of India. 
Bombay, in its issue dated the 5th April, 1972. In view of the regret 

• expressed by the General Manager of the UNI, the House agreed that the 
tnjIltter might be dropped. 

S. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

./'" (i) G.S.R. 231 (E) published in Gazette of India dated the 1st 
April, 1972 together with an explan;atory memorandum. 
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......... (ii) G.S.R. 232(E) published in Gazttte of India dated the 
1st April, 1972 together with an explanatory memorand...m. 
(iii) G.S.R. 416 published in Gazette of India dated the 1st 

"'" April, 1972 together with (;in explal".atory memorandum. 

(2) A copy of the Aircraft (Second Amendment) Rules, 1972 
(Hindi and English versions) published in Notification 

/ No. G.S.R. 324 in Gazette of. Indi,a dated the 18th March, 1972, 
under section 14-A of the Aircraft Act, 1934, together with an 
explanatory note. 

(3) A copy each of the follpwing papers (Hindl and English ver-
sions) under .sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) 
r 

Annual Report of the Hindustan Aeronautics Limited, Banga-
lore, for the year 1970-71 )!lIong with the Audited Accounts 
and the comment·s of the Comptroller and Auditor General 
thereon. 

(ii) Annual Report of the Bharat Earth Movers Limited, Banga-
r lore, for the year 1970-71 along with the Audited Accounts 

and the comments of the Comptroller and Auditor General 
thereon. 

6. Resignation by Member 

The Speaker informed the House that Shri Ghanshyambhai Oza, an 
elected Member from Rajkot constituency of Gujarat, bad res:gned his 
seat in !..ok Sabha with effect from the 18th April, 1972. 

7. Report of Public Accounts Committee 
Shri Era SezhiYian presented the Forty-first Report of the Public 

Accounts Committee rl'garding Appropriation Accounts (C'vil) 1969-70 
and Report of the Comptroller and Auditor General of India for the yesr 
1969-70, Central Government (Civil) relating to the Ministry of Works 
and Housing. 

8. Report and Minutes of Committee on Public Undertakinas 

Shri M. B. Rana presented the following Report r.nd Minute.) of the 
Committee on Public Undertakings:-

(1) Sixteenth Report on Oil and Natural Gas Comm'isslon; and 

(2) Minut~s of the sittings pf the Committee relating to the above 
Report. 

t. The Budget (General) 1972-73-DemalMh for Grants 

Discussion on the Demands for Grarits Nos. 37 to 51 118 and 119 for 
which the Ministry of Home Affairs is responsible and' the cut motion$ 
thereto moved on the 20th April, 1972, continued. 

The discussion was not concluded. 
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10. Motion Re: Twelfth Report oI Committee on Private Members' BIIts 
atHI Resolutions 

Shrim.ati Jyotsna Chanda moved the following motion:-

"That this House do agree with the Twelfth Report of the Com-
mittee on Private Members' Bills and Resolutions ?resented to 
the House on the 19th April, 1972." 

The motion was adopted. 

U. Private Member's Resolution-Withdrawn 

Discussion on the following Resolution moved by Shri Inder J. 
Malhotra and "the amendment thereto moved on the 7th April, 1972, 
continued:-

"This House calls upon the Government to take ;mmediate steps 
to ban communal para-military organisr.tions in the country." 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri N. K. P. Salve 
(3) Shri Krishna Chandra Halder 
(4) Shri Sat Pal Kapur 
(5) Shri Vas,antrao Purushottam Sathe 
(6) Shri J. M. Gowder 
(7) Shri Bhogendra Jha 
(8) Shri F. H. Mohsin 

Shri Inder J. Malhotra replied to the debate. 
The amendment moved by Shri M. C. Daga was negatived. 
The Resolution was withdrawn by leave of the House. 

12. Private Member's Resolution-Under Consideration 

• Shri Banamali Patnaik moved the following Resolution:-

"This House recommends that the Government of India should 
tak.~ immediate and effective steps to establish two more 
steel plants during the Fifth Five Year Plan to create increas-
ed ?otentialities in the production of steel and development 
of iron ore and that the first plant be established in Orissa and 
the second in Madhya Pradesh for reasons of techno-economic 
fe,asibility and comparative backwardness of these areas." 

An amendment was moved by Shri Surendra Mohanty. 

[RT.o. 



Shri Chintamani Panigrahi took part in the qebate. His speech was 
DO~"concluded. I 

The discussion was not concluded. 'o' 

13. Report of Business Advisory Committee 

Shri B. Shankaran,and presented the Tenth Report of the Business 
Advisory Committee. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M, on Monday, the 24th April, 1972) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 24, 1972/Vaisakha 4, 1894 (Saka) 

No. 132 
" 11 A.M. 

.. 

1. Starred Questiolls 
Starred Questions Nos. 521, 522, 524-528, 530, 532, 533 and 537 were 

.. orally answered. Replies to remaining questions were laid on the 
Table. 
2. UDat.ned Questioaa 

Replies to Unstarred Questions Nos. 3604-'3623, 3625-3648, 3650-
3660, 3663-3720, 8722-3747 and 3749-3777 were laid on the Table. 

A statement by the Minister of State in the Ministry of Agriculture 
correcting the reply given on the 1st April, 1971 to Unstarred Question 
No. 3580 regarding enactment of legislation for imposing partial· ban on 
cow slaughter and giving reasons for delay in correcting the reply, was 
laid on the Table. 
3. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy of the Delhi Motor Vehicles (First Amendment) 

Rules, 1972 (Hindi and English versions) published in Noti-
fication No. F.4(44)/70-72-TPT in Delhi Gazette dated the 
17th March, 1972, under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939. 

(2) A copy each of the followipg papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Mogul 
Line Limited, Bombay, for the year 1969. 

(U) Annual Report of the Mogul Line Li,mited, Bombay. for the 
yeaJ" 1969 along with the "AUditedAooounts aad the com-' 
ments of the Comptroller and Auditor General thereon. 

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) section 619A of the Companies 
Act, 1956:- _ 14.:.1.1J.1 

[P.T.O. 
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(i) Revrew by the Government on the working of the Housing 
and Urban Development Corporation Limited, New Delh,i, 
for the year l'IIlded the 31st March, 1971. 

(ii) Annual Report of the Housing and Urban Development 
Corporation Limited, New Delhi, for the period ended the 
31st March, 1971 along With th'e· Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(4) A copy of a letter dated the 17th April, 1972 addressed to him 
jointly by the Management of the Indian Airlines and All 
India Aircraft Engineer's Association regarding the outcome 
of negotiations held amongst them. 

(5) (i) A copy of the Insecticides Rules, 1971 (Hindi and Englis~\\ 
versions) published in Notification No. G.S.R. 1650 in Gazette 
of India dated the 30th October. 1971, under suo..section (2) of 
section 36 of the Insecticides Act, 1968. 

(ji) A statement showing reasons for de.1ay in laying the above 
Notification. 

(6) A copy each of the followinJ:! papers under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961:-

0) Certified Accounts (Hiladi version) of the Indian Institute 
of Technology, Bombay, for the year 1969-70 along wilh 
the Audit Report thereon. 

(ii) Certified Accounts (Hilndi and English. versions) of the 
Indian Institute of Technology, Madras, for the year 1970-
71 along with the Audit Report thereon. 

(7) (i) A copy of the Certified Accounts of 'the Indian School 'Of 
Mines, Dhanbad, for the year 1968-69 along with the Audit 
Report thereon. 

{U) A statement {Hindi and EngHsh versions) snowing reasons 
for delay and for not laying the aindi version of the above ) 
Accounts simultaneously. )~ 

(8) A copy of the Annual Report (Hindi and English versions) uf 
the National Institute of Training in Industrial Engineering. 
Bombay, for the year 19'70-71. 

4. Resignation by Member 

The Speaker infonned the House that ShTi Siddhartha Shankar Ray 
an elected Member from Raiganj cOnStitUlency of West Bengal, had 
resigned his seat in Lok Sabha with effect from the 21st April, 1972. 
5. Intimation Re: A.nest ef Memller 

The Speaker informed the House of a telegram daled the 24th April, 
1972, from the Sub-Divisional Magistrate, Mirzapur, intimat;ng that 
Shri Bhogendra Jha,Member, Lok Sabha, was alTested on the 23rd 
April, 1972 at 6 P.M. in front of Hindustan A~um 'Corporation, 
Renukoot ·Police -Station, Pipri, District Mirzapur, under section 188 of 
the Indian Penal Code for violation of orders under section 144 of the 
Code of Criminal Procedure and that he was kept in Mirzapur District 
Jail. i. - .. ,. ~ 
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6. Reports of Public Accounts Committee 
Shri Era Sezhiyan presented the following Reports of the Public 

Accounts Committee:-
(1) Fortieth Report regarding Report of the Comptroller and 

Auditor General of India for the year 1969-70, Central Govern-
ment (Civil) and Audit Report (Civil) 1970, relating to the 
Ministry of Health (Indian Council of Medical Research). 

(2) Forty-second Report regarding Appropriation Accounts (Civil) 
1969-70 and Report of the Comptroller and Auditor General 
of India for the year 1969-70, Central Government (Civil.> 
relating to Department of Health, Department of Rehabih-
tation and Planning Commission. 

7. Motion R'e: Tenth Report of Business Advisory Committee 
Shri B. Shankaranand moved the following motion:-

"That this House do agree with the Tenth Report of the Business 
Advisory Committee presented to the House on the 21st April, 
1972." 

The motion was adopted. 
8. The Budget (General) 197Z-73-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 37 to 51, 118 and 119 
for which the Ministry Home Affairs is responsible and the cut motions 
thereto moved on the 20th April, 1972, continued and was concluded. 

The cut motions moved on the 20th April, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Home Affairs is 

responsible, as shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1972-73, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 55 to 57 and 121 for 
which the Ministry of Information and Broadcasting is responsible com- , 
menced and was concluded. 

(Lok Sabha adjourned at 1 PJM. and re-assembled at 2.05 P.M.) 
Forty-nine cut motions [Nos. 10 to 33, 36 to 49, 56 to 61, 64 to 66, 81 

and 82] were moved and negatived. 
All the Demands for Grants for which the Ministry of Information 

and Broadcasting is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1972-73, were voted in 

• full. 
(iii) Discussion on the Demands for Grants Nos. 9 and 10 for which 

the Ministry of External Affairs is responsible commenced. 
Nine cut motions [Nos. 2 to 10] were moved. 
The discussion was not concluded. The House was adjourned for 

want of quorum. 
6.23 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th April, 1072). 
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.. . 
BULLETIN-PART I 

~rief &cord of ProceedinPl 

No. 133 

11.'01 
I t, j i .' 

1. OIIitwry .., .... ce 
The Speaker; Shrimati Indira Gandhi; Sarvalbri,D. Deb, S. lI. 
~, . Dt:. Lu'mjftarayan Pandey, and Shri Madhu DlDdava~e, made 
relerences to the passing away of Shri H. Sitarama Reddy, who wal a 
Member of the Constituent Assembly and the First Lok Sabha. 

1beieafter, M~bers 1tOod· in sile~ ftJr a' sbdrt whn~ n' a mark' of 
re.pect. 

2. Starred' Que&tioDS 
*arT~ Queftioaa ;NCl8. 641, 544,' S46--M8,' 55%, . 553,' 555, 5S8 and 560 

were orally answered. Replies to remaining questions were laid on the 
Tablie. 

Replies to Unstarred QUestions NOI. 377~3790, 3792-3918 and 392G-
3968 were laid on the Table. 

A s~tement by the DePuty Mi$~r of ~0'IT.~.'D"~ ~~~tiQcl·the 
reply gtven on the 21st March, 1912' to tinstaiTed QUestion No. 936 re-
garding increase in export duty of Jute, was laid on the Table . 

• 4., .,..tt8l' Va_Rule 3'71J 
Shri S. M., Ban~ee raised a matter regarding the reported token 

stri~ by, the entployees of the Life Insurance Corporation. 
" 

The Minister of State for Finance made a statement on the subject. 

5. Canine Attention 
Shri D. K. Panda called the attention of the Minister of Home Aftairs 

to the reported trafficking in Adivasi girls in Oriasa. 
The Minister of State for Home Affairs made a statement in regard 

thereto. 

[P.T.D. 



6. Intimation reo Release of Member 
The Speaker informed the House of a telegram dated the 24th April, 

1972 from th Sub-Divisional Magistrate, Mirzapuf, intimating that Shri' 
Bhogendra Jha, Member, Lok Sabha, who was detained in District Jall, 
Mirzapur, for trial under Section 188 of the Indian Penal Code, had been 
released from jail on the 24th April, 1972, on furnishing personal bond, 
pending trial. l~ti ail;"; ,10.1 

7. Reports of Public Accounts Committee 
- . "1' "l! 

Shri Era Se~iyan t>resent~(f '-. th~· ·tolloWin~ Reports of the Public 
Accounts Commltteel~· ._.;:;; -_.' !,,' 

(1) Forty-third Report regarding Chapter II of Report oJf the 
Cp'~ an4. A\J.di~r-General ,of !ndta.forthe year 1969-
7o.=Central Government (Civil)-Revenue Receipts !'elating 
to Customs. 

(2) Forty-fifth Report regarding Appropriation Accounts {Rail-
ways), 1969-70 and Report of the Comptroller and Auditor- . 
General of India for the year I969-70,~.,.,Geatdl 'GweiriUnel1t . 
(Railways). . ' 

'.:~~;~~~t~_~,.Com~tt~iolt .. t~. Welf~~~f:Sc~ ~~~' ilW'Seb~ 
<i i.:i,~111~,Tr~b,:'l' ".; - . ',' ". ' " -.' ~. __ - . 

Shrl ·S: ·K. nlisc!howdhury'presented the ''seventh RejlO~( (HincU and 
,!.e:~~fll;t velj$ioJlS,) of ,the Committee. o~ the Welfare of -SchatiU~' CLStes 
and Scheduled Tribes on the MInIstry of Derence (Departmerat-'Cof 
Defence Production) -Reservations for Scheduled Castes and Scheduled 
Tribes in the Defrance Public Sector Undertakings.\\ '.t "f'~~ h"","'-

b, (~}c Sabful, tld;w:rned at: 1.05· P.M. and ;'e-G8~mbLedat·2 .• "P.M.) 

''9~: The buaget' (General) It72-73-De~ds' l~~' G~~ts' 
Discussion on t.~e Demands for Grants Nos. 9,~, ·lAiar.whidutbe 

Ministry of External Affairs is responsible and the cut motions thereto 
lIlAV,~ on the 24th April; 1972, continued; , 1 .. ' , 

Nineteen more cut motions [Nos. 18 to 36] were moved. 
: '.,~ ..• 'r.J1e di'scl:tssioh' was not .conc1ut1'eA. 
([34 'P.M. ,',:!.::" .,........'. .', '" •. 

(Lok Sabha adjourned till 11. A.M. on Wednesd8Y,the:126tft'l\1>ril,'ltf2). 

" '. 

'. ::',. ( ...... r'." 

; ":.,'i\.. I " 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 26, 1972fVaisakha 6, 1894 (Saka.) 

No. 134 
n.Ol A.M . 
.1. Staned QuestiODfl 

Starred Questions Nos. 562, 569, 570, 575, 576, 579 and 580 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 
4009, 4011-4Q28, 403{}-4079, 4081---4009, 
4140-4154 were laid on the Table. 

3969, 39~O, 3972--3983, 3985-
4101-4113, 411/5-4138 and 

3. Calling Attention 
Shri Virbhadra Singh called the attention of the Minister of Irriga-

tion and Power to the reported death of four persons and ~erious in-
juries to many others in a blast in a tunnel of the Beas-Sutlej Project 
in Mandi District, Himachal Pradesh. 

The Deputy Minister of Irrili(ation and Power made a statement in 
regard thereto. 
4. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi snd English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-,· .. 

(a) (0 Review by the Government on the working of the 
Bharat Pumps and Compressors Limited, New Delhi, for 
the period 1st January, 1970 to 31st March, 1971. 

(ii) Annual Report of the Bharat Pumps and Compressors 
Limited, New Delhi, for the period 1st January, 1970 to 31st 
MM'ch, 1971 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Heavy Electricals (India) Limited, Bhopal, for the year 
1970-71. 

[p.T.O, 
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(ii) Annual Report of the Heavy Electricals (India) Limited, 
Bhopal for the year 1970-71 along with the Audi~d Ac-
counts' and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulations. 1972, pub-
lished in Notification No. G.S.R. 245(E) in Gazette of India 
dated the 15th April, 1972. 

(ii) The Indian Police Service (Appointment by Competitive 
Examination) Amendment, Regula,tions, 1972, published in 
Notification No. G,S.R. 246(E) in Gazette of India dated the 
15th April, 1972. 

(3) (a) A copy each of the following papers (Hindi version) 
under sub-section (4) of section 23 of the Khadi and Village 
Industries Commission Act, 1956:-

(i) Certified Accounts of the Khadi and Village Industries Com-
mission for the yeall' 1966-67 together with the Audit Re-
port thereon. 

(ii) Certified Accounts of the Khadi and Village Industries CornJ 

mission for the year 1967-68 together with the Audit Report 
thereon. 

(b) Two statements (Hindi and English versions) showing reasons 
for delay in laying the above documents. 

5. Report and Minutes of Committee on Public Undertakings 
Shri M. B. Rana presented the following Report and Minutes of the 

Committee on Public Undertakings:-
(1) Twelfth Report on Food CorporMion of India; and 
(2) Minutes of the sittings of the Committee relatin~ to the abovE' 

Report. 

G. Reports of Estimates Committee -Shri L. D. Kotoki presented the following Reports of the Estimates 
Committee:-

(1) Nineteenth Report on the Ministry of Industrial Development 
(Department of Industrial Deve1opment)-Industrial Licens~ 
ing. 

(2) Twentieth Report on the Ministry of Steel and Mines (Depart-
ment of S~e1)-Planning. Development, Production, Distribu-
tion etc, of Iron and Steel and Ferro-Alloys. 

,. Reports of Public Accounts Committee 
Shri Era Sezhiyan pre-sented the following Reports of the Public 

Accounts Committee:-
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(1) Thirty-seventh Report regarding Repo.tt of the Comptroller 
and Auditor General of India for the year 1969-70, Central 
Government (Civil) relating to the Ministry of Irrigation ~d 
Power and Government of Punjab Audit Report, 1968 relatIng 
to Bhakra Dam Administration and Beas Project only. 

(2) Forty-sixth Report regar.ding Report of the Comptroller and 
Auditor General of India for the year 1969-70-Central Gov .. 
ernment (Posts and Telegraphs). 

8. Statements by Ministers ~ 

(i) The Minister of State for Agriculture laid on the Table a state .. 
ment on arrangements for development of Deep Sea Fishing including 
proposed arrangements for collaboration with the Soviet Union. 

(il) The Deputy Minister of Railwa~ made a statement regarding the 
derailment of train No. 223 Up Mysore-Hubli Passenger between 

• Chakariappalli and Penukonda stations of the Southern Railway fln the 
26th April, 1972. 
9. Govel'D11lel1t Bili~ntroduced 

The Constitution (Twenty-ninth Amendment) Bill, 1972. 
10. The Budget (General) 1972-73-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 9 and 10 for which 
the Ministry of External Affairs is responsible and the cut motions there-
to moved on the 24th and 25th April, 1972, continued and was concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
The cut motions moved on the 24th and 25th April, 1972, were nega-

tived. 
All the Demands for Grants for which the Ministry of External 

Affairs is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1972-73, were voted in full. 

(il) Discussion on the Demands for Grants Nos. ·52 to 54 and 120 for 
which the Ministry of Industrial Development is responsible commenced. 

Forty cut motions [Nos. 20 to 59] were moved. 
• The discussion was not conc1ud~. 
6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 27th April, 1972) 
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LOK SABRA 

BULLETIN-PART I 
tBrief Record of Proceedings] 

Thursday, April 27, 1972/Vaisakha 7, 1984 (Saka) 

No. 135 
11.01 A.M. 

• 1. Stured QUO/itioDS 
Starred Questions Nos. 581, 583-585, 587 and 589-591 were orally 

answered. Replies to remaining questions were laid on the Table. 
~ UDSta~re.t Questions 

Replies to Unstarred Questions Nos. 4155, 4157-4226, 4228--4M1. 
4243, 4244 and 4247-4252 were laid on the Taltle. 
3. Calling Attention 

Sbri Arjun· Sethi called the attention of the Minister of Steel and 
Mines to the reported leakage of coaltar fumes from the· Rourkela 
Steel Plant causing suffocation and vomitting to the citizens of thl" 

. old· Rourkela town. 
The Minister of Steel and Mines made a statement in reeard thereto. 

4. Paper Laid on the Table 
.', .. 1-,. copy of the CoatI Mines (Amendment) Regulations, 1972 (Hi.Ddi 
andEng~ versions) published in Notiftoation No. G.S.R. 359 in 
Gazette of ·India dated the 25th M8Il"ch, 1972, was laid on the Table under 
sub-section (7) of section 59. of the Mines Act, 1952. 
5. RepOrts and ,Minutes of Committee 011 PRbIie Uadert-Idnp 
•. Shri M. B. :Rana. pre50nted the following Reports and Minutes of the 
;COrnmittee on Public Undertaking5:-· . . 

(1) (i) Eighteenth Repctrt on Heavy Engineering Corporation 
Limited. 

(ii) Minutes of the sittings of the Committee relating to the abo~ 
;l1eport. 

(2) (i) Nineteenth Report on Heavy Electricals (India) Limited 
(ii) Minutes of the sittings of the Committee relating to the 

above Report. -
(3) (i) Twentieth Report on Shipping Corporation of' India 

Limited. 
(U) Minutes of the sittings or the Committee relating to the 

above Report. 

,[P.T.G. 



(4) Thirteenth Report on a~tion t~ken);)y: GoverD.DleJlt on tht' 
recommendations conta(}ned In. theu Fourteenth Report 
(Fourth Lok Sabha) on Heavy Engineering Corporation 
Limited. 

6. Report and Minutes of Estimates Committee 
Shri Kamal Nath Tewari presented the following Report and 

Minutes of the K,timates Conunittee:-
(1) Seventeenth Report on the· Ministry of Industrial Develop-

ment-Di~nlte ~eral ~f Tec'lmfCal Development. 
(2) Minutes of the sittings of the Committee relating to the above " 

Repo.r:t; .: , 
7. Reports of Public Accounts Committee 

Shri Era Sezhiyan presented t.he following Reports of the Publi;! Ac-
counts Committee:-

(1) Thirty-ninth Report regarding paragraph 75 o~ the E,epor;t of. 
the Comptroller and Auditor General of lntlitl· tor· the·year 
1969-70, .Cent,ral Government (Civil) relatipg 10· .AU India 

", "Radio. ' . .' 
<2) rarty-fourth &port regarding Chapter III of Audit ll~p~t 

(Civil), 1970 and Report of the Cortl»Uo\le-r and Auc1itOr 
. Gener?1 of~ndia for tire year ~96t.-70on Revenue~eeeipts 

-.:': ' relating to Uwon Excise. . 
1$. Report of Committee on Absence of Members 

Shri S. C, Samanta presented the Fifth Report of the Committee on 
f:"\li?se~ of .M-embers ,from the Sittihgs of the House. .. 
' •. 8i«fMneat by M'i:Mster . 
,( ~ Mifitster of AgricUlture laid Oll the Table a statement ,Gl\ deillWg .. 
on Agricultural Holdings. 
t~ .'!'he ''BWi:et ~ G~rat) 1972~n-l>emands for Gr~ts , , 

(i) Discussion on the Demands for Grants Nos. 5"2 to 54 and 1'20· f~r 
.~~ ~ Mjnistry ~flnd\18trial Devel~t. is reSponsible· W,ili.,e 
:~~~~oqs ,thereto moved on' the 26th A~l, 1972, continued -a'iidwas 

(Lok Sabha adjOtirned at 1 P.M. and re-assembled at 2.05 P.M.) 
The cU~.nJQtiQns.moved 'onth~ 26th April, 19'72, Were nega'ti~c~: 

..• All ,the D-:mands 'o~Grant8 f(1t which the Ministry of Ind~k~ 
'Development IS responsIble, as shown under cohimn 4 of the· printed 
List of Demands for Grants-:-Bqdget (GtmerCllI) Im-13 ·were voted in 
~: t 

(it) Discussion em the D.emands for GrmbsNos. 1 t& 5 "to4 and 105 
fc;t .. ~ ... ~t& 'the Mlhistry of" be£ence is responsible co~. 

Forty-five cut motions INDi. 7 to 14 and 25 to- 61] \\T~e tnovW . 
. "The'disCussion was not concluded. 

\\'.3'0 P.M. ~... . . 

. J~k Sabh.a ,adjourned till 11 A.M. on Ftida" the 28th ~ril, 1972). 

S. L. SHAKDliER, 
1 Secretary. 

544 
(JNOIPND-LS 1-536 'D~ LS-27-4-72-810. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 28, 1972jVaisakha 8, 1894 (Saka) 

No. 136 

.11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 601, 6~, 608, 610, 611, 616, 617, 619 and 620 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarred QUestioDS 
Replies to Unstarred Questions Nos. 4254-4283. 4285-4296, 4298-

4300, 4303-4356, 4358-4400, 4402-4407 and 4409-4423 were laid on the 
Table. 

3. C8lliq Attention 

Shri Chintaplani Panigrahi called the attention of the Minister of 
Finance to the reported fraud ona' nationalised bank in Calcutta over the 
lil5t 12 months involving Rupees· sixty lakhs.·· . . ~ ,. -

. The Minister of State for Finance made a 'statement in regard thereto. 

4. Statement by Minister 

The Minister of Parliamentary Affairs made a statement regarding 
o~rvance of May Day as a holiday. It was accordingly decided that Lok 
Sabha would not sit on Monday, the 1st May, 1972. 

5. Papers Laid on the Tabl(~ 

The following papers were laid on the Table:-
(1) A staiement clarifying the information given by the Minister 

of External Aftail'o regarding landing of R.A.F. planes in 
Andaman Group of Islands in punuance of an assurance given 
during supplementaries on Starred Question No, 395 on the 
13th April, 1972. 

[p.T.O. 
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, 
(2) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (6) of section 5 of the Emergency 
Risks (Goods) Insurance Act, 1971:-

(i) The Emergency Risks (Goods) Insurance (Amendment') 
Scheme, 1971, pu9W>hed in Notification No. S.O. 5571 in 
Gazette of India aalted the 23rd December, 1971. 

(ii) The Emer~ncy Risks (Goods) Insurance (Amendment) 
Scheme, 1972, publisheP in Notification No. S.O. 208 in 
Gazette of India dated the 18th March, 1972. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (7) of section 3 of the Emergency 
Risks, (Updertakings) ,In'3uranCtz Act, 1971:-

(i) The Emergency Risks (Undertakings) Insurance (Amenc. J) 
ment) Scheme, 1971, published in Notification No. S.O. 5572 
in G~tte of India dated the 23rd December, 1971. 

(ii) The Emergency Risks (Undertakings) Insurance (Amend-
ment) Scheme, 1972. published in Notification No. S.O. 299 
in Gazette of India dated the 18th March, 1972. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section, 18 of the Emergency Risks (Under-
takings) Insurance Act, 1971:-

(i) S.O. 655 published in Gazette of India dated the 19th Feb-
ruary, 1972. 

(it) S.O. 656 :p1.Jblished in Gazette of India dated the 19th Feb-
ruary, 1972. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned ·at items (2), (3) 

. and (4) above . 

. (~) "A '~py ~i' ~. ~i .. omce Savings ·Ban~ (Fourth Amendment) 
Rule.s, 1972 (Hindi' and''Englil!lh .verafotl8)· pUblished in 'Notf·,'· 

, ficatlon No. G.S.R.243(E) in Gazette of, India dated the 10th 4l 
. April, 1m, "under 'suh-~tion '(3)' of Section 15 of the . Gov-

ernment Swings Banks Act, 1873. 

(7) A C9PY, o( tp~ Delhi ~ales Ta~(Third. Amoendment) Rules, 
.. ~'r2. .<ltip.qi .al)d English yersions) published in Notification 

No. F.4(33)167-'Fin.(G) in "Delhi Gazette dated the' ~2nd 
~arch, 1972, und~ sub-section (4) of section 26 of the Bengal 
Fmance (Sales Tax) Act, 1941 as in force in the Unions 
territory of Delhi. . 

(8) A copy each of the following Notifications (Hindi and Englsh 
versions) under section 159 of the Customs Act, 1962:-

Ji) G.S.R. 263 (E) , published hi Gazette of India dated the 6th 
",', April, ,197! •. ,t~her with an ex.plan,atory memorandum. 
(if) G.S.R. 437 published in Gazette :0£' India dated the 8th 

April, 1972, together with an explanatory memorandum. , 



'(9).'.A copy. of. Notification NO'. G.S.R. 436 (Hindi and English 
. versions) published in Gazette oflndia dated the 8th April, 

1972 issued under the Central Excise Rules, 1944, together , . 
with an explanatory memorandum. 

(10) A copy of Government Resolution !'l0' U-2301811172-~B ~a1ed 
the 28th April, 1972 (Hindi and Enghsh versions) constitutmg a 
Committee to review the operation of the Payment of Bonus 
Act 1965. 

(11) A copy of the Annual Report (Hindi and Eng1i5h versions) 
of the Garden Reach Workshops Limited, Calcutta, for the 
year 1970-71 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956. 

6. Leave of Absea.ee 
The follOWing Members were granted leave of absence from the 

sittings of the House for the periods mentioned against each:-

(1) Shri Ramachandran !tadan- 30th March to 18th April, 1972 
nappaUi (Fourth Session) . 

(2) Shri Satish Chandra 18th April to 31st May, 1972 
(Fourth Session). 

(3) Sbri V.tkram Mahajan 18th April to 8th May, 1972 
(Fourth Session). 

(4) Shri Bishwanath Jhunjhun- 28th March to 24th April, 1972 
wala (Fourth Session). 

(5) Shri C. K. Jafter Sharief 24th March to 21st April, 1972 
(Fourth Session). 

(6) Shri Anant Prasad Sharma 24th April to l2thMay, 1972 
(Fourth Session). 

(7) Shri T. H. Gavit 21st April to 10th May, 1972 
(Fourth Session). 

(8) Shri S. R. Damani 5th. April to 5th May, 1972 
(Fourth Session). 

7. Reports and Minutes of Committee on Public Undertaldags 
S.W M. B. Rana presented the following Beports and Minutes of the 

Committee on Public Undertakings:-
(1) (i) S,eventeenth Report on Personnel Policies and Labour-

Management Rela.lt:ions in Public Undertakings. 
(ii) Minubas of the sittings of the Committee relating to the above 

Report. 
(2) (i) Twenty-first Report on Bharat Heavy Electricals Limited. 

(ii) Minutes of the sittings of the Committee relating to the above 
Report. 
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(3). FotirteenthReport.::~gal'~actitlJ1 .. ta1renby. ~enunent on 
the . recommendations contained' in. their Sixty-~fgb.th Report 
(Fourth Lok Sabhal) on Bokaro Steel Lmuted ... 

(4) Fifteenth Report regarding action taken by Gowrnment on the 
recommendations contained in th~r Thirt~nth Report 
(Fourth Lok Sabba) on Ashoka Hotels Limited. 

(5) Minutes of the Sittings of the Comrnittee(1970-71) and (1971-
72) relating to consideration and adoption -of eleven Action 
Taken Reports. 

(6) Minutes of the .sittings 'of ihe Committee (1970-71) and (1971-
72) relating to Procedural and Miscellaneous matters. , 

. . 

8. Reports and Minutes of Estimates Coinmittee 

Shri Piloo Mody presented the following Reports and' Minutes of the 
Estimates Committee:-

(1) (i) Thirteenth Report on the Ministry of Health and Family 
Planning (Department of Family Planning)~Family Planning 
Programme, 

(ii) Minutes of the sittings of the Committee relating to the above 
Report. 

(2) (i) Fourteenth Report on the Ministry of Foreign Trad~Ex
port Promotion Measures, Commercial Publicity, Exhibitions 
and Trade Fairs. 

(ii) Minutes of the sittings of the Committee relating to the above 
Report., 

(3) . (i) Eighteenth Report on the Ministry' of Foreign Trad~tea Board. ..,... . 

(it) Minutes of the sittings of the Committe,e relating to the above 
RepOrt· ' . . •. 

'9. Reports of Public Acoounjs Committee 

Shri Era $ezhiyan presented the following Reports of the Public Ac-
counts Committee:.:- " -

(1) TWei1ty-ftfthReport regardin€ action taken by Goverrunent on . 
the recommendations contained in their Hundred and Seven- ' 
t~nth Report (Fourth Lok Sabha) relating to Direct Taxes. 

(2) Forty"seventh Report regarding aCtion taken by Government 
on the recommendations contained in their Hundred and Six" 
teenth Report (Fourth Lok Sabha) on Appl'opriation Accounts 
(Railways), 1967-68 and Audit Report (RailwSlys), 1969. 

(3) Forty-eighth Report regarding action taken by Government on 
the recommendations eontain~ in their Hundred and Twen-
tieth Report (Fourth Lok Sabba) relating to the Ministry of 
Infonnation and Broadcasting. 
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• 16. 'l'beBudiet (General) IB'1%·73-Demands ·'or 'Grants: 
DiscUS6ion on the Demands for Grants Nos. 1 to 5, 104 and 105 for 

, which the Ministry of Defence is responsible and the cut motions . thereto' 
.. moved on the 27th April, 1972, continued. 

(Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.OS P.M.) 

The discussion was not concluded. 

11. Private Members' Bill&-Introduced 
(1) The Constitution (Amendment) Bill, 1972 (Amendment of 

Ninth Schedule) by Shri C. K. Chandrappan. 
(2) The Utilization of Cultivable_Railway Land Bill, 1972 by Shri 

Narendra Singh Bisht. . 

12. Private Member's Bill-Withdrawn 
The Film Industry Workers BiLl, 1972 by Shri S. C. Samanta 

Discussion on the motion for consideration of the Bill moved by Shri 
• Ramsahai Pandey and the amendments thereto moved on the 14th April, 

1972, continued. 
The following Member.s took part in the debate:-

(1) Shri D. B. Chandra Gowda! 
(2) Shri Sat Pal Kapur 
(3) Shri N. K. P. Salve 
(4) Shri G. Viswanathan 
(5) Shri N. K. Sanghi 
(6) Shri M. C. Daga 
(7) Shri Vasant Sathe 
(8) Shri Balgovind Verma 

Shri Ramsahai Pandey replied to the uebate. 
The amendment for reference of the Bill to a Select Committee moved 

by Shri B. K. Daschowdhury was negatived. 
The amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon moved by Shri SUbOdh Hansda was withdrawn by leave 
of the House. 
• The Bill was also withdrawn by leave of the House. 

18. Private Member's Bill-Under Consideration 

. The Constitution (Amendment) Bill, 1971 (Amendment ot Seventh 
Schedule) 'by Shri S. C. SCfTI'IIlnta 

S The motion for consideration of the. .. Bill was moved by Shri S. C. 
amanta. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri M. C. Daga. 

[p.T.a. 



) 
An amencbnent for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri Subodh Hansda. .. 
The following Members took part in the debate:-

(1) Shri Shyam Prasanna Bhattacharyya 
(2) Shri Subodh Hansda 
(3) Shri G. Viswanathan 
(4) Shri Narain Chand Parashar 
(5) Shri C. K. Chandrappan 
(6) Shri R. D. Bhandare (Speech unfinished). 

The discussion was not concluded. 
6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd May, 1972). 

5~ 
GMGIPND-Ls i-556 (D) Ls-28-4-72-810; 

S. L. SHAKDHER, 
Secretary. 



11 A . .M. 

LOK SABRA 

'BULLETIN-PART r·' 
:[Brief Reco!~ of, Proceedings] 

Tuesday, May 2, 1972/Vaisakha 12, 1894: (Saka)' 
, " 

No. 137 

~CObltuary Referenee , 
The Speaker; Shrimalti Indira ~andhi; SarvashriDi~en Bhattach.arya, 

Jagannathrao Joshi, S. M. Banerjee, ShYilDUlanqan .. M.lShra" , a. y~wa
pathan, ,Bhagirath :Bhanwar, Shibban Lal Saksena, Plloo Mudy, Shrimati 
'Marjori~ Godfrey' and 'Shri Shiv Kumar Shastri made references to the 
passing away of Shri KamaInaY&I1 Bajaj, who was' a Member ,of ·,the 
Second, Third and the Fourth Lok Sabba. . 1, ' ,"" 

Thereafter, Members stood in silence for a short while as a mark of 
reSpect. " " ' 

~ An,~ouncement by Speaker 
The Speaker announced that there would be no lunch hour in Lok 

Sabba on the 3rd,'4thi'9tb:ami!lOth'May;l<tU;i, ' " 
'3: Starled Questi01ls 
," St~rrM 'QUestions Nos., 646, 650-854 and 656 were orally answered. 
Replies to Starred"Questions Nos. 641,;,645, 647, 649,655 and 657-660 were 
laid' Oft' the· Tabhe.- , ' 

~pl~s to S,tarred j Q~estions ~os. ~2.1-640 for the 1st May, 1972. ,were 
also, laid on the Table today, there beIng no sitting on the '1st Mpy, 1972. 

: :4~ Uns,tattei Q1lestions ' , 'I 
. t t r1'! .. '"1" ,. • 

Replies to ,Unstarr~d, I Q~~tions Nos. 4624-4656.' 4653--4670, 4872-
4714, 4716-4760 and 476~802 were la,id on the Table. 

, " 'RepUes t6, Unstarred Questions Nos. 4424, 4425, 4427--4476, 4478-
"4'542, 4545-:-4605, 4607 and 4609~23 for the 1st'May, 1972 were al~o laid 

on the Table. ' 
5: SJlttrt Notiee I Questioft 

Reply to Short Notice Question No.3 addressed to the Ministet of 
Railways regarding threat to power productio.n and s1.lpply in ,Bihar due 
to shortage of wagons for coal was laid on the Table as the Member was 

'absent. 'H ",.,' 

; 8, }i.pen Laid on the Table 
The following papers' were laid on the Table:-

(1) A copy of the Woollen Textiles (ProdUction and'Distribution) 
Control Amendment Order, 1972 (Hindi and English versionS) 
published in Notification No. S.O. 966 in Gazette of India 
dated the, 15th April, '1972, under sub-section (6) of section 3 

"~ "" .' 9f ,the F;ssential Commodities Act, 1955. 
,~"", .~)/ A (statement (Hindi and English versions) regarding the for- ~ 

, mation of a Committee for the promotion of Urdu together 
with a copy of Resolution to be issued by the Governm(i!nt in 
this regard. . 
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(3) A copy of the Export of Jute Products (Inspection) Amend-
ment Rules, 1972 (Hindi end Englilh versions) pUblished in 
Notification No. S.O: 967 in Gazette of India dated the 15th '\ 
April, 1972, under sub-~ction (3) of &eetion 17 of the Ex£)Ort 
(Quality Control and Inspe<:tion) Act, 1963. , 

(4) (i) A copy of the Annual Report of the Indian Institute of 
Technology, Kanpur, for the year 1970-71. 

(ii) A statement (Hindi and English versions) explaining ,he rea-
sons for not laying the Hindi version of the above Report 
ahnultaneoualy. 

1. "'port of Select Ccnmnittee 
'-.!Dr. G. S. Melkote presented the Report of the Select Committee on" , 
the Payment of Gratu'ity Bill, 1971. ' 
8. Matter Under Rule 377 

Shri S. M. Banerjee raised a matter regarding Pay Commission 
Report. " 

The Minister of State for Finance made a staterhent on the subj~. 
9. The Budget (General) tt'l2 .. 13-Demancls fer Grut. 

(i) Discussion on the Demands for Grants No,s. 1 k> " 104 lind lOt for 
which the Ministry of Defence is responsible and the cut motions thereto 
l1lOl'ed on the 27th April, 1972. continued and was concluded. 

(Lok Sabha adjourned at 1.05 P.M. and re-a88embled dt 2.OS P.M.) 
The cut motions moved on the 27th April, 1972, were negativt!d. 
All the Demands for Grants for which the lI4iniatrl . of Defenee is 

responsible, as shown under column 4 of the printed List of Demands 
for Grallts.-Budiet (Genetll) UJ72-73, were voted in 1u1l. 

(ii) Discuss-ion on the Demancia for Grants NOli. 61 to 63 aM. 124 for 
which the Ministry of Labour and :Rehabilitation is nsponaiDle OOIn-
menced. 

One hundred and ten cut motions [Nos. 4. 5. 13 and 23 to l~l were 
moved. 

The dieeussion was not caneluded. 
-10. SUspension of Member 

Shri Raj Bahadur moved that Shri Hukam ChanQ K.echwai be sus-
pended from the service of the House for three days. 

The motion was adopted. 
8.30 P.M. 

(Lok Sabha adjourned til111 A.M. un Wedt1eedar. tbe3rd May, 1972) 

---- ------------,-
-At 5.50 P.M. 

SS2 
GMGIPND-LS 1-617 (D) LS-2.60-72-810. 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, :,day 3, 1972/Va~kha 13, 1894(Saka) 

No. 138 
11' A.M. 

1. Starred Questions 
Starred Questions Nos. 662, 664, 665, 668, 669 and 672-676 ware orally 

answered. Replies to remaining questions were laid on the Table . 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4803, 4804, 4806-4824, 4826-
4337; 4839-4845, 4847-4880, 4882-4887, 4800-4898, 4900-4005, 4907-
4921, 4923-4966 and 4968-4976 were laid on the Table. 

3. Calling Attention 
Shri B. K. Daschowdhury called the attention of the Minister of 

Tqllt'ism and Civil Aviation to the reported assault and maltreatment of 
I~.lan passengers by Air France officials at Palam Airport. 

The Minister of Tourism and Civil AViation made a statement in 
regard theret-o. 

4. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following papers under sub-section (2) 

section 16 of the Tariff Commission Act, 1951:-
(i) Report (1969) of the Tariff Commission on the fixation of 

fair selling prices of Automobiles-Standard Herald Pat-
senger cars 4-Door model. 

(ii) Government Resolution No. 1 (79) /69-A.E.lnd. (I) dated the 
19th April, 1972 (Hindi and English versions) notifying 
Government's decisions on the above Report. 

(2) A statement (Hindi and English versions) showing reasons as 
to why the documents mentioned above could not be laid on 
the Table within the period prescribed in sub-section (2) of 
section 16 of the said Act. 

(3) A statement (Hindi and English versions) explaining the rea-
sons for not laying simultaneously the Hindi version of the 
Report mentioned at (1) (i) above. 

[P.T.O . 
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5. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Thirteenth Report of the Committee 

on Private Member&' Bills and Resolutions. 

6. Matter Under Rule 377 
Shri S. M. Banerjee raised a matter regarding lock-out in the Heavy 

Vehicles Factory at Avadi. . 
The Minister of Stalte for Defence Production made a statement on the 

subject. 

*7. Motion re: 'fermination of Suspension of Member 
Shri Era SE:Zhiyan moved the following motion:-

"That the suspensinon of Shri Hukam Chand Kachwai ordered by 
the House on the 2nd May, 1972 be terminated with imme-
diate effect." 

The motion was adopted. 

8. '1'he Budget (General) 1972-73-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 61 to 63 and 124 for 
which the Ministry of Labour and Rehabilitation is responsible 'and the 
cut motions thereto moved on the 2nd May, 1972, continued and was 
conclude~. . 

The cut motions moved on the 2nd May, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Labour and 

Rehabilitation is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1972-73, were voted in 
full. 

(ii) Discussion on the Demands for Grants Nos. 75 to 77 and 129 for 
which the Ministry of Steel and Mines is responsible commenCed. 

Twenty-seven cut motions [Nos. 11 to 37] were moved. 
The d,iscussion was not concluded. 

6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 4th Mny, 1972) 

• Adopted. at 1.25 P.M. 
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S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceedingS) 

Thursday, May 4, 1972/Vahakha 14, 1894 (S9ka) 

No. 139 

11 A.M. 
l. Starred Questions 

Starred Questions Nos. 681, 682, 684-687, 689 and 691-693 were 
orally answered. Replies to remain'ng questions were laid on the Table. 
2. Unstarred Questions 

R'~plies to Unstarred Questions N9S. 4978-4984, 4986-4992, 4994, 4005, 
4998-5004, 5006, 5008-5050, 5052, 5053 and 5(}55-5067 were hid on the 
Ta·ble. 
3. Papers Laid on the Table 

• 

The following papers were laid on the Table:- V 
(1) A statement (Hindi and English versions) on the action taken 

or proposed to be taken on the Conventions and Recommen-
dations adopted at the Fifty-fifth (Maritime) Session of the 
International Labour Conference held at Geneva in October, 
1970. 

(2) The following stE·tements 'showing the action taken by the 
Government on various assurances, promises ann undertakings 
given by the Ministers during the various sessions of Lok 
Sabha:-

Fourth Lok Sabha 
(i) Statemcpt No. XXXVUI-Fourth Session, 1968. 

(ii) Statement No. XXXI-Seventh Session, 1969. 
(iii) Statement No. XX-Eighth SeSsion, 1969. 
(iv) Statement No. XIX-Ninth SeSSion, 1969. 
(v) Statement No. XXI-Tenth Session, 1970 .. 
(vi) Statement No. XII-Eleventh SeSSion, 1970. 
(vii) Statement No. XI-Twelfth Session, 1970. 
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Fifth Lok Sabha 
\ (viii) Statement No. VII-First Session, 1971. 

(ix) Statement No. XII-Second Se.iSion, 1971. 

, \ 

, ' 

(x) Statement No. IV~Third Session, 1971. 
(xi) Statem~nt No. I-Fourth Session, 1972. 

4. Matters Under Rule 377 
(i) Shri Ram Chandra Vikal raised a matter regarding irregularities 

in the purchase of wheat in- U.P., Delhi and Haryana. 
'(ji) Shri Nathuram Mirdha and others raised a matter regarding 1andfJ 

ceiling. 
5. The Budget (General )1972-73-Demands (or Grants 

(i) Discussion on the IRmands for Grants Nos. 7i.i t.o 77 and 129 fQr 
which the Ministry of Steel and Mines is res?onsible and the cut moti(Jn~ 

-thereto moved on the 3rd May, 1972, con'tjnued and was concluded. ~ 

The cut motions moved on the 3rd May, 1972, were negatiwd. 
All the Demands for Grants for which the Ministry of Steel 'mod 

Mines is responsible, as shown under column 4 of'the printed L~st of 
Demands for Grants-Budget (GeIreral) 1972-73, were voted in full. 

(H) Discussion on the Demands for Grant.,; Nos. 66 and 125 for which 
the Ministry of Petroleum and Chem:cals is responsible commenced. 

Sixteen cut motions '[Nos. 26 to 31 and 39 to 48] were moved. 
The discussion was not concluded. 

6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on FridllY, the 5th May, 1972) 
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11 A.M. 

LOK S~HA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 5, 1972IVaisakha 15, 1894 (Saka) 

No. 140 

1. Starred Questioos 
Starred Questions Nos. 702-707, 709-711, 714 and 715 were 

orally answered. Replies to remaining questions were laid on the Table. 
~ 2. Uostarred Questions 

Replies to Unstarred Questions Nos. 5068-5075, 5077-5099, 
5101-5135, 5137-5196 and 5198-5214 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 4 addressed to the Minister of Finance 
regarding steps to resolve the disputes in the Andhra Bank Ltd. and the 
State Bank of India, Andhra Pradesh, was orally answered and supple-
meDtaries were also answered thereon. 
4. Calling AUeation 

Shri Jyotirmoy Bosu called the attention of the Minister of Home 
Affairs to the reponed arrest of three students of the Delhi University on 
May 3, 1972 on charges of distributing hashish. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
5. Statement by Minister 

The Minister of Labour and Rehabilitation made a statement regarding 
the reported tiring at Ambernath Steel Factory on the 25th April, 1972. 
~ Papers Laid 011 the Table 

The following papers were laid on the Table:-
(1)' A~opy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
(i)G.s.R. 251(E) published in Gazette of India dat~ the 

20th April, 1972 together with an explanatory memoran-
dum. 

(n) G.S.R. 252(E) published in Gazette of India dated the 
20th April, 1972 together with an explanatory memo-
randum. 

(iii) G.~.R. 441 published in Gazette of India dated the 15th 
.. April, 1972 together with an explanatory memorandum. 

[P.T.O. 
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(iv) G.S.R. 442 published in Gazette of India dated the 15th 
April, 1972 together with an explanatory memorandum. 

(v) S.O. 285(E) published in Gazette of India dated the 12th. 
April, 1972 together with an explanatory memorandum. 

(vi) S.O. 969 and 970 published in Gazette of India dated the 
15th April, 1972 together with an explanatory memo-
randum. 

(2) A copy of the Central Excise (Sixth Amendment) Rules, 
1972 (Hindi and English versions) published in Notification' 
No. G.S.R. 417 in Gazette of India dated the 1st April, 1972, 
under section 38 of the Central Excises and Salt Act, 1944. fJ 

(3) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 51 of the Finance (No.2) Act, 
1971:-

(i) G.S.R. 208(E) published in Gazette of India dated the 
24th March, 1972. ~ 

(ii) G.S.R. 237(E) published in Gazette of India dated the 
5th April, J 972. 

(iii) G.S.R. 238 (E) published in Gazette of India dated the 
5th April, 1972. 

( 4) A copy of the Hindi version of the Emergency Risks (Goods) 
Insurance Scheme, published in Notification No. S.O. 5483 
in Gazette of India dated the 10th !December. 1971, under 
sub-section (6) of section 5 of the Emergency Risks (Goods) 
Insurance Act, 1971. 

(5) A copy of Notification No. S.O. 5485 (Hindi version) pub-
lished in Gazette f)f India dated the 15th April, 1972 regard-
ing list of goodo; not in.:.urabJe under the Emergency Ri'iks 
(Goods) Insurance Act, 1971, under sub-section (2) of 
s".ction :3 of the Emergency Risks (Goods) Insurance Act, ,~ 
1971. ~ 

(6) A copy of the Emergency Risks (Undertakings) Insurance 
Scheme (Hindi version) published in Notification No. 
S.O. 5486 in Gazette of India dated the 15th April, 1972 
under sub-section (7) of section 3 of the Emergency Risks 
(Undertakings) Insurance Act, 1971. 

(7) A copy' of the Eighth Valuation Report (Hindi and English 
versions) of the Life Insurance Corporation of India as at 
31st March, 1971. under section 29 of the Life Insurance 
Corporation Act, 1956. 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 247(E) published in Gazette of India dated the 
15th April, 1972. together with an explanatory memo-
randum. 

(ii) G.S.R. 250(E) published In Gazette of India dated the 
19th April, 1972 together with an explanatory memo-
randum. 
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(9) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sub-section (3) of section 642., of the 
Companies Act, 1956:-

(i) The Cost Audit (Qualification) Amendment Rules, 1972. 
published in Notification No. G.S.R. 257 in Gazette of 
India dated the 22nd April. 1972. 

(ii) G.S.R. 258 published in Gazette of India dated the 22nd 
April. 1972. 

(10) A copy each of the following papers under sub-section (1) of 
section 619A of the' Companies Act, 1956:-

(a) Annual Report (Hindi version) of the Indian Oil Corpora-
tion Limited, Bombay, for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review (Hindi and English versions) by the Government 
on the working of the Cochin Refineries Limited, for. the 
year ended the 31 st August, 1970. 

(ii) Annual Report of the Cochin Refineries Limited for the year 
ended the 31 st August, 1970 along with the Audited . Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

7. Assent to Bills 
Secretary laid on the Table copies. duly authenticated by the Secretary 

of Rajya Sabha, of the following four BilLe; passed by the Houses of Parlia-
ment and assented to:-

(1) The Aircraft (Amendment) Bill, t 972. 
(2) The Indian Copper Corporation (Taking Over of Management) 

Bill, 1972. 
(3) The Marine Products Export Development Authority BiB. 

1972. 
(4) The Constitution (Twenty-fifth Amendment) Bill, 1971. 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled at 2.05 P.M.) 
8. The Bodget (General) 1972· 73--Demands for Grants 
• Discussion on the Demands for Grants Nos. 66 and 125 for which the 
Ministry of Petroleum and Chemicals is responsible and the cut motions' 
thereto moved on the 4th May, 1972, continued. 

The discussion was not concluded. 
9. Motion Re: Thirteenth Report of Committee 011 Private Members' BOIs 

. and Resolutions 
Shri Narain Chand Parashar moved the following motion:-

"That this House do agree with the Thirteenth Repo~t of the Com-
mittee on Private Members' BIlls and ResolutIons presented 
to the House on the 3rd May, 1972." 

The motion was adopted. 
rJ?·T,Q 



, .. 
10. Private Membefs Resolution-Negatived 

Discussion. on the following Resolution moved by Shri Banamali 
Patnalk. and the amendment thereto moved on the 21st April, 1972, 
Cdntinued:-

"This House recommends that the Government of India should 
take immediate and effective steps to establish two more steel 
plants during the Fifth Five Year Plan to create increased 
potentialities in the production of steel and development of 
iron ore and that the first plant be established in Orissa and 
the second in Madhya Pradesh for reasons of techno-econo-
mic feasibility and comparative backwardness of these areas." 

The following Mem~ers took part in the debate:- . ~ 

( t) Shri Chintamani Panig~ahi '. 
(2) Shri J anaki BaIlav. Patnaik 
(3) Shri D. K. Panda 
(4) Dr. Saradish Roy i' 
(5) Shri Shyam Sunger Mohapatra 
(6) Shri M. S. Sivasamy 
(7) Shri Surendra Mohanty 

. (8) Shri R. V. Bade 
(9) Shrimati T. Lakshmikanthamma 

(10) Shri Sat Pal Kapur 
(11) Shri 14. R. Gopal Reddy ./ 
(12) Shri Chapalendu Bhattacharyya 
(13) Shri S. Mohan Kumaramanglam 

Shri Banamali Patnaik replied to the debate. 
:n.e amendment moved by Shri Surendra Mohanty was negatiVed. 
The Resoluti.on was also negatived. 

11.: 'ProWa&e . Memher's Resolution-Under Consideradon 
Shri H. N. Mukerjee moved the following Resolution:-

"This House is of opinion that immediate steps should betaj(en for 
the nationalisation of the seventy five leading indUstrial 
houses spec~{ied in the report of the Monopolies Inquiry C<nn~ 
mission. f • 

·Three amendments were moved by Sarvashri M. C. Daga, S. M. 
BaMrjec and C. K. Chandrappan. . 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 

" , {2 VShri S. M. Banerjee 
(3) Shri S",t Pal Kapur (Speech unfiDshed). 

The discussion was not concluded. 
6.30' :P.M. ' . ' 

, (Lok Sabha adjourned till 11 A.M. on Monday. the 8th May, 1972). 
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LOK SABRA 

BULLETIN-PART 1 

[Brief Record of Proceedings] 

Monday, May 8, 1972/Vaisakha 18, 1894 (Soh:a) 

No. 141 

11 A.M. 
Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Sar"1ashri Shyama Pt'asllnna 
Bhattacharyya, Indrajit Gupta, Krishnan Manoharan Shyamnandan 
Mishra. R V. Bade, Madhu Dandavate, Tridib Chaudhuri, Ebrahim 
Sulaiman Sait and P. Venkatasubbaia.h made n~ferences tn thp ?as'.~ing 
away of Shri D. Sanjivayya, who was a Member of the Provisional Parlia-
ment, Union Minister during 1964-67 and 1970-71 and the President of 
Indian National Congress since 1971. 

As a mark of respect to the memory of Shri D. S[tnjivayya, Members 
litood in silence for a short whik~ and thereafter the House was <Idjou~ed 
for the day. . 
11.25 A.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 9th May. 1972). 
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LOK SABHA 

BULLETIN-PART ~ ~ 
[Brief Record ~f Proceedings] 

, \, 

Tuesday, May 9, t972/Vaisakha 19, 1894 (Saka) 

'No. tf!' 
11 A.M. 
1. Starred Questions 

Starr.edQuestions. Nos. 741, 743, 746, 747, 749-752 and, 756-760 were 
orally answered. Replies to remaining que$~ions were laid ,on the Table. 

Replies to Starred Questions Nolt.' 721....,.740 for the 8th May, 1972 were 
also laid on the Table today, Lok Sabha having adjourned without taking 
up questions on the 8th May, 1972 ... 
2. Un starred Questions 

Replies to Unstarred Questions Nos. 5415-5500 and 5502-5587 were 
laid on the Table. 

A statem~nt by the Minister of Railways correctmg'the reply given 
on the 22nd June, 1971 to Unstarred Question No. ~772 regarding attack 
by" dacoits on Gorakhpur P~ssenger train near Chupra, and 'giving rea-
son's for' the delay in correcting the reply was laid on the Table. 

Replies to Unstarred Questions Nos. 5215-,-5261, 52~352 and 
5354-,.5414 for the 8th May,. 1972 were also lai~ on the Table. 

A statement by' the Minister of Education; Social Welfare and Cul-
ture correcting the reply given on the 15th November, 1971 to Unstarred 
Question No. 35 regarding appointment" of. 'Academic, Personnel by 
J awaharlal Nehru University and giving ,reaSOns for delay in correcting 
the reply was also laid on the Table today, Lok Sabha having adjourned 
without transacting any business Ofl the 8th May, 197z' 
3. Calling Attention ,. .• , 

Shri Piloo MOOy called the attention of the Minister of Defence to 
the reported large scale Pakistani attack on Indlan positions in the 
'l"ithwal sector of Jammu and Kashmir on th~, 5th May, 1972., 

The Minister of Defence made a statement in regard thereto. . ":," 
4. Papers Laid on -..e Table 

The following l?~~I'S were laid on tile Tabl~:-
(1) A, copy of the Medical Termination of Pregnancy Rules, 1972 

(Hindi and, English ver&ions) published in Notification 
No., G.S.R. 286 in, Gazette oft -India dated the 11th March, 1972, 
~der, sub-~tion . (3) of section 6 of the Medica~ Termination 
of Pregnancy Act, 1971. , . " 

(2) A statement regarding derailment of train No. 223 UP Mysore-
Hubll Passenger between Chakriappalli and Penukonda 
stations of the So1,!thern Railway on the 26th April, 1972. 

[P.T.O . 
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• 
(3) (i) A ~opy of the Railway Protection Force (Amendment) 

Rules, 1971 (Hindi and English ,versions) published in Noti-
fication No. o.s.a. 1813 in Gazette ef India dated the 27th 
October, 1971, under sub-.section (3) of section 21 of the Rail-
way Protection Force Act, l.9.q7. 
(ii) A statement (Hindi .and English versions) showing reasons 

./ for delay in layina tlw above Notification. 
V (4) A copy of the Forty-third'Report of the Law CommiSltWl on 

offences against the national security. 
(5) A statement (Hindi veJ;sioq) on the Lima Meeting of th~ 

Group of '71' along with a1copy of the Declaration, Principles 
and the Lima Progr8nime of Action. . . 

(6) A copy of Notification No. S.O. 304(E) (Hindi and English 
versions) pubu.hed in Gazette of India, dated ,the 20-th April, 
1972 regarding management of the Sri Sharathi Mills LImited, 
Pondicherry. under sub-section (2) of ff!-Ct.fp~ 18A of Ute 
Industries (Develop,ment and Re~ulation) Act, 1951. 

(7) A copy each of, the following papers (Hindi aDd E~lish 'ver-
sions) \1nder sub-section (1) of section 6t9A of t~ Companies 
Act, 1956:-

(i) Review by the G<>vern~~t. on t~ wwking of the~ationai 
Textile Corporation 14mite~, N~w Delhi, for the year ~970-
71. ., ' 

(if) Aqnual Report of ~he NatiQn~LTextUe CorpOration Limited. 
New DelhI, for the year 1070-71 along with the Audited 
Accounts ~q th" ~~.b$ I)f the ~pt\'oller and A~itor 
~rat ~l\~. 

(8) (i) A copy of the Annual Report of 'he Indian Institute of 
TecAmology, Delhi, for the ~ 19'ro-71. , 
(li) A statement (l{tndt and Eng!isl"\ wrsioll$.) explaining the 

reasons for not layina the Hindi version of the above Report 

~
. tatement by MinI.ter-

The 14~ter of .Agrjcult~.e l~id on the ~able a s.t~iem~!nt regardh~ 
reported suicide by Dr. V. a. ~a,h., " ~ientJ,st of Ule !udllan Agricultural 
Research Institute, New Delhi. . 
6. Motions for Elections to Committees 

(1) Prof. S. Nurul Hasan moved the following mot\on:-
"That in pursuance of clause (1) (xvi) of Statute 2 of the Statutes 

·of the Untvereity of Dellti, tM m.em.bel'f of tllis House do pro-
ceed to elect, in SUM manner as ihe ~\cer may direct, one 
member from amongthemseNeS to serve a8 member of the 
Cou.l'It of the Univel'8ity of Delhi vice Shrt Nau-ain Chand 
Parashar, in terms of the provilOto claulle (1) of the said 
It,tute.1t 

TAe motion was adopted. 
(ii) Shrf L. N. Mishra moved the fo1l6wing motion:-

"That in pursuance of Section 4(3) (c) of the Marine Products 
Export Development Authority, Act, 1972, th~ members of this 
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House do proceed to elect in such manner as the Speaker may 
direct, two members from aIDOng themselves to serVe as Mem-
bers of the Marine Produ.cts Export Development Authority, 
subject to the other provisions of the said Act." 

The motion !Vas aqopted. 
(iii) Shri L. N. Mishra moved the following motion:-; 

"That in pursuance of sub-section (3) (f) of Section 4 of the Tea, 
Act, 1953, read Wiftl Rule 4(1)(b) of the Tea Rules, 1954, the 
members of this House do proceed to elect, in such manner as 
the Speaker may direct, two members from among themselves 
to serve as members of the Tea Board, subject. tq ,the other 
'provisions of the said Act and Rules 'made thereunder." 

The motion was adopted. .. 
7. Government Bill-Introduced 

The General Insuran'~e ('E'n\.ergency Provisions) Amendment Bill, 
1972. 

The motton for 'leav'e to in'trod'ucethe Bill moved by Shri Y. B. Cbavart 
was opposed. The motion was adopted and the Bill was introduced. 

8. The Budget (General) 1972-73-Demands for Grants 
" 

(i) Discussion,....on the Demands for Grants Nos. 66 and 125 for which 
the Ministry of Petro~eum ~nd Chemicals is responsible and the cut 
motions thereto moved on the 4th May, 1972, continuea and was 
concluded. 

The cut motions moved on the 4th May, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Petroleum and 

Chemicals is resppnsible, as shown under column 4 of the printed List 
of Demands for Grants--Budget (General) 1972-73, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 64 and 65 for which 
the Ministry of Law and justice is responsible commenced and was cort-
eluded. 

Twenty-three cut motions [Nos. 11 to 27 and 29 to 34] were moved 
and negatived. . , 

All the Demands for Grants for.,which the Ministry of Law and Jus~ 
~ce is responsible, as shown under column 4 of the printed List of 
Demands for Grants--Bud~t (General) 1972-73, were voted in full. 

(iii) Discussion on the Demand for Grant No. 91 for Whicht~~ 
Department of Company Affairs is responsible commenced and was con-
cluded. 

The Demand for Grant for which the Department of Company Affairs 
is responsible, as shown under column 4 of the prinred List of Demands 
for Grants--Budget (Genera.!) 1972-73, was voted in full. 

(iv) Discussion on the Demands for Grants Nos. 69 to 74 and 126 to 
128 for which the Mini'Stry of Shipping and Transport is reS?onsible 
commenced. 

[P.T.C. 
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Twenty-two cut motions [Nos. 10 to 31] were moved. • The discussion· was not concluded. 
9. Repo,rt of Business Advisory. Committee 

Shri Raj Bahadur presented the Eleventh Report of the Business 
Advisory Committee. 
6.29 P.M. ,~ /;".[ .... , 
(!.ok Sabha adjourned till 11 A.M. on Wednesday. the 10th May, 1972) 
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BULLETIN-PART I 
[Brief Record oC Proceedings] 

Wednesday, May 10, 1972/Vaisakh~ 20, la9f(a~.) 

11 A.M. 
1. ~~ .• rred Quesijpps 

• Starred Questions Nos. 761-?65 and 767~773 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. tJ~~t~rred ~esti~~1i 
Replies to UDStarred Questions Nos. 5588--61)82, 5694--5629, 5632-

5663, 5665-~89, 5691-5706, .5708-5724,51.2.6, 57~734 $d 5737-
5766 were laId on the Table. 

3. ~.alli;n, Atte~.tiOD 

Shri P. Naras.iml)a Re.ddy c~lled t!t.e a,t~.entio~ ~ the ~ipi~er of 
Irrigation and Power to the reporteQ. c4'astlc c,':11'~Ument in outlay on 
the execution of Nagarjunas~gar Proicct in AQ,dhra Prad~sh resulting 
in the threatened retirement of th9lJSands !Of engineers arid skilled and 
unskilled workers. 

The De,Puty ~iDister o,f Ir~igati9n and PoWer made a s.tatement in 
-" regard thereto. . 

~ 4. Papers Laid on the Table 

T~ foU,owing papers w~e l,id .Qn .~ T~,le:-
tl) A copy each of the folJowing papers (Hindi and Eng1i~ ver-

sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
lPdl~ ~e Eanhs :Linlited, Bombay, ·for .the year 197.0-71. 

(ii) Annual Report of the Indian Rare Earths Limited, Bom-
,~, .~or ~ y;e¥r 197.~1l ~ong w.i.th the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. . . -

(b) (i) ~eview by tl;le ~ove~ment on th,e WQl'kJ,ng of the 
Electronics Corporation of India Lirriited, ~y~~bad, fOI 
the year 1970-71. 
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(ii) Annual Report of the Electronics Corporation of India 
Limited, Hyderabad, for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Goverltrn~nt on the working of the 
Uranium Corporation of India Limited, Jaduguda, for the 
year 1970-71. 

(ii) Annual Report ()f the Uranium Corporation of India Limit-
ed, Jaduguda, for the year 1970-71 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy of the Annual Report (Hindi and English versions) on 
the working of the Industrial and Commercial Undertakings 
of the Central Government for the year 1970-71. 

(3) A copy each of the following Notifications (Hindi and :English 
versions) under sub-section (3) of sectiOln 3 of the All India " 
Services Act, 1951:-

(i) The Indian Administrativ~ Service {l<'ixatlon of Caqre 
Strength) Third Amendment Regulations, 1972, published 
in Notification No. G.SA 266(E) in Gazette of India' dated 
the 29th April, 1972. 

(ii) The Fifth Amendment of 1972 to the Indian Administrative 
Service (Pay) Rules, 1954, published in Notification No. 
G.S.R. 267(E) in Gazette of India dated the 29th April, 1972. 

(iii) The Indian Forest Service (Ray) Second Amendment Rules, 
1972, published in Notification No. G.S.R. 493 in Gazette of 
India dated the 29th April, 1972. 

~. port of Select Committee 
Shri Bhagwat Jha Azad presented the Report of the Select Com-

ittee on the Taxation Laws (Amendment) Bill, 1971. 

6. Evidence before Select Committee-Laid on the Table 
Shri Bhagwat Jha Aza'd presented the Report of the Select Com-

given before the Select Committee on the Taxation Laws (Amendrnent) 
Bill, 1971. 

7. Statement by Minister 

The Minister of External Affairs made a statement regarding recent 
developments in Vietnam. 

8. Metion F..e: Eleventh Report of Business Advisory' Committee 
Shri Raj Bahadur moved the following motio~;:-

"That this House do agree with the Eleventh Report of the Busi-
ness Advisory Committee presented to, the House 0.0 the 9th 
May, 1972." .' . 

The motion was adopted. 
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9. The Budget (Gelleral) 1972-73-Demands for Grants 
(i) Discussion on the Demand"; for Grants Nos. 69 to 74 and 126 to 

128 for which the Ministry of Shipping and Transport is responsible and 
the cut motions thereto moved On the 9th May, 1972 cQIltinued and was 
concluded. 

The cut motions moved on the 9th May, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Shipping and 

Transport is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1972-73, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 82 to 84 and 132 to 
134 for which the Ministry of Works and Housing is responsible com-
menced and was concluded. 

Thirty-three cut motions (Nos. 1 to 4 and 11 to 39) were moved and 
negatived. 

All the Demands for Gralllts for which the Ministry of Works and 
Housing is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1972-73, were voted in full. 

(iii) Discussion on the Demands for Grants Nos. 35, 36 and 117 for 
which the Ministry of Health and Family Planning is responsible com-
menced. 

Thirty-four cut motions (Nos. 1, 2, 5 to 8, 12 to 25, 33 to 40 and 42 to 
47) were moved. 

The discussion was not concluded. 
6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 11th May, 1972). 

• 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 11, 1972/Vaisakha 21, 1894 (Saka) 

No. 144 

1. Oath or Affirmation 
Shri Sanglinna made and subscribed the oath in English and took his 

seat in the House. 

2. Starred Questions 
Starred Questions NO'S. 781-787, 790 and 791 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos .. 5767-5804, 5806-5818, 5821-

5847, 5849-5851 and 5853-5860 were laid on the Table. 

4. Calling Attention 
Shri Hukam Chand Kachwai called the attention of the Minister of 

Irrigation and Power to the reported warning by Bhakra Management 
Board to discontinue power supply to Denli Electric Supply Undertaking 
for its failure to clear the arrear dues. 

The Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 

S. Question of Privilege 
The Speaker informed the House of the explanation received from 

• the Editor of the Financial Express, Bombay, in regard to the complaint 
of breach of privilege from Shri N. K. Sanghi in respect of two news 
items published in the said newspaper, dated the 1st April, 1972. The 
Speaker observed that it would have been better if the newspaper had 
also given a reference to the relevant proceedings of Lok Sabha instead of 
claiming it as emanating from its own Bureau. The Spea.ker hoped that 
the Press would take note of it. The matter was then closed. 

6. Paper Laid on the Table 
A copy of the Annual Report (Hindi and English versions) of the 

Central Board for Workers' Education for the year 1970-71, was laid on 
the Table. 

[p.T.O. 
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7. The Budget (General) l.972-73-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 35, 36 and 117 for 

which the Ministry of Health and Family Planning is responsible and 
the cut motions thereto moved on the 10th May, 1972, continued and was 
concluded. 

The cut motions moved on the 10th May, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Health and 

Family Planning is responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1972-73, were voted in 
full. 

(ii) Discussion on the Demands for Grants Nos. 78 to 81, 130 and 131 
for which the Ministry of Tourism and Civil Aviation is responsible 
commenced and was concluded. 

Eighty-four cut motions [Nos. 1 to Hand 17 to 86] were moved 
and negatived. 

All the Demands for Grants for which the Ministry of Tourism and 
Civif Aviation is· responsible, as shown under column 4 of the printed 
List of Demands for Grants-Budget (General) 1972-73, were voted in 
full. 

(iii) Discussion on the Demands for Grants Nos. 32 to 34 and 116 for 
which the Ministry of Foreign Trade is responsible commenced. 

Sixty-Five cut motions [Nos. 4, 7 and 9 to 71] were moved. 
The discussion was not concluded. 

6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 12th May, 1972) 

CORRIGENDUM 
In Bulletin-Part I, dated May .10, 1972-

Page 567, paragraph 6, line '1,-

S. L. SHAKDHER, 
Secretary. 

for "presented the Report of the Select Com." 
read "laid on the Table a copy of the evidence" 

670 
GMGIPND-LS 1-844 (D) LS-11-5-72-810. 



LOK SABRA 

BULLETIN-PART I 
TBrief Record of Proceedings] 

Friday, May 12, 1972/Vaisakha 22. 1894 (Salt • .1 

No. 145 
11 A.M. 
i. Starred Questions 

• Starred Questions Nos. 801, 803, 804 and 806--810 were ornHy answH-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5861-5907, 5909-~927. 5!J;~U--· 

5950, 5952-5955. 5957-5974, 5976-5990 and 599'2-6002 were· laid 011 the 
Tabll'. 

Two statements by the Deputy Minister in the Ministry d Petroleum 
and Chemicals correcting the replies given to the following questions 
Hlcngwith the reasons for delay in correcting t!'te l'eplie~. were la1d on 
the Table:-

(i) Unstarred QUestion No. 1907 on the Q6th November, 1971, re-
garding repatriation of dividends by F:oreign Oil Compames; 

(U) Unstarred Quest:on No. 2776 on the 3rd December, 1971 re-
garding dealerships given by ESSO Company. 

3. Papers Laid on the Table 

• 

The following papers wt!re laid on the rl'ahle:-
(1) A copy of the Audit Report (Hindi and English versionlJ)· on 

the accounts of the Delhi Financial Corporation for the year 
ended the 31st March. 1970. under sub-section (7) of 'IleCtiOll 37 
of the State Financial Corporations Act, 1951. 

(2) A. copy 'of Notification No. G.S.R. 479 (Hindi and English ver-
sions) published in Gazrette of India dated the 22nd April, 
1972, under section 159 of the Customs Act, 1962, together 
with an explanatory memorandum. 

(3) A copy of the Central Excise (Seventh Amendment) Rules, 
1972 (Hindi and English verSions), pubUshed in Notification 
No. G.S.R. 480 in Gazette of India dated the 22nd April, 
1972, under section 38 of the Centr¥ Excises and Salt Act, 
1944. 

fP.T.O. 
571 



(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) 9f section 619A of the Comyanies 
Act, 1956:-

(i) Annual Report of the Mazagon Dock Limited, Bombay, for 
the ~ar 1970-71 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Goa Shipyard Limited, Sambhali, Goa, 
for the year 1970-71 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(5) A copy each of the following Not'fications (Hindi and English 
versions) under sub-section (3) of section 642 of the Companies 
Act, 1956:-

(0 The Companies (Fees on Applioations) Amendment Rules, 
1972, published in Notification No. G.S.R. 259(E) in Gazette 
of India dated the 24th April, 1972. 

(U) The Companies (Appeals to the Central Government) 
Amendment Rules, 1972, published in Notification No. G.S.R. 
261 (E) in Gazette of India dated the 24th April. 1972. 

(6) A copy of Notification No. G.S.R. 260(E) (Hindi and English 
versions) P4blished in Gazette of India dated the 24th April, 
1972 making certain alterations in Schedule X to the Com-
panies Act, 1956, under sub-section (3) ot section 641 of the 
said Act. 

4. Statement by Minister 
The Minister of Defence made a statement on certain recent cease-

fire violations by Pakistan in Jammu and Kashmir. 

S. Statement Be: Government Business 
The Deputy Minister of Parliamentary Affairs made a statement 

regarding Government business for the week commencing the 15th May, 
1972. 

6. The Budget (General) J,972-73-Demands for Grants 
(i) Discussipn on the Demand.> for Grants Nos. 32 to 34 ,and 116 for 

which the Ministry of Foreign Trade is responsible and the cut motion,s 
thereto moved on the 11th May, 1972, continued and was concluded. 

The cut motions moved on the 11th May, 1972, were negatived. 
All the Demands for Grants for which the Ministry of Foreign Trnde 

is responsible, as shown under column 4 of the printed Vst of Demand''> 
for Grants-Budget (General) 1972-73, were voted in full. 

(ii) At 3.30 P.M. the followin.e: Demands for Grants as shown under 
column 4 of the printed List of Demands for Grants-Budget (General) 
1972-73, were submitted to the vote of the Hou9C!and voted in full:-

(1) Demands Nos. 11 to 24 and 107 to 1'13 for which the Ministry 
of Finance is responsible; 
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(2) Demands Nos. 67 and 68 for which the Ministry of ·Planning 
is responsible; 

(3) Demands Nos. 85, 86 and 135 for which the Department of 
Atomic Energy is responsible; 

(4) Demand No. 92 for which the Department of Electronics is 
responsible; 

(5) Demand No. 95 for which the Department of Parliamentary 
Affairs is responsible; 

(6) Demand,s Nos. 99 and 100 for which the Department of Supi'ly 
is responsible; 

(7) Demand No. 101 for which I.ok Sa'bha is responsible; 
(8) Demand No. 102 for which Rajya Sabha is responsible; and 
(9) Demand No. 103 for which the Secret':lriat of the Vice-Presi-

dent is responsible. 

7. Govetnment Bill-Introduced 
The Appropriation (No.3) Bill, 1972. 

~. Government Bill-Passed 
The Appropriation (No.3) Bill, 1972 

The motion for consideration of the Bill was .moved by Shri Y. D. 
Chavan. 

The following Members took part in the debate:"":' 
(1) Shri Jyotirmoy Bosu 
(2) Shri S. M. Banerjee 

Shri Y. B. Chavan replied to the debat·~. 

The motion for consideration was adopted and clause-by-clau',,;,.:! consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 

• The motion was adopted and the Bill was passed. 

9. Private Members' BillS--Introduced 

(.1) The Constitution (Amendment) Bill, 1972 (Amendment of 
Eighth Schedule) by Shri Bhogendra Jha. 

(2) The Constitution (Amendment) Bill, 1972 (Substitution of arti-
cle 168 and omission of article 169, etc.) by Shri Bhogendra Jha. 

(3) The Ancient Monuments and Archaeological Sites and Re-
mains (Amendment) Bill, 1972 (Insertion of new ~ection 20A) 
by Shri R. P. Ulaganambi. 
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10. Private Member'. Bill-Amendment for Circulation AdoptltCi 
The Comtitution (Amendment) Bill, 1971 (Amendment of Seventh 

, Schedule) by :shri S. C. Samanta 

Discussion on the motion for consideration of the Bill moved by 
Shri S. C. Samanta ,and the amendments thereto moved on the 28th April, 
1972, continued. 

The following Members took part in the debatrz:--
(1) Shri.R. R. Sharma 
(2) Shri M. C. Daga 
(3) Shri M. R. Gopal Reddy ./ 
(4) Shri B. K. Daschowdhury 
(5) Prof. ~. Nurul Hasan 

Shri S. C. Samanta replied to the deb.ate. 
The amendment for reference of the Bill to a Sclr.:!ct Committee 

moved by Shri M. C. Daga was negatived. 
The amendment for circulation of the Bill for the purpose oi elicit-

ing opinion thereon by the 23rd October, 1972 moved by Shri Subodh 
Hansda was adopted. 

11. Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1972 (Amendment of Ninth 

Schedule) by Shri C. K. Chandrappan 

The motion for consideration of the Bill was moved by Shri C. K. 
Chandrappan. 

An amendment for reference of the Bill to a Select Comm~ttee was 
moved by Shri M. C. Daga. 

The following Members took pilirt in the debate:-
(1) Shri A. K. Gopalan 
(2) Shri C. M. Stephen 
(3) Shri N. Sreekantan Nair 
(4) Shri R. V. Bade (Speec:hunfinished). 

Th~ discussion was not concluded. 
6.15 P.M. 

(LDk Sabba adjourned till 11 A.M. on Monday, the 15th May, 1972) , 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of .Proceedings] 

Monday, May 15, 1972jVaisakha 25, 1894 (Sua) 

No. 146 

11 A.M. 

1. Starred Questions 

Starred Questions Nos. 823-827, 829 and 832 were orally answered. 
Replies to remaining questions were laid on the Table. 

\ 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6003-6007, and 6009-6202 were 
laid on the Table. 

3. Calling Attention 

Shri Jharkhande Rai called the attention of the Minister of Irriga-
tion and Power to the reported apprehension of the subm.enlion of 
about one thousand villa:ges of Uttar Pradesh near the Buxar-Koiloor 
embankment consequent upon the proposed construction of that ~m
bankment by the Government of Bihar. 

The Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 

4. Paper Laid on the Table 

A copy of the Report and Certified Accounts (Hindi and English 
versions) of the Shipping Development Fund Committee for the year 
1969-70 together with the Audit Report thereon was laid on the Table 
under sub-section (6) of section 16 of the Merchant Shipping Act, 1958. 

5. Statement by Minister 

The Minister of Education and Social Welfare made a statement 
correcting the answer given on the 24th April, 1972 to Starred Question 
No. 535 by Shri Ramavatar Shastri regarding revision of Merit-cum-
Means Scholarship for Technical Studies. 
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6. Government Bill-Under Consideration 

The Finance Bill, 1972 

The motion for consideration of the Bill was moved by Shri Y. B. 
,Chavan. 

(Lok Sabha adjourned at 1 P.M and reassembled at 2 P.M.) 

The following Members took part in the debate:-

(1) Shri Dinen Bhattacharya 
(2) Dr. V. K. R. Varadaraja Rao 
(3) Shri Indrajit Gupta 
(4) Shri N. K. P. Salve 
(5) Shri Virendra Agarwala 
(6) Shri S. N. Misra 
(7) Shri P. K. Deo 
(8) Shri Amrit Nahata 
(9) Shri Subodh Hansda 

(10) Shri B. R. Shukla 
(11) Shri Kamal Nath Tewari (Speech unfinished). 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th May, 1972) 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, May 16, 1972/Vaisakha 26, 1894 (Saka) 

No. 147 
11 A.M. 

1. Starred Questions 

Starred Questions Nos. 842-845, 847, 848 and 850-853 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 6203-6235, 6237-6239, 6242-

6288, 6290--6329, 6331--6337, 6339--6354, 6356--6370, 6372--6388 and 
6390-6393 were laid on the Table. 

3. Calling Attention 
Shri Jyotirmoy Bosu called the attention of the Minister of Finance 

to the reported inadequate customs arrangements 'at Tiruchchirapalli, 
thereby continuously encouraging latge-scale smuggling from abroad. 

The Minister of State for Finance made a statement in regard thereto 

4. Government Bill-Under Consideration 

The Finance Bill. 1972 

• Discussion on the motion for consideration of the Bill moved on the 
15th May, 1972, continued. 

The following Members took part in the debate:-
(1) Shri Kamal Nath Tewari 

(Lok Sabha adjourned at 1 P.M. and re-4Ssembled at 2 P.M.) 
(2) Shri G. Viswanathan 
(3) Shri Mallikarjun 
(4) Shri Surendra Mohanty 
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(5) Pandit D. N. Tiwary 
(6) Shri Tridib Chaudhuri 

-(7) Shri Pratap Singh Negi 
(8) Shri Bibhuti Mishra 
(9) Shri Arjun Sethi 

(10) Shri N. K. Sanghi 
(11) Shri Shrikishan Modi 
(12) Shri R. N. Sharma 
(13) Shri Teja Singh Swatantra 

The d~scussion was not concluded. 

"'5. Statement by Minister 
The Minister of Health and Family Planning made a stqtement 

regarding the alleged manhandling of and misbehaviour meted out to a 
Member of Lok Sabha in the Willingdon Hospital today. 

5.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th May, 1972) 

----_.-.... _----------
·Made at 5.30 P.M. 
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11 A.M. 

WI( SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 17, 1972/Vaisakha 27, 1894 (Saka) 

No. 148 

L Starred. Questions 
Starred Questions Nos. 861-866 and 869 were orally answered. Re-

plies to remaining questions were laid on the Table. 
2. UmUrred Questions 

Replies to Unstarred Questions Nos. 6394--6409, 6411, 6413-6427, 
6429-6484, 6486-65()5 and 6507-6546 were laid on the Table. 
*3. CalliIII' Atteation 

Shri Hari Kishore Singh called the attention of the Minister of Exter-
nal Affairs to the reported remarks made by the '(,1nited Nations Secre-
tary General about India withholding cooperation to U.N. Observers in 
Kashmir. 

The Minister of External Affairs made a statement in regard thereto. 
4.. hpers Laid 011 the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the' Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the 
National Instruments and Ophthalmic Glass Limited, Cal-
cutta, for the year 1970-71 . 

(b) Annual Report of the National Instruments and Ophthalmic 
Glass Limited, Calcutta, for the year 1970-71 along with 
the Audited Accounts and the comments of the Comptrollel 
and Auditor General thereon. 

(U) (a) Review by the Government on the working of the 
Instrumentation Limited, Kota, for the year 1970-71. 

(b) Annual Report of the Lnstrumentation Limited, Kota, for the 
year 1970-11, along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. ---.-------- --_._ .. _---------_._-_.- .. ----.--•.. ----.~-.-- -- --------

·Was taken up at 12.30 P.M. 
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f1 
(2) A copy each of the following Notifications (Hindi and Englis': 

versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Copper (Prohibition of Use in the manufacture of Elec-
trical Cables and Wires) Amendment Order, 1972, published 
in Notification No. S.O. 283(E) in Gazette of India dated the 
12th April, 1972. 

(ii) The Electrical Cables and Wires (Control) Amendment 
Order, 1972, published in Notification No. S.O. 284(E) in 
Gazette of India dated the 12th April, 1972. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Recruitment) Second 
Amendment Rules, 1972, published in notification No. G.S.R. 
540 in Gazette of India dated the 6th May, 1972. 

(ii) The Indian Police Service (Recruitment) Second ~end
ment Rules, 1972, published in Notification No. G.S.R. 541 
in Gazette of India dated the 6th May, 1972. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951.-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1972, published in Noti-
fication No. G.S.R. 451 in Gazette of India dated the 22nd 
April, 1972. . 

(ii) The Second Amendment of 1972 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No. G.S.R. 
452 in Gazette of India dated the 22nd April, 1972. 

/' (5) A statement (Hindi and English ver3ions) showing action 
taken on the recommendations contained in Part II of the Re-
port of the Committee on Broadcasting and Information MedIa 
on 'Coordination of Media of Mass Communication.' 

5. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Fourteenth Report of the Committee 

on Private Members' Bills and Resolutions. 

6. Report of Committee on Subordinate Legislation 
Shri Vikram Mahajan presented the Third Report of the Committee 

on Subordinate Legislation. 

17. Statement by Minister 
The Minister of State for Agriculture laid on the Table a statement 

regarding the drought conditions prevailing in West Bengal, Bihar, 
Criss!}, Rajasthan and other parts of the country. 
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"') 8. Government Bill-Under Consideration 
The FitllQ,nce Bill, 1972 

Discussion on the moti~n for considerati,ol:! of the Bill moved on the 
15th May, 1972, continued. 

The following Members took part in the debate:-
(1) Shri Ram Shekhar Prasad Singh 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2J05 P.M.) 

(2) Shri Samar Guha 
(3) Shrimati Jyotsna Chanda 
(4) Shri Jyotinnoy Bosu 
(5) Shri Bishwanath Roy 
(6) Shri Shyamnandan Mishra 
(7) Shri Dharnidhar Das 

• (8) Shri P. Venkatasubb8iah 
(9) Shri C. M. Stephen 

(10) Shri D. D, Desai 
(11) Shri Dharnidhar Basumatari 
(12) Shri Achal Singh 
(13) Shri P. K. Ghosh 
(14) Shrimati T. Lakshmikanthamma 
(15) Shri Ramavatar Shastri 

Shri Y. B. Chavan replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi· 
deration of the Bill was taken up. 

Clauses 2 to 6 were adopted. 
Clause 7 was adopted, as amended. 
Clauses 8 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clauses 15 to 21 were adopted. 
-Clause 22 was adopted, as amended. 
Clauses 23 to 28 were adopted. 

The discussion on the Bill was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th May, 1972) 
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11 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 18, 19721Vaisakha 28, 1694 (Saka) 

No. 149 

1. Starred Questions 
Sta¢ed Questi/Ons Nos. 681-8'91 were orally answered. Replies to 

remainings questions were l'aid on the Table. 

2. Unstarred Questions 
Replies to Un starred Questions Nos. 6~6577, 6579--6622, 6624, 

6625, 6628-6645, 6647-6665, 6667-6669 and 6671-6680 were laid on the 
Table. 

3. CalliDlr Attention 
Shri Shashi Bhushan called the attention of the Minister of Health 

and Family Planning to the reported imminent water crisis in Delhi 
The Minister of State for Health and Family Planning made a state-

ment in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copay each of the following Notifications (Hindi and English 
versions) under sub-section (1) of section 28 of the Mines 
and Minerals (Regulation and Development) Act, 1957:-

(i) The Mineral Concession (First Amendment) Rules, 1972, 
published in Notification No. G.S.R. 319 in Gazette of IndIn 

• dated the 18th March, 1972. 
(ii) The Mineral Concession (SecORd Amendment) Rules, 1972 

published in Notification No. G.S.R. 399 in Gazette of India 
dated the 1st April, 1972. 

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Manganese 
Ore (India) Limited, Nagpur, for the year 197~71. 

(ii) Annual Report of the Manganese Ore (India) Limited, 
Nagpur, for the year 1970-71 along with the Audited Ac-
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counts and the comments of the Comptroller and Auditor 
General thereon. 

5. Statement by Minister 
The Minister of Labour and Rehabilitation laid on the Table a' state-

ment regarding the demands of the employees of the Employees' Provi-
dent Fund Organisation. 

6. Government Bill-Passed 

The Finance Bill, 1972 

Clause-by-clause consideration of the Bill continued. 

Clauses 29 to 68 were adopted. 

Clause 69 was adopted. as amended. 

The First 'and Second Schedules were adopted. 

(Lok Sabha adjourned at 1 P.M. and re-a.ssembled at 2 P.M.) 

On amendment No.2 to the Third Schedule moved by Shri Virendra 
Agarwala, the House divided, Ayes 36; Noes 132. The amendment was 
accordingly negatived. 

The Third, Fourth and Fifth Schedules were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted . . ' 

The motion that the Bill, as amended, be passed was moved by 
Shri Y. B. Chavan. ' 

The following Members took part in the debate:-

(1) Shri J yotirmoy Bosu 
(2) Shri K. Suryanarayana 
(3) Shri Shyamnandan Mi'lhra 
(4) Shri Chapalendu..Bbttacharyya 
(5) Shri R. P. Ulaganambi 
(f» Sbri'Sat Pal Kapur 
(7) Shri K. M. 'Madhukar' 
(8) :Bhri Paripoornanand PainWi 
(9) Shri G. Viswanathan 

(10) Shri Y. B. Chavan 

The ,motion was adopted and the Bill, as amended, was passed. 
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7. The Budget (Railways) 1972-73-Demands for Grants • 
Discussion on the Demands for Grants Nos. 1 to 11, llA and 12 to 20 

in respect of the Budget (Railways) for 1972-73 commenced. 

Four hundred and eighty-seven cut motions [Nos. 22 to 52, 64 to 235, 
237 to 250, 252 to 262, 264 to 274, 277 to 280, 282 to 332, 336 to 361, 366, 
371 to 389, 398 to 415, 426, 427, 532 to 560, 570 and 571, 574 to 589, 599 to 
656, 699 to 702, 724 to 729 and 734 to 745] were moved. 

The discussion was not concluded. 
8. Report of Business Ad,·isory Committee 

Shri Raj Bahadur presented the Twelfth Report of the Business Ad-
visory Committee. 
S P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 19th May, 1972) 

• 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 19, 19721Vaisakha 29, 1894 (Saka) 

No. 150 
11,01 A.M. 
1. Starred Questions 

• Starred Questions Nos. 901-903, 905, 907, 908, 910', 913, 914, 919 apd 
920 were orally answered. Replies to remaining questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6681-6694, 6696-6802, 6804-
6820, 6822-6825, and 6827--6833 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No.5 addressed to tbe Minister of Steel and 
Mines regarding feasibility report on Salem Steel Plant by Dasturco 
was orally answered and supplementaries were 'also answered thereon. 

4. Calling Attention 
Shri Jagannathrao Joshi called the attention of the Minister of Home 

Affairs to the reported ClA activities in the border district of Bikaner-
Ganganagar by Rajasthan University research scholars Mr. Richard 
N. Blue and Mr. Darrel A. Frohrib belonging to the Pakh;tan desk in 
the State Department and Ministry of Defence of U.S.A. 

The Minister of State for Home Affairs made a statement in regard 
thereto . 

• 5. Adjournment Motion 
The Speaker withheld his consent to the moving of an adjournment 

motion given notice of by Shri Atal Bihari Vajpayee regarding Govern-
ment's failure to institute an enquiry into the alleged breach of law by a 
Calcutta business house which allegedly donated Rs. 5 lakhs to the 
Ruling Congress election campaign. 

6. Papers Laid on the 'fable 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
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t~ 
(i) G.S.R. 270(E) published in Gazette of India dated the 1st 

May, 1972 together with "n explanatory memorandum. 

(U) G.S.R. 529 Dublished in Gazette of India dated . the 29th 
April, 1972 together with an. explanatory memorandum. 

(2) A copy of Notification No. G.S.R. 530 (Hindi and English ver-
sions) published in Gazette of India dated the 29th April, 1972, 
jssued under the Central Excise Rules. 1944 together with an 
explanatory memorandum. 

(3) A copy of Notification No. G.S.R. 262(E) (Hindi and English 
versions) published in Gazette of India dated the 27th AClriJ, 
1972, under sub-section (4) of section 43 of the Life Insurance 
Corporation Act, 1956. 

(4) A copy of the Kerosene (Fixation of Ceiling Prices) Third 
Amendment Order, 1972 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 276(E) in Gazette of India dated 
the 8th May, 1972, under sub-section (6) of section 3 of the , 
Essential Commodities Act, 1955. 

(5) A copy each uf the following papers (Hindi and Engli:;h ver-
sions) under sUb-section (1) of section 6l9A of the Companies 
Act, 19516:-

0) Review by the Government on the working of the Madras 
Fertilizers Limited, Madras, for the year 197-()"71. 

(ii) Annual Report of the Madras Fertilizers Limited, Madras, 
for the year 1970-71 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

'1. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
·priation (No.3) Bill, 1972, passed by Lok Sabha on the 12th May, 1972. 

8. Statement Re: Government BUsines.s 

The Minister of Parliamentary Affairs laid on the Table a statement 
regarding Government business for the week commencing the 22nd May, 
1972. 
9. Motion Be: Twelfth Report of Business Advisory Committee 

Shri Raj Bahadur moved the following motion:-
"That this House do agree with the Twelfth Report of the Business 

Advisory Comm;ttee presented to the House on the 18th May, 
1972." 

The motion was adopted. 
10. Amendments made by Rajya Sabha to Government Bill-Amend-

ment. Agreed to 
The Newspapers (Price Corttrol) Bill, 1972. 
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• The motion that the following amendments made by Rajya Sabha in 
the Bill be taken into consideration, was moved by Shrimati Nandini 

• Satpathy:-
"Enacting Formula 

(i) That at page 1, line 1, for the words "Twenty-second year" the 
words "Twenty-third Year" be substituted. 

Clause 1 
(ii) That at page 1, line 4, for the figures '1971' the figures '1972' be 

substituted. 
The motion for consideration was adopted. 
The motion that the amendments made by Rajya Sabha in the Bill be 

agreed to was moved by Shrimati Nandini Satpathy. 
The motion was adopted and the amendments were agreed to. 

• ~k Sabha adjourned a.,t 1.10 P.M. and re-assembled at 2.15 P.M.) 

1~ Budget (Railways) 1972-73-Demands for Grants 
DiscuS'Sion on the Demands for Grants Nos. 1 to 11. 11A and 12 to 20 

in respect of the Budget (Railways) for 1972-73 and the cut motions 
thereto moved on the 18th May, 1972, continued. 

The discussion was not concluded. 

12. Motion Be: Fourteenth Report of Committee on Private Members' 
Bills and Resolutions 

Shri Amarnath Vidyalankar moved the following motion:-
"That this House do agree with the Fourteenth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 17th May, 1972." 

The motion was adopted . 

.. 13. Private Member's Resolution-Negatived 
Discussion on the following Resolution moved by Shri H. N. Mukerjee 

and the amendments thereto moved on the 5th May, 1972, continued:-

• 
"This House is of opinion that immediate steps should be taken 

for the nationalisation of the seventy five leading industrial 
houses specified in the report of the Monopolies Inquiry 
Commission. " 

The following Members took part in the debate:-
(1) Shri Sat Pal Kapur 
(2) Dr. Kailas 
(3) Shri K. Suryanarayana 
(4) so.ri Syed Ahmed Aga 
(5) Shri G. Viswanathan 
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(6) Shri Jharkhande Rai 
(7) Shri Vasant Sathe 
(8) Shri Shy am Sunder Mohapatra 
(9) Shri Y. S. Mahajan 

(10) Shri Moinul Haque Choudhury 

Shri H. N. Mukerjee replied to the debate. 
The amendments moved by Sal'vashri M. C. Daga and S. M. Banerjee 

were negatived. 
The amendment moved by Shri C. K. Chandrappan was withdrawn 

by leave of the House. 
On the Resolution the House divided, Ayes 19; Noes 78. The Resolu-

tion was accordingly negatived. 

14. Private Member's Resolution-under Consideration 
Shri Bibhuti Mishra moved the following Resolution:-

"This House urges upon the Government to fix the minimum limit 
of per capita income." 

Shri Jharkhande Rai took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A. M. on Monday, the 22nd May, 1972) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, May 22, 1972lJyaistha 1, 1894 (Saka) 

No. 151 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 921, 922, 931, 932 and 934-940 were orally 
answered. Replies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Unstarred Questions Nos. 6834-6944. 6946-6988 and 6990-

7032 were laid on the Table. 

3. Calling Attention 
Shri Atal Bihari Vajpayee called the attention of the Minister of Edu-

cation and Social Welfare to the reported decision of the Government of 
India to transfer the administrative control of the National Fitness Corps 
to State Governments without finalisinJ{ the service conditions of about 

~ 7000 instructors who wi1l be thrown at the mercy of different State Gov-
ernments. 

.. The Minister of Education And Sodal Welfare laid on the Table a 
statement in regard thereto. 

4. Papers Laid OD the Table 

The following papers were laid on the Table:-
• 
(1) A copy each of the following papers (Hindi and English versions) 

under sub-section (1) of ~ection 619A of the Companies Act, 1956:-
(a) (i) Review by the Government on the workin~ of the Shipping 

Corporation of India Limited, Bombay, for the year 1969-70. 
(if) Annual Report of the Shipping Corporation of India Limited, 

Bombay, for the year 1969-70 alonJ{ wtth the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review bv the Government on the working of the Shipping 
Corporation of India Limited, Bombay, for the year 1970-71. 
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(ii) Annual Report of the Shipping Corporation of India Limited, 
Bombay, for the year 1970-71 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor' 
General thereon. 

(c) (i) Review by the Government on the working of the Hindustan 
Shipyard Limited, New Delhi, for the year 1969-70. 

(ii) Annual Report of the Hindustan Shipyard Limited, New Delhi, 
for the year 1969-70 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(d) (i) Review by the Government on the working of the Hindus-
tan Shipyard Limited, New Delhi, for the year 1970-71. 

(ii) Annual Report of the Hindustan Shipyard Limited, New Delhi, 
for the year 1970-71 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Latex Limited, New Delhi, for the year 1970-71. 

(ii) Annual Report of the Hindustan l ... atex Limited, New Delhi, 
for the year 1970-71 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) (a) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies Act, 1956:-

(i) Annual Report of the Rajasthan State Agro Industries Corpo-
ration Limited, Jaipur, for the year ended the 31st March, 
1970 along with the Audited Accounts. 

(ii) Annual Report of the Andhra Pradesh State Agro Indus-
tries Corporation Limited, Hyderabad, for the period from 
5th March, 1968 to 30th June, 1969 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(iii) Annual Report of the Haryana Agro-Industries Corporation 
Limited, Chandigarh, for the year ending the 30th June, 
1970 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(iv) Annual Report of the Maharashtra A~ro-J.ndustries Deve-
lopment Corporation Limited, Bombay, for the year cnded 
the 31st March, 1970 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the Reports mentioned at (i) and (it) above. 
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(4) A copy each of the following Reports (Hindi and English ver-
sions):-

(i) Annual Report of the Technical Teachers' Training Institute, 
Calcutta, for the year 1970-71. 

(ii) Annual Report of the Technical Teachers' Training Institute 
(Southern Region), Madras, for the year 1970-71. 

(iii) Annual Report of the Technical Teachers' Training Institute 
(Northern Region), Chandigarh, for the year 1970-71. 

(iv) Annual Report of the Indian Council of Social Science Re-
search, New Delhi, for the year 1970-71. 

5. Report of Committee on Petitions 
Shri Anant Prasad Sharma presented the Third Report of the Com-

mittee on Petitions. 

G. Government Bill-Introduced / 
The Mines (Amendm~nt) Bill, 1972. /' 

On the motion for leave to introduce the Bill moved by Shri R. K. 
Khadilkar, the House divided, Ayes 100; Noes 1. The motion was 
accordingly adopted and the Bill was introduced. 

7. The Budget (Railways) lW12-73-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 20 

in respect of the Budg\:!t (Railways) for 1972-73 and the cut motions 
thereto moved on the 18th May, 1972, continued and was concluded. 

The cut motions moved on the 18th May, 1972, were negatived. 
All the Demands for Grants in respect of the Budget (RaHways) for 

1972-73, as shown under column 4 of the printed List of Demands for 
Grants (Railways) for 1972-73, were voted in full. 

8. Government Bill-Introduced 
~e Appropriation (Railways) No. 3 Bill, 1972. 

9. Government Bills-Passed 
(i) The Appropriation (Railways) No. 3 Bill, 1972 

The motion for consideration of the Bill was moved by Shri K. 
• Hanumanthaiya. 

Shri Jyotirmoy Bosu took part in the debate. 
Shri K. Hanumanthaiya replied to the debate. 
The motion for consideration was adopted and rlause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopte~. 
The motion that the Bill be passed was moved by Shri K. Hanuman-

thaiya. 
The motion was adopted and the Bill was pa~ed. 
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(ii) The General Insurance (Emergency Provision,) 
A mendmenL Bill, 1972 

The motion for consideration of the Bill was moved by Shrimati 
Sushila Rohatgi. 

The following Members took part in the dsbate:-
(1) Shri Somnath Chatterjee 
(2) Shri K. Suryanarayana 
(3) Shri R. V. Bade 
(4) Shri Balakrishna Venkanna Naik 
(5) Shri Ramava.tar Shastri 
(6) Shri V. Mayavan 

Shrimati Sushila Rohatgi replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgl. 
The motion was a-dopted and the Bill was passed. 

(iii) The Salaries and AlLowances of Members of Parliament 
(Amendment) Bill, 1971 

The motion for consideration of the Bill was moved by Shri Raj 
Bahadur. 

The following Memb~~ tOQk part in the debate:-
(1) Shri Somnath: Chatterjee 
(2) Shri S. N .. Singh 
(3) Shri Ramavatar Shastri 

.1(4) Shri R. D. Bhandare 
f (5) Shri R. V. Bade 
j (6) Shri Shashi Bhushan 

Shri Raj Bahadur replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill wa.s taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clause 1· and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Raj Bahadur. 
The mot;on was adopted and the Bill, as amended, was passed. 
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(iv) The National Service Bill, 1972. 
The motion for consideration of the Bill was moved by Shri K. C. 

Pant. 
The following Members took part in the debate:-

(1) Dr. Laxminaraya~ Pandey a 
(2) Shri S. N. Singh 
(3) Shri Somnath Chatterjee 
(4) Shri M. C. Daga 
(5) Shri Bhogendra Jha 

J.6) Shri Shashi Bhushan 
siri K. C. Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 38 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. C. Pant. 
The motion was adopted and the Bill was passed. 

10. Half-an .... hour discussion on Matters Arising out of Answer to Question 
Dr. Laxminaraya.n Pandeya raised a half-an-hour discussion on points 

arising out of the answer given on the 15th May, 1972 to Starred Ques-
tion No. 832 regarding profits of sugar mills and share of sugarcane 
suppliers therein. 

Prof. Sher Singh replied to the discussion. 
6.42 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 23rd May, 1972) 

• 

593 
GMGIPND-LS 1-1037 (D) LS-22-5-72-810. 

S. L. SHAKDHER, 
Secretary . 

I 
,1.1 



11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 
,i 

Tuesday, May, 23, 19721Jyaistha 2, 1894 (Saka) 

No. 152 

• 1. Obituary Reference 
The Speaker; ShrimRti Indira Gandhi; Sarvashri Jyotinnoy Bosu, 

S. M. Banerjee, Era Sezhiyan, R. R Sharma and Samar Guha made refer-
ences . to the passing away of Shri Braj Behari Mehrotra, who was a 
Member of the Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 941-943, 945, 947, 949, 952, 954, 956, 958 and 

959 were orally nnswered. Replies to remaining questions were laid on 
the Table. 

3. Unstarred Questions 

Replies to Unstarred Questio1'ls Nos. 7034-7062, 7064-7142, 7144-
7163, 7165, 7166, 7168 and 7170-7181 were laid on the Table. 

4. Personal Explanation Under Rule 357 

8hri Jyotirmoy Bosu made a personal explanation about certain re-
rftarks reported to have been made by the Prime Minister at Calcutta on 
the 21st May, 1972. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) 0) A coPy of the Annual Report on the activities of the 

Rubber Board for the year 1970-71. 
(ii) A statement (Hindi and English vers;ons) explaining the rea-

sons for not laying the Hindi version of the above Report 
simultaneously. 
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1') 
(2) A copy each of the following Reports under sub-section (1) of 

section 19 of the Coir Industry Act, 1953:-
(i) Annual Report (Hindi version) on the activities of the Coir 

Board and the working of the Coir Industry Act, 1953 for the 
year 1969-70. 

(ii) Half-yearly Report (Hindi version) on the activities of the 
Coir Board and the working of the Coir Industry Act, 1953 
for the period from 1st April, 1970 to 30th September, 1970. 

(iii) Annual Report (Hindi and English versions) on the acti-
vities of the Coir Board and the working of the Coir IncJu 
try Act, 1953 for the year 1970-71. 

(iv) Half-yearly Report on the activities of the Coir Board and 
. the working of the Coir Industry Act, 1953 for the period 
from 1st April, 1971 to 30th September, 1971. 

6. Message from Rajya Sabha ... 
Secretary reported a message from Rajya Sabha that at its sitting held • 

OJ;l the 15th May, 1972, R!3jya Sabba concurred in the recommendation 
of Lok Sabbs to elect two members to the Joint Committee on Offices of 
Profit in the vacancies caused by the retirement of Dr. (Mrs.) Mangladevi 
Talwar and Shrl M. V. Bhadram from the membership of Rajya Sabha 
on the 2nd April, 1972 and also communicated the following names of 
members of Rajya Sabha who had been elected to the said Joint Com-
mittee:-

(1) Shri Yogendra Sharma 
(2) Shri Vithal Gadgil 

7. Report of Committee on Petitions 
Shri Anant Prasad Sharma presented the Fourth Report of the Com-

mittee on Petitions. 

8. Report of Committee on Absence of Members 
Shri S. C. Samanta presented the Sixth Report of the Committee on 

Absence of Members from the Sittings of the House. 

9. Government Bill-Debate Adjourned 

The Untouchability (Offences) Amendment and Miscellaneous ProvisioV 
Bill, 1972 

The motion for con'Sideration of the Bill was moved by Prof. S. Nurul 
Hasan. 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri P. Venkatasubbaiah 
(3) Shri B. S. Bhaura 
(4) Shri M. C. Daga 
(5) Shri J. M. Gowder 
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(6) Shri S. N. Singh 
(7) Shri Atal Bihari Vajpay~ 
(8) Shri Ramsahai Pandey 
(9) Shri Khemchandbhai Chavda 

(10) Shri B. R. Shukla 
(11) Shri Shiv Shanka,r Prasad Yadav 
(12) Shri B. S. Murthy 
(13) Shri Balakrishna Venkanna Naik 
(14) Shri T. Sohan Lal 
(15) Shri R. D. Bhandare 
(16) Shri M. R. Gopal Reddy V"'l 
(17) Ch. Sadhu Ram 

. . 
J~.8) Shri Shashi Bhusha,ii""" 
'(19) Shri C. M. Stephen 
(20) Shrimati T. Lakshmikanthamma 

., (21) Shri Chhatrapati Ambesh 
(22) Shri Vasant Sathe 

Prof. S. Nurul Hasan replied to the debate. 
A motion that the debate on the Bill be adjourned, moved by Shri Raj 

Bahadur, was adopted. 
10. Discussion Under Rule 193 

Shri Samar Guha raised a discussion on the drought conditions in 
West Bengal. 

• 

The following Members took part in the debate:-
(1) Shri Priya Ranjan Das Munsi 
(2) Shri Jyotirmoy Bosu 
(3) Shri Subodh Hansda 
(4) Shri Indrajit Gupta 
(5) Shri Shankar Narayan Singh Deo 
(6) Shri B. K. Daschowdhury 
(7) Shri Chintamani Paonigrahi 
(8) Shri Shyam Sunder Mohapatra 
(9) Shri R. R. Sharma 

(10) Shri Nawal Kishore Sharma 
(11) Shri Ramavatar Shastri 

Shri Annasahib P. Shinde replied to the discussion. 
6.25 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th May, 1972) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 24, 1972fJYRistha 3, 1894 (Saka) 

No. 153 
11 A.M. 
1. Starred Questions 

.. Starred Questions Nos. 961. 962, 964-968, 971, 974, 975, fY17 and 980 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7182-7188", 7190-7214, 721~ 
7224, 7226--7230. 7232--7236, 7238--7241, 7243--7252, 7254--7260, 7262--
7322 and 7324--7363 were laid on the Table. 
3. CaJling Attention 

Shri Virbhadra Singh called the attention 01. the Minister of Irriga-
tion and Power to the reported danger of 8,000 families being submerged 
in the Pong Dam area in the ensuin~ monsoons and the steps taken by 
the Government to rooabiIitate them befonl that. 

The Deputy Minister of Irri~ation and Power made 'a statement in 
regard thereto. 
4. Papers Laid on the Table 

• 

-

The following papers were laid on the Table:-
(1) A copy of the Annual Report. (Hindi and English versions) of 

the Development Council for Instruments Industry for the 
period 1969--71. under sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951. 

(2) A copy ·of the foJ1owing papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Bharat 
Heavy Electricals Limited, New Delhi, for the year 1970-71. 

(il) Annual Report of the Bharat Heavy Electricals Limited, 
New Delhi. for the year 1970-71 'along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 
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I.l 
(3) A copy each of the following papers (Hindi and English ver-

SiOIlB) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the wQfking of the Hindus-
tan Photo Films Manufacturing Company Limited, Ootaca-
mund, for the year 1970-71. 

(ii) Annual Report of the Hindustan Photo Films Manufacturing 
Company Limited, Ootacamund, for the year 1970-71 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor-General thereon. 

5. Minutes of Parliamentary Committees-Laid on the Table 
(i) Minutes of the Fourth to Eleventh Sittings of the Committee on 

Petitions, were laid on the Table. 
(ii) Minutes of the Fourth to Sixth Sittings of the Committee on 

Absence of Members from the Sittings of the House held during the 
current session, were laid on the Table. 

6. Leave of Absence 
The following Member.; were granted leave of absence from the 

sittings of the House for the periods mentioned 'against each:-
(1) Shri S. R. Damani-6th to 3]st May, 1972 (Fourth Session). 

(2) Shri C. K. Jaffer Sharief-22nd April.to 31st May, 1972 (Fourth 
Session). 

(3) Shri Genda Singh-26th March to 20th M~y, 1972 (Fourth 
Session). 

(4) Shri T. H. Gavit-llth to 25th May, 1972 (Fourth Session). 
7. Report of Committee on Petitions 

Shri Anant Prasad Sharma presented the Fifth Report of the Com-
mittee on Petitions. 
8. Report of Committee on Gover,nment Assurances 

Shrj Inder J. Malhotra presented the Third Report of the Committee 
on G ernment Assurances. 
9 . t of'SeleetCommittee ... 

hri B. R. Bhagat presented the Report of the Select Committee on' 
Diplomatic Relations (Vienna Convention) Bill, 1971. 

10. Matter Under Rule 377 
ShIiShyamnandan Mishra raised &1 matter regarding fast undertaken 

:by Shri G:>kul Bhai Bhatt in the cause of prohibition. 
The Minister of State for Home Affairs made a statement on the 

subject. 
11. Government BiU-lntroduced 

The CQIlstitution (Thirtieth Amendment) Bill, 1972. 
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V 
.t2. Motion Relardinl Joint Committee on Govemment Bill-Adopted 

The Hornoeopathy Central Council Bill, 1971 
• The motion for concurrence in the recommendation of Rajya Sabha for 
reference of the Bill to a Joint Committee of the Houses was moved by 
Shri A. K. Kisku. 

The motion was adopted as follows:-
"That this House do concur in the recommendation Of Rajya Sabha 

that the House do join in the Joint Committee of the Houses on the Bill 
to provide for the constitution of a Central Council of Homoeopathy 
and the maintenance of a Central Register of Homoeopathy and for 
ms,tters conn~cted therewith, made in the motion adopted by Rajya 
Sabha at its sitting held on the 3rd April, 1972 and communicated to 
this House on the 4th April, 1972 and do resolve that the following 30 
Members of Lok Sabha be nominated to serve on the said Joint Com-
mittee, namely:-

.. 

• 

(1) Shri Ziaur Rahman Ansari 
(2) Shri Vidya Dhar Bajpai 
(3) Shri Kushok Bakula 
(4) Shri Muhammed Khuda Bukhsh 
(5) Shri A. M. Chellacherrti 
(6) Shri Bhaoosahaib Dhamankar 
(7) Shri Hiralal Doda 
(8) Shri Nageshwar Dwivedi 
(9) Shri Pampan Gowda. 

(10) Shri Madhuryya Haldar 
(11) Shri Chira'njib Jha 
(12) Shri Popatlal M. Joshi 
(13) Shri Ramachandran KadannappaUi 
(14) Shri B. R. KaV'ade 
(15) Shri T. S. Lakshmanan 
(16) Shri MaHikarjun 
(17) Shri Prasannbhai Mehta 
(18) Shri N. Sreekantan Nair 
(19) Dr. LaxminaI"syan Pandeya 
(20) Shri Janaki Ballav Patnaik 
(21) Shri S. L. Peje 
(22) Maulana Ishaque Sambhali 
(23) Shri M. Satyanarayan Rao 

599 
(P.T.O. 



(24) Shri Umed Singh Rathja 
(25) Shri K. Ramakrishna Reddy 
(26) Dr. Sankata Prasad 
(27) Shri A wdhesh Chandra Singh 
(28) Shri Ram Deo Singh 
(29) Shri Rana Bahadur Singh 
(30) Shri A. K. Kisku". 

13. Amendments made by Rajya Sabho'to Government Bill-Amendments 
Agreed to 

The Departmental Inquiries (Enforcement of Attendance of Witnesses 
and Production of Documents) Bill, 1971 

The motion that the following amendments made by Rajya Sabha in 
the Bill be taken i;nto consideration, was moved by Shri Ram Niwas 
Mirdha:-

" I 

"Enacting Formula 
(i) That at page 1, line 1, for the words 'Twenty-Second Year' the 

words 'Twenty-third Year' be su'bstituted. 
Clause 1 

(ii) That at p1ge 1, line 4, for the figures '1971'. the figures '1972' be 
substituted. 

Clause 7 
(iii) That at page 4, lines 1 to 3, for the words 'two successive 

sessions, and if, before the expiry of the session in which it 
is so laid or the session immediately following' t~ words 'two 
or more successive sessions, and if, before the expiry of the 
session immed~'ately following the ses9~on or the s'ucccssivc 
sessio,ns aforesaid' be substituted." 

The motion for considen;ltion W<lS udopted, 
The motion that the amendments made by Rajya Sllbha in the Bill 

be agreed to was moved by Shri Ram Niwas Mirdha. 
The motion was adopted &nd the amendments were agreed to. 

14. Government Bill-Passed 
The Architects Bill, 1972, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sa,bha, 
was moved by Shri D. P. Yadav. 
~ following Members took part in the debatc:-

(1) Shrj Somnath Chatterjee 
(2) Shri R. V. Bade 
(3) Shri Bhaoosahaib Dhamankar 
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o (4) Shri S. M. Banerjee 
(5) Shri Piloo Mody 
(6) Shri Balakrishna Venkanna Naik 

Shri D. P. Yadav replied to the debate. 
The motion for consideration was adopted and clause-by.clause consi· 

deration of the Bill was taken up. 
Clauses 2 to 45 and the Schedule were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri D. P. Yadav. 
The motion was adopted and the Bill was passed. 

, 15. Discussion Under Rules 193 

• 

Shri Kartik Oraon raised a discussion on the reported sale of Adivasi 
girls from Orissa. 

.. The following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Janaoki BaIlav Patnaik 
(3) Shri D. K. Panda 
(4) Shri M. C. Daga 
(5) Shri J. M. Gowder 
(6) Shri Dharnidhar Basumatari 
(7) Shri Jagannathrao Joshi 
(0) Shrima,ti T. Lakshmikanthamma 
(9) Shri P. K. Deo 

(10) Shri Subodh Hansela 
(11) Shri Madhu Dandavate 
(12) Shri Arvind Netam 
(13) Shri Bhagirath Bhanwar 
(14) Shri Priya Ranjan Das Munsi 
(15) Shri B. K. Daschowdhury 

• (16) Shri Shyam Sunder Mohapatra 
(17) Shri Arjun Sethi 
(18) Shri Chandra ShaHani 
(19) Shri M. S. Purty 
(20) Shri M. G. Uilrey 

Shri K. C. Pant replied to the discussion. 
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16. HaIf-An-Hour Discussion on Matters Arising out . of Answer to 
Question II 

Shri B. K. Daschowdhury ratised a half-an-hour discussion on points 
arising out of the answer given on the 16th May, 1972 to Unstarred Que~
tion No. 6232 regarding increase in support pr~ce of jute. 

Shri L. N. Mishra replied to the discussiun. 
1'1. Report of Business Advisory Committee 

Shri Raj Bahadur presented the Thirteenth Report of the Business 
Advisory Committee. 
6.as P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th May, 1972) 
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.. LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 25, 1972;Jyaistha 4, 1894 (Saka) 

No. 154 
11.01 AM. 
1. Starred Questions 

Starred Questions Nos. 981-983, 985, 987-989, 991, 993 and 994-996 
;;ere orally answered. Replies to Starred Questions No. 984, 986, 990, 
992, 997, 999 and 1000 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7364-7387, 7389-7407, 7409-7439 

lind 7441-7479 were laid on the Table. . 
A statement by the Min;ster of State in the Ministry of Steel and 

Mines correcting the reply given on the 11th May, 1972 to Unstarred 
Question No. 5818 regarding royalty for iron ore paid to Madhya Pardesh 
was laid on the Table. 
3. Calling Attention 

\ 
Shri B. K. Daschowdhury called the attention of the Minister of 

;; Ex1lerna~ Affairs to the reported possib~lities of extensive circulation in 
Western countries of erroneous Soviet maps of India depicting large por-
tions of Indian territory in NEFA and Aksai Chin as part of China. 

• The Minister of External Affairs made a statement in regard thereto. 

'- Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following Notific&tions unQer tub-section . 

(7) of section 3 of the Personal Inquiries (Emergency Provi-
sions) Act, 1962:-

(0 The Personal Inquries (Emergency Provisions) Scheme, 
1971, published in Notification No. S.O. 5596 in Gazette of 
India dated the 30th December, 1971.' 

(if) The Personal Illjuries (Emergency) Regulations, 1971, pub-
lished in Notification No. S.O. 5597 in Gazette of India dated 
the 30th December, 1971. 

[P.T.O. 
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~.J 

(2) A statement (Hindi and En~lish versions) on the action Pro-
posed to be taken on the Conventions and Recommendations 
adopted at the Fifty-fourth Session of the International Labour 
Conference held at Geneva in June, 1970. 

(3) A copy each of the following papers (Hindi and English ver- ~ 
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
National Mineral Development Corporation Vmited, New 
Delhi, for the yeaT 1970-71. 

(li) Annual Roeoort nf the National Mineral Development Corpo-
ration Limited. New Delhi, for the year 1970-71 alon~ with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on thoe worldnp: of the 
Mintn!! and Allied Machinery Corporatio!l Limited, Durga-
pur, for the year 1970-71. 

(11) Annual Report of the Minim~ and Allied Ma~hinery Con)Oo.: 
ration Limited. Durgapur. for the vear 19'70-71 alon~ with 

the Audited Accounts and the commoents of the Comptroller 
and Auditor General thereon. 

(4) A conv of the Revised Estimates for the vear 1971-72 and 
Bud!!et Estimates for the vear 1972-73 (Hindi and En~l;sh 
versions) of the Emo]ovees' State Tn!l!urance CO'l"OOra<f:ion under 
section 36 of the Employees' State Insurance Act. 1948. 

~. M4!!Is8.ges from Rajya Sabha 

Secretary reported the following messages from Ra1ya Sabha::"-

(i) That Ra~ya Sabha had no recommendations to make to Lok 
Sabba in rel'"Ard to the Finance Bill, 1972. passed bv Lok Sabha 
on the 18th May, 1972. .. 

(U) 'nt!'lt at its sittin£!" held on thf! 17th Mav. 11)72. Raiva Sabha 
concurred in the recnmmendaltinn of Lok Sabha to 'nominate 
seven membeTll: from Raiva Sllbhq t" ~sc;odatp with the Com-
mi~e on Puhlic A('col.mts of l.ok Sabha for the term p~dinl!" 
on the 30th Anril. 1973 and al!;o communiC'atpn the followinlt 
name~ ("If mPmbers of Rajya Sabha who had been elected .to 
the said Committee:-

(t) Shri ("..0180 Barbora 
(2) Shri Shvam Lal Yadav 
(3) Shri Sawaf!tinl!"h Sisodia 
(4) Shri M. AnslIldam 
,(5) Shri Bipfnpal Da'S 
(6) Shri P. S. PatH 
(7) Sbri Kalyan Roy 



(iii) That at its sitting held on the 17th May, 1972, Rajya Sabbs 
concurred in the 'recommendation of Lok Sabha to nominate 
five members from Rsjya Sabha to associate with the Com-
mittee on Public Undertakings .of Lok Sabha for the term 
ending on the 30th April, 1973, and also communicated the 
following names of members of _Rajya Sabha who had been 
elected to the said Committee:-

(1) Chaudhary A Mohammad 
(2) Shri D. P. Singh 
(3) Shri u. N. Mahida 
(4) Shri M. Kamalanathan 
(5) Shri Lal K. Advani 

8. Motion Re: Thirteenth Report of Business Advisory Committee 
Shri Narendra Singh Bisht moved the following motion:-

"That this House do agree with the Thirteenth Report of the 
Business Advisory Committee presented to the House on the 
24th May, 1972." 

The motion was adopted. 

7. Motion Under Rule 388 
Shri R. K. Khadilkar moved the following motion:-

"That this House do suspend the first proviso to Rule 74 of thE> 
Rules of Procedure and Conduct of Business in Lok Sabha in 
its application to the motion for reference of the Bill further 
to amend the Mines Act, 1952, to a Joint Committee of the 
Houses." 

The motion was adopted. 

8. Government Bill-Motion for Reference to Joint Committee-~Pted 
The Mines (Amendment) BiU, 1972 \./' 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri R. K. Khadilkar. 

• 

The motion was adopted as follows:-
"That the Bill further to amend the ~ines Act, 1952, be referred 

to a Joint Committee of the Houses consisting of 45 members, 
30 from this House, namely:-

(1) Shri Bhagirath Bhanwar 
(2) Shri Chapalendu Bhattacharyyia 

(3) Shri Dinen Bhattacharya 
(4) Shri Khemc.handbhai Chavda 
(5) Shri M. C. Daga 
(6) Shri Anandi Charan Das 
(7) Shri K. G. Deshmukh 
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(8)Shri C. D. Gautam 
(9) Shri Bhogendra Jha 

(10) Shrimati Sheellll Kaul 
(11) Shri Surendra Mohanty 
(12) Shri Baksi Nayak 
(13) Shri Paripoornanand Painuli 

(14) Shri Damodar Pandey 
(15) Shri Prabhudas Patel 
(16) Shri R. Balakrishna Pillai 
(17) Shri Ramji Ram 
(18) Ch. Ram Prakash 
(19) Shri Bhola Raut 
(20) Shri P. Antony Reddi 
(21) Ch. Sadhu Ram 
(22) Shri Anant Prasad Sharma 
(23) Shri R. N. Sharma 
(24) Shri T. Sohan La'l 
(25) Sardar Swaran Singh Sokhi 
(26) Shri R. P. Ulaganam.bi 
(27) Shri T. V. Chandrashekharappa Veerabasappa 
(28) Shri Balgovind Verma 
(29) Shri G. P. Yadav 
(30) Shri R. K. Khadilkar 

and 15 from Rajya Sabba; 
that in order to constitute a sitting of the Joint Committee the quorum 

shall be one-.third of the total number of members of the Joint Com-
mittee; 

that the Committee shall make a I\..'"POrt to this House by the last day 
of the first week of the next session; 

that in other respects the Rules of Procedure of this House relating 
to )?arliamentary Committees shall Blpply with such variations and modi-
fications as the Speaker may make; and 

that this House do recommend to Rajya Sabha t!i,;d Ra1ya Sabba do 
join the said Joint Committee and communicate to -this House the names 
of 15 Members to be appointed by ~jya Sabha to the Joint Committe&. 
9. Government Bill-Debate AdjoUl'lled 

The Industrial Disputes (Amendment) Bill, 1972, as passed by Ra;ya 
Sabha .. 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri R. K. Khadilkar. 

The following Members took part in the debate:-
(1) Shri Dinen Bhattacharya 
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(2) Shri S. N. Singh 
(3) Shri C. M. Stephen 
(4) Shri S. M. Banerjee 
(5) Shri J. M. Gowder 
(6) Shri Balakrishna Venkanna Naik 
(7) Shri Raja Kulkarni 
(8) Shri R. V. Bade 
(9) Shri Vasant Sathe 

Shri R. K.. Khadilkar repUed to the debate. 
The motion for consideration was adopted and clause-by-clause COD-

sideration of the Bill was taken up. 
Consitieration of Clause 2 was taken up but not concluded. 
A motion that the debate on the Bill be adjourned, moved by Shri 

Era Seshiyan, was adopted. 

10. Government Bills--Passed 
(i) The Maternity Benefit (Amendment) Bill, 1972, as passed by Rajya 

Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri Balgovind Verma. 
The following Members took part in the babate:-

(1) Shri R. V. Bade 
(2) Shri C. K. Chandrappan 

Shri Balgovind Verma replied to the debate. 
The motioD for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 alnd 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Balgovind 

Verma. 
• The motion was adopted and the Bill was passed. 

(ii) The Drugs and Cosmetics (Amendment) Bill, 1972, as passed by 
Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Prof. D. P. Chattopadhyay. 

The follOWing Members took part in the debate:-
(1) Shri R. V. Bade 
(2) Shri S. M. Banerjee 
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Prof. D. P. Chattopadhyay replied to the debate. 
The motion for consideratioln was adopted and clause-by-clause con.. 

sideration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. D. P. Chatto-

padhyay. 
The motion was adopted and the Bill was passed. 

11. Motion 
·Shri Atal Bihari Vajyapee moved the following motion:-

"That this HousfL" do consider the statement laid on the Table by 
the Minister of Agriculture on the 9th May, 1972 regarding 
suicide by Dr. V. Ii Shah, a scientist of the Indian Agricul-
tural Research Institute, New DelhL" . 

Substitute Motion No.2 was moved by 8hri Atal Bihari Vajpayee. 
The following Members took part in the debate:-

(1) Shri Shyama Prasanna Bhattacharyy.a 
(2) Shri Vasant Sathe 
(3) Shri Krishanan Manoharall 
(4) Shri Pilco Mody 
(5) Dr. Henry Austin 
(6) Shri P. V. G. Raju 
(7) Shri Indrajit Gupta 
(8) Shri Vayalar Ravi 
(9) Shri Khemchalndbhai Chavda 

(10) Shri K. P. Unnikrishnan 
(11) Shri Janaki Ballav Patnaik 

(12) Shri M. C. Daga 
(13) Shri Samar Gulla 
(14) Shri .Fakhruddin Ali Ahmed 

Shri Atal Dibari Vajpayeereplied. to the debate. 
The Substitute Motion moved by Shri Atal Bihan Vajpayee was 

with.drawn by leave of the House. 
6.28 J?M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th May, 1972). 
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I.OK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 26, 1972lJyaistha. 5, 1894 (Saka) 

No. 155 
11 A.M. 
1. Starred QUestioDs 

Starred Questions Nos. 1001, 1002, 1007-1011, 1014-1016. 1018 and 
1020 were orally answered. Replies t~ remaining questions were laid 
on the Table . • 
Z. Uast.ned QuestioDs 

Replies to Unstarred Questions Nos. 7480-7495, 7497-7551 and 7553-
7660 were laid on the T&tble. 
3. QUestiOD of Privil~e. 

Shri Jyotirmoy Bosu sought to raise a question of privilege against 
the Managing Director of the National Industrial Development Corpo-
ration Ltd. for misleading the Committee on Public Undertaking as 
mentioned in the 63rd Report of that Committee (1970). 

The Speaker observed that the findings of the Committee on Public 
Undertakings who were already seized ot' the matter might l~ awaited . 
... Papers Laid OD the Table 

• 

The following papers were laid on the Table:-
(1) A statement correcting the reply given on the 7th April, 1972 

to Unstarred Question No. 2251 by Kumari Kamala Kumari 
regarding investment by foreign companies in industries 
located in Bihar and West Bengal and giving reasons for delay 
in correcting the reply. 

(2) A statement correcting the reply given on the 21st April, 1972 
to Unstarred Question No. 3446 by Kumari Kamala Kumar! 
regarding investment by foreign companies and giving reasons 
for delay in correcting the reply. 

(3) (i) A copy of the Delhi Sales Tax (Fourth Amendment) Rules. 
1972 (Hindi and English versions) published in Notification 
No. F.4(80) 171-Fin. (G) in Delhi GlIQJette dated the 13th April, 
1972, under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941 as in force in the Union terri-
tory of Delhi. 
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(ii) A statement (Hindi amI Engibh versions) sHowillg reasons • 
101' o<::iay in lay lUg tUl: ,;.tuove NULlllcation. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1966:-

(i) Heview by tile Government on Ule working 01 the India 
TounsllI .L.Jevclu!Jmt.~lt cUl'!JuunlUJl Limiled, l-JCW uelhi, for 
the year 1970-71. 

(U) annual Report of the India Tourism Development Corpo-
ration Limited, New Delhi, for the year 1970-71 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. ~ 

(5) A copy of Notification No. S.O. 352(E) (Hindi and English 
versIOns) published in Ga:lette of indw dated the 11 th .May, 
1972, under section 10 of the National Highways Act, 1956. 

, ' l, 

(&) A sta~mtm.t on· tloodsasd damage cau'sed due to heavy rains 
in Kerala in the month of May, 1972. 

(7) A copy each of the following papers (Hindi and Englilhver-
sions) under sub-section (1) of section 619A of tl~e Companies ~ 
~~~ .. 

(a) (i) Review by,the Gov~rnme~t ?n the working. of the Indian 
Drugs and Ph&rmaceutlcals LimIted, New Dellu, for the year 
197()"71. 

(ii)Annual 'Beportof the Indian Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 1970-71 along with t~ 
A.udtted AoCOUDts and. the . commen ts. of the Comptroller and 
Auditor General tiaet1eon. 

(b) (1) Review by the Government on the working of. the 
Pyrites, Phosphates and Chemicals Limited, for the year 
1970-71. . ) " 

(ii) Annual Report. of the Pyrites, Phosphates and Chemicals 
Limited for the year 1970-71 along with the Audited Ac-
counts and the' comments of the Comptroller and Auditor >I 
General thereon. 

5. Minutes of Committee on Private Memh"rs' BIOs and Resolution&-
Laid on the Table 

MinY-tea of the Ninth to Fourteenth 6ittings of the Committee on Pd-
vate Members' Bills and Resolutions held during the current session, 
were laid on the Table. 

6. MetI58Ies from Rajya Saba 
Secretary reported the following messages from Rajya Saba:-

(I) That at its sitting held on the 17th May, 1972, Rajya Sabha 
concUlTed in the recommendation of Lok Sabha to ·elect two 
members to the Committee on the Welfare of Saheduled Castes 
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and Scheduled Tribes in the vacancies caused by the retire-
ment of Shri Brahmananda Panda and Shri Sukhdev Prasad 
from the membership of Rajya Sabha on the 2nd April, 1972 
and also communicated the following names of members of 
Rajya Sabha who had been elected to the said Committee:-

(1) Shri Brahmananda Panda 
(2) Sh'l'i Sukhdev Prasad 
(ii) That Rajya Sabha had no re('ommendations to make to Lok 

Sabha in regard to the Appropriation (Railways) No. 3 Bill, 
1972, passed by Lok Sabha on the 22nd May, 1972. 

7. Assent to Bill 
Secretary laid on the Table the Approprintion (No.3) Bill, 1972 passed 

by the Houses of Parliament during the current session and asented" to. 
B. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 29th May, 1972. 
9. Intimations Re': Arrest and He1cpsc of Member 

The Speaker informed the House of the following wireless messages, 
dated the 25th, 25th and 26th May, 1972, respectively, from the Commitl-
sioner of Police, Trivcmdrum. intimating-

• 

(i) that Shri A. K. Gopalan, Member. Lok Sabha, was removed by 
J'Iolir(' I1n the ?!1th M'lv. 1972 at 4 PM. Hnrler Section:Jfl (2) 
of the Kerala Police Act for trespassinJt into a private land at 
Poojappura, Trivandrum and refusin~ the lawful directions of 
the police to desist from trespassing; 

(ii) that the Member was produced before the Sub-Magistrnte, 
rOllrt JT. Triv::"Inrlrum. in petty ca"Pc No. !l7172 of Pno;fltlOU1'8 
Police Station for offences under Sections 47 and 52, Kerala 
Police Act. 1 !lRO and that h,., plearled not guiltv and was re-
l('''~'rd rn hail hy Court. The C'l~e nrljourncil' tr:> 5th .Tune. 
1972. nnrl 

*(iij) that Shri A. K. Gopalan who was removed and produced 
before the Sub-Magistr!\te, Trivp.ndrum. earlier in petty ca!le 
No. 9'7172 of Pooi~):mllr~ Policr St!\1inn nf th" !'~m~ Cnurt. re-
fused to leflve the' (,,'lllrt H<lll Iho1Jf!h rf'lefl~cd bv the Court at 
17.10 honr~ nn the 25th Mnv. 1972. Thf' Member persisted to 
rpm"in in the Court Hall diSregard;np. thp. requestR of COUrT 
()ffi('i~ls nnrl dic;ohf'vinl! lawful dirertion of P(lJicP. The MRl!is-
tr:11<' hClr! :lIse"> ('nmohinf'rl to the ty\ljf'(' "l)(lul the rn:'lttf'r The 
M('mh(',' w~s. thpr,.,rnT>~ rC'moven f""m t.hp COllrt HAll at. 1.245 
hOll r s <"1 thr ?5t.'" MnV'. 1972, 1I"dp.r Sertion ~2(2) of KeralA 
Po1ire Act. 1960 flnd wn~ producerl before Suh-Mflltlstratc. Court 
TT. 'rrivnnrlrum with nrUv ct.an1p No. 44 17? of Van"l,ivoot' 
po1ir'(' S1<.4;n11 u1"dpr. Spct.inn<; ~R(2). 47 "nd !1? of f.he same Ad. 
1'h., Mnf1'h;trnl,... rpmflndcd th,., Memb"r of .Tudic'AI Custodv in 
rC'ntrnl .Tail. TT'iwlTlrlrum. w'th rlirecHrm to nroduce him he-
forr Court at 11.00 hour<: on 1hr. 26t'-t M:ly. 197'. 
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10. Government Bills-Introduced 
(1) The Taxation Laws (Extension to Jammu and Kashmir) Bill, 

1972. 
(2) The Constitution (Thirty-first Amendment) Bill, 1972. 
(3) The Constitution (Thirty-second Amendment) Bill, 1972. 

(4) The Delhi Lands (Restrictions on Transfer) Bill, 1972. 

n. Motion 

Shri R. K. Khadilkar moved the following motion:-
"That the debate on the Bill further to amend the Industrial Dis-

putes Act, 1947, as passed by Rajya Sabha, which was adjourn-
ed on the 25th May, 1972, be resumed now." 

The motion wae adopted. 
12 .. Government Bills-Passed 

(i) The Industrial Disputes (Amendment) Bill, 1972, as passed by 
Rajya Sabha 

ClauRe-by-clause consideration of thc Bill, as passed by Rajya. Sabha, 
continued. 

Clause 2 was adopted, as amended. 
Clause 3 was adopted. 
Clau~ 1, the Enacting Formula' and the Long Tile were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

R. K. Khadilkar. 
The following Members took part in 1:..'1e debate:-

(1) Shri Samar Guha 
(2) Sh1'i Dinen Bhattacharya 
(3) Shri R. K. Khadilkar 

The motion was adopted and the Bill, as amended, was passed. 
(ii) The Cantonments (Extension of Rent Control Laws) Amendment 

Bill 1972, as passed btl the Rajya Sabha. 
The motion for consideration of the Bill, as pa'::>Scd by Rajya 

was moved by Shri Jagjivan Ram. 
The following Members took pa·rt in the debate:-

(l) Shri Somn'lth Chatterjee 
(2) Shri S. M. Banerjee 
(3) Shri R. V. Bade 

Shri Jagjivan Ram replied to the debate. 

Sabha, 

• 

The motion for consideration was adopted and clause-by-c1ause con-
sideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
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• 

Clause 1, the Enacting Fo,rmula and the Long Title were also adopt-
pd. 

Th~ motion that the Bill be passed was moved by Shri Jagjivan Ham. 
The motion was adopted and the Bill Wa'S passed. 

(iii) The Secunderabad and Aurangabad Cantonments Hou,se Rent Con-
trol Law (Repeal) Bill, 1972, as passed by Rajya Scibha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Jagjivll'n Ram. 

Sbri Somnath Chatterj~ took part in the debate. 
Shri Jagjivan Ram replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
lCl'artion of the Bill was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also adopt-
ed. 

The motion that the Bill be passed was moved by Shri Jagjivan Rom. 
The motion was adopted and the Bill was passed. 
13. Discussion Under Rule 193 

Shri C. K. Chandrappan raised a discussion on the steap faU in the 
price" of a~ricultural commodities like coconuts, arecanut, ginger, pepper 
in Kerula and throughout the West Coast of India. 

The following Members took part in the debate:-
(l) Shri K. P. Unnikrishnan 
(2) Shri Dinen Bhattacharya 
(3) 8hri C. M. Stephen 
(4) Shri R. Balakrishna Pillai 
(5) Shri Vayalarr Ravi 
(6) Shri K. Balakrishnan 
(7) Shri D. B. Chandra Gowda 
(8) Shrimati Bhargavi Thankappan 
(9) Shri Balakrishnao Venkanna Naik 
(10) Shri P. Venkatasubbaiah 
(11) Shri P. Narasimha Reddy 

Shri Annasahib P. Shinde replied to the discussion. 

14. Private Members' Bills-Introduced 

(1) The Prevention of Food Adulteration (Amendment) Bill. 1972 
(Amendment of sections 2. 7, etc.) by Sh1'i B. S. Shaura. 

(2) The Prevention of Lotteries Bill. 1972 by Shri Anand! Charan Das. 
,-- [P.T.O. 
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(3) The Ban on Communal Political Parties Bill, 1972 by Shri Samar 
Guha. 

(4) The Freedom of Entry to Public Places of Worship Bill 1972 by \. 
Shri Samar Guha. ' 

(5) Tbc Civil Liberties Commissions Bill, 1972 by Dr. Karni Singh. 
(6) The Constitution (Amendment) Bill, 1972 (Substitution. of article 

aS5) by Shri C. T. Dhandapani. 
(7) The Factories (Amendmcnt) Bill, 1972 (Amendment of section 

2) by Shd C. T. Dhandapani. 
(8) The Railways (Abolition of Casual Labour) Bill, 1972 by Shri 

Hukam Chand Kachwai. 
(9) The Domestic Workers (Conditions of Service) BilI, 1972 by Shri 

Hukam Chand Kachwai. 
(10) The Constitution (Amendment) Bill. 1972 (Amendment of 

Seventh Schedule) by Shl'i Al'jun Sethi. 
(11) The Constitution (Amendment) Bill, 1972 (Amendment of U1·ticle ~ 

74 and 163) by Shri Hukam Chand Kachwai. 
(12) The Trade Unions (Recognition) Bill, 1972 by Shri Hukam 

Chand Kachwai. 
(13) The Constitution (Amendment) Bill. 1972 (Amendment Of 

article 19 and 8ubstit.1Ltion of article 326) by Shri Sukhdeo Prasad Verma. 
(14) The Constitution (Amendment) Bill. 1972 (Substitution of 

article 330 and amendment oj article 332 etc.) by Shri R. P. Ulaganambi. 

15. Private Members' Bills-Withdrawn 
(i) The Constitution (Amendment) Bill, 1972 (Amendment of Ninth 

Schedule) by Shri C. K. Chandrappan 
Shri C. K. Chandrappan replied to the debate on the motion for consi-

deration of the Bill moved by him and the amendment thereto moved 
on the 12th May. 1972. 

The amendment for reference of the Bill to a Select Committee 
moved by Shri M. C. Daga was negatived. 

The Bill was withdrawn bv leave of the House. 
(ii) The Age ReLaxation (Services) Bill, 1971, by Shri B. K. • 

Daschowdhury 
The motion for consideration of the Bill was moved by Shri B. K. 

Daschowdh ury. 
The following Members took part in the debate:-

(1) Shri Biren Dutta 
(2) Shri J. M. Gowder 
(3) Shri Ishwar Chaudhry 
(4) Shrimati MarjoriElGodfrey 
(5) Shri Bhagirath Bhanwar 
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, 

(6) Shri M. C. Daga 
(7) Rhrimati T. Lakshmikanthamma 
(8) Shri Jharkhande Rai 
(9) Shri Shyam Sunder Mohapatra 

(10) Shri Ram Bhagat Paswan 
(11) Shri M. R. Gopal Reddy ...... 
(12) Shri Nathu Ram Ahirwar 
(13) Shri Ram Niwa1l Mirdha 

Shri B. K. Daschowdhury replied to the debate. 
The Bill was withdrawn by leave of the House. 

16. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1971 (Amendment of article 74) 
by Dr. Karni Singh 

The motion for consideration of the Bill was moved bv Dr. Karni 
• Singh. 

The following Members took part in the debate:-
(1) Shri Biren Dutta 
(2) Shri Shyam Sunder Mohapatra 
(3) Shri R. D. Bhandare (Speech unfinished). 

The disClission wa~ not concluded. 

6 P.M. 
(Lok Sabha adjourned till III A.M. on Monday, the 29th May, 1972). 

• 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 29, 1972/Jyaistha 8, 1894 (Saka) 

No. 156 
11 A.M. 
1. Starred Questions 

Starred Question.; Nos. 1022, 1024, 1027-1032, 1035, 1036, 1039 and 
.1040 were oraolly answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7661, 7662, 7664-7783 and 7785-

7860 were laid on the Table . . 
A statement by the Deputy Minister in the Ministry of Education and 

Social Welfare correcting the reply given on the 10th April, 1972 to 
Unstarred Question No. 2304 regarding literacy and giving reasons for 
delay in. correcting the reply, was laid on the Table. 

3. Papers Laid on the Table 

• 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the Mogul 
Line Limited, Bombay, for the year ended the 31st Decem-
ber, 1970. 

(b) Annual Report of the Mogul Line Limited, Bombay, for. ~he 
year ended the 31st December, 1970 a·long with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. . 

(ii) (a) Review by the Government on the working of the Cen-
tral Inland Water Transport Corporation Limited, Calcutta, 
for the year 1970-71. 

(b) Annual Report of the Central Inland Water Tran.,;port Cor-
poration Limited, Calcutta for the year 1970-71 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

[P.T.O. 
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(2) A copy of the Annual Accounts (Hindi and English versionst· 
of the Commissioners for the Port of Calcutta, for the year 
1969-70 md the Audit Report thereon. 

(3) A statement correcting the reply given on the 1st May, 1972 
to Unstarred Question No. 4447 by Shri Shashi Bhushan re-
garding ex-Members of Parliament in possession of Govern-
ment accommodation and giving reasons for the delay in cor-
recting the reply. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Fertilizer (Control) First Amendment Order, 1972, pub-
lished in Notification No. G.S.R. 215(E} in Gazette of India 
dlated the 30th March, 1972. 

(ii) The Fertilizer (Control) Second Amendment Order, 1972, 
published in Notification No. G.S.R. 240(E) in Gazette of 
India dated the 6th April, 1972. 

(5) A copy of the Delhi, Meerut and Bulandshahr Milk and Milk 
Products Control Order, 1972, (Hindi and English versions) 
published iri Notification No. S.O. 342(E) in Gazette of India 
dated the 6th May, 1972, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(6) (i) A copy of the Annual Report of the . Indian Institute of 
Technology, Madras, for the year 19'70-71. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi vession of the above Report 
simultaneously. 

4. Intimation Re: Remand of Member 
The Speaker informed the House of a telegram dated the 26th May, 

1972, from the Sub-Magistrate, Trivandrum, intimatin~ that Shri A. K. 
Gopalan, Member, Lok Sabha, who was arrested at Trivandrum, under 
Sections 47 , 38 (2) and 52 of Act 5 of 1961 had been remanded to Central 
Jail, Trivandrum till 5th June, 1972. 
5. Motion 

Shri S. M. Siddayya moved the following motion:-
"That this House do recommend to Rajyal Sabha that Rajya Subna 

do elect one Member of Rajya Sahha in accordance with the 
system of proportional representation by means' of the single 
trlmsferable vote to the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes in the vacancy caused by 
the resignation of Shri Golap Barbora from the Committee 
and do communicate to this House the name of the Member so 
elected by Rajya. Sabha to the Committeoe". 

~
e otion was adopted. 

6. Go rnment Bills-Introduced 
The General Insura,nce Business (Nat;onalisation) Bill. 1972. 
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, The motion for leave to introduce 
Chavan was opposed. The motion was 

# duced. 

the Bill moved by Shri Y. B. 
adopted and the Bill WEI'S intro-

(2) The Aligarh Muslim University (Amendment) Bill, 1972. 
The mot~on for leave to introduce the Bill moved by Prof. S. Nurul 

Hasan was 0ppoged. On the motion the House divided, Ayes 217; Noes 39. 
The motion was accordingly adopted and the Bill was introduced. 

-(3) The University Grants Commission (Amendment) Bill, 1972. 

7. Government Bills-Passed 
(i) The Constitution (Thirty-first Amendment) Bill, 1972 

The motion for consideration of the Bill was - moved 
Niwa:. Mirdha. 

TJ:e following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Dr. Govind Das, --
(3) Shri G. Viswanathan 
(4) Shri Amrit Nahata 
(.5) Shri Ranen Sen 
(6) Shri Shashi Bhushan-; 
(7) Shri Atal Bihari Vajpayee 
(8) Shri P. Venkatasubbaiah 
(9) Shr; Piloo Mody 

(10) Shri Sam~r Guha 
(11) Shri S. N. Singh 

Shri Ram Niwas Mirdha replied to the debate. 

by Shri Ram 

On the mo:ion for consideration of the Bill, the House divided, Ayes 
274; Noes 2. The motion was adopted by a majority of the total mem-
bership of the House and by <l majority of not less than two-thirds of 

-Members present and voting. 
Clause-by-cla,u~.<! consideration was thl'n taken up. 
Two amendments to Clau~e 2 were adopted. 

• On the mot;on for adoptio'l of Clau:;e 2, as amended, the House 
divided, Ayes 283: Noes 4. 

Clause 2, as amended, wn;; adopted by a majority of the total mem-
bership of the Houo;e and by 1 majority of :"'ot k;s thon two-thirtis of the 
Members present ,md voting. 

On the motion for adoption of Clause it the House divided, Ayes 283; 
Noes 4. 

Clame 3 was adopted by a majority of the total membership of, the 
House and bv a majority of not leSJ; than two-thirds of the Memb~rs 
present and voting. 

[P.T.O. 
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. ,"Az:t amendment to Clause 1 was adopted. 
'" Ofi-the'motion for 'adoption of Clause 1, as amended. the House divid~ 
ed, Ayes 284; Noes 4. 

Clause"l; 'as 'amended, was adopted by a majority of the total member-
~ip',of' .the House and by a majority of not less than two-thirds of the 
Members present and voting. 

The Enacting Formula and the Long Title were also adopted. 
,", ~e motitm that, the Bill, as amended, be passed was moved by 
Shr.i:Ram -Niwas Mirdha. ' ' 
-:.\ ; ,,0.,' ",' '_''- , 

"'On the motion the House divided, Ayes 286; Noes 4. 

The motion was adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the Members 
plleseDt . .and voting.' The Bill, as amended, was passed by the required 
w~~ c ' 

~) The Constitution (Thirty-second Amendment) Bill, '1972 
The motion for consideration of the Bill was moved by, Shri H. R. 

Gokhale. 
The following Members took part in the debate:-

. (1) Shri Dinen Bhattacharya 
(2) Shri C. M. Stephen 
(3) Shri C. K. Chandrappan 
(4) Shri Vayalar Ravi 
(5) Shri N. Sreekantan Nair 
(6) Shri G. Viswanathan 
(7) Shri Atal Bihari Va1jpayee 
(8) Shri Ebrahim Sulaiman Sait 
(9) Shri R. Balakrishna Pillai 

(10) Shri M. R. Gopal Reddy ~ 
Shri H. R. Gokh~le replied to the debate. 

On the motion' for' consideration of the Bill, the House divided, 
Ayes 308; Noes 1. The motion was adopted by al majority of the total 
membership of the House and. by a majority of not Ipss than two-thirds 
ofiMetnber&,: iJ(l'ea!ntand, votirig. 
,~~~~r~~lause ,consideration was then taken up. 

'r\~bnthe motion for adoption of Clau~ 2, the House divided. Aycs 311; 
Noes Nil. 

Clause 2 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
p:esent and voting. 

An amendment to Clause 1 was adopted. 
On the motion for adoption of Clause 1, as amended, the House 

divided, Ayes 310; Noes Nil. 
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.. Clause 1, as amended, was adopted by a majjority of the totai mem-
--'bership of the House and by a majority of not less than two-thircil of 

the Members present and voting. 

• 

The Enacting Formula ,and the Long Title were alSo adopted. 
The motion that the Bill, as amended, be passed w.aa moved by 

Shri H. R Gokha.le. 
On the motion the House divided, Ayes 311; Noe. Nil 
The motion was adopted by a majority of the total memberahip "f 

the House and by a majority of not less th!ln two-thirds of the MembeIS 
present and voting. The Bill, as amended, was passed by the required 
majority. 
8. Discussion Under Rule 193 

Shri D. K. Panda raised a discussion on the statement laicl Oil tIM 
Table by the Minister of Agriculture on the 27th April, urn reprdm, 
Celling on Agricultural holdings. 

The following Members took part in the debate:-
(1) Shri Kamal Nath Tewari 
(2) Shri Shyama Prasanna Bhattacharyya 
(3) Shri C. Chittibabu 
(4) Shri Amrit Nahata 
(5) Shri Atal Bihari v.ajpayee 
(6) Shrimati V. Jeyalakshmi 
(7) Shri Annasahib P. Shinde 
(8) Shri Darba,ra Singh 
(9) Shri Shyamanandan Mishra 

(10) Shri Bibhuti Mishra 
(11) Shri H. M. ~atel 
(12) Shri Sat Pal Kapur 
(13) Shri Nathuram Mirdha 
(14) Shri Samar Guha 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
7.01 P.M. 

.\ 
.'"-.. 
" 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th May. 1972) . . 
. 
t" .• ,:. ".. , 

--.~- - ----
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, May 30, 19721Jyaistha 9, 1894 (Saka) 

No. 157 
1l.01 A.M. 
1. starred Questions 

Starred Questions Nos. 1041, 1042, 1044 and 1047-1055 were orally 
answered. Replies to remajjning questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7861--8037 were laid on the 

Table. 
3. Extension of Session 

On a statement made by the Minister of Parliamentary Affairs, the 
Speaker .announced that Lok Sabha would sit also on Thursday, the 1st 
June, 1972. 

4. Papers Laid on the Table 
The following papers were laid on the Table'-

(1) A copy each of the following papers (Hindi and English vel'~ 
sions) under su~section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Governm£¥lt on the working of the Orissa 
Road Toonsport Company Limited, Berhampur (Ganjam) 
for the year 1969-70. 

(ii) Annual Report of the Orissa Road Transport Company 
Limited, Berhampur (Ganjam), for the year 1969-70. 

(iii) Directors' Report and statement of accounts for the year 
1~ 70 of tile Orissa Road Transport Company Limited 

Berhampur (Ganjam) and the comments of the ComptroJler 
and Auditor G~eral thereon. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Triennial Review (Hindi and English versions) 
of the activities of Research Desians and Standards Orgamsa-
tiOD'in respect of important Railway problems connected with 
the Track, Rolling Stock, Signalling etc. from April, 1968 to 
March 1971. 

(P.T.O. 
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(4) A copy each of the following Notifications (Hindi and English() 
versions) under section 159 of the Customs Act, 1962:- . 

(i) G.S.R. 561 published in Gazette of Indi-:! dated the 13th 
May, 1972 together with a.n explanatory memorandwn. 

(il) G.S.R 614 published' in Gazette of India dated the 20th May, 
1972 together with an explanatory memorandum. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 558 published in Gazette of India dated the 13th 
May, 1972 together with ~ explanatory memorandum. 

(ii) G.S.R 559 published· in Gazette of India dated the 13th 
May, 1972 together with an explanatory memorandul11. 

(iii) G.S.R 560 published in Gazette of India dated th~ 13th 
May, 1972 togetheIt with an explanatory memorandum. 

(6) A copy each of the following papers (~di and English ver-
sions) under sub-section (1) of section 61~A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Modflrn 
Bakeries (India) Limited, New Delhi, for the year, 1970-71. 

(ii) Annual Report of the Modern Bakeries (India) Limited, New 
Delhi, for the year 1970-71 along with the Audited Accountl 
and the commetIlts of the Comptroller and Auditor General 
thereon. 

(7) A copy of the Export of' Non-baled'Coir Yam (Inspection) 
Rules, 1972 (Hindi and English versions) published in Notifi-
cation No. S.O. 1131 in Gazette of India d.ated the 13th lvIay, 
1972 under sub-section (3) of section 17 of the ExpGrt 
(Quality Control and Lnspection) Act, 1963. 

(8) A copy each of the following Notifications (Hindi and EngHsh 
versiops) issued under the Coffee Act, 1942:-

(i) G.S.R 491 published in Gazette of India dated the 29th 
April, 1972. 

(ii) G.&.R. 492 published in Gazette of India dated the 29th 
April, 1972. 

(9) A copy each of the following ·papers (Hindi and English ver 
sions) under sub-sectiQn (1) of section 619A of the COlTC'-
panies Act, 1956:-

(i) Review by the Government on the working of the Export 
Credit and Guarantee Corporation Limited, Bombay, for 
the period 1st January, 1970 to 31st December, 197~ . 

. (it) Annual Report of' the Export Credit and Guarantee Corpo-
., ration Limited, Bombay, for the period 1st January, 1970 

to 31st December, 1970 along with the Audited Accounts 
a.ud the comments of the Comptroller and Auciitor General 
thereon. 



(10) A copy of the Supp~ment (HiIl.w and ~lish ve~ns) to 
the Views of the MInistry of RaIlways (Railway Board) on. 
Part I and Part n, of the Re.port of the Railway Accidents 
Inquiry Committee, 1968. 

(11) The following statements showing the action taken by thE: 
Government on various assurances, promises and undertak-

ings given by the Ministers during the various sessions of !.ok 
Sabha:-

Fourth Lok Sabha 

(i) Statement No. XXXII 
(ii) Statement No. XXI 
(iii) Statement No. XX. 
(iv) Statement No. XXII 
(v) Statement No. XIII 

(vi) Statement No. XII 

Seventh Session, 1969. 
Eighth Session, 1969. 
Ninth Sessi01l, 1969. 
Tenth Session, 1910. 

Eleventh Session, 1970. 
Twelfth Session, 1970. 

Fifth Lok Sabba 

(vii) Statement No. XIII 

(viii) Statement No. V 

(ix) Statement No. 11 

Second Session, 1971. 

Third Session, 1971. 

Fourth Session, 1972. 

(12) A . copy each of the following papel's (Hindi and English ver-
sions) under sub-sectiqn· (1) of section 6190A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the Engineers 
India Limited, Bombay, for the year 1970-71. 

(ii) Annual 'Report of the Engineers Indta LitnHed, Bombay,' ~r 
the year 1970-71 along with the Audited Account5 1fRd the 
comments of the Comptroller and Auditor G$1.eral thereon ..... 

(b) (i) Review by the Government on the working of the Madra& 
. 'Refineries Limited, Madras, for the year ended the 3Qth June, 

1971. 

(ii) Annual Report of the Mactras Ref1neries Limited, Madras, for 
the year ended the 30th June, 1971 along with the Audited 
Acco\.lnts and the comment'> of the Comptroller .and Auditor 
'General thereon. . 

(c) (i) Review by the Gove~ment on the working of the Lubl'izol 
India 1.imited, Bombay, for the year 1969-70. 

(ii) Annual Report of the Lubrizol India IAmi ted , Bombay, for the 
year 1969-70 along with the Audited. AccoUl'lts and the 
comments of the Comptroller and Auditor General thereon. 
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S. Minutes of Estimates Committee-Laid on the Table o 
Minutes of the sittings of the Estimates Committee relating to Nine-

teenth and Twentieth Reports of the Committee and General Matters, 
were laid on the ~able. • 

6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 29th May, 1972, Rajya Sabha adopted a motion further extending 
the time for presentation of the Report of the Joint Committee of the 
Houses on the Code of Criminal Proredure Bill, 1970, upto the last day 
of the Eighty-first Session of Rajya Sabh'l. 

7. Matters Under Rule 377 
(i) Shri G. P. Yadav raised a matter regarding proposed shifting of 

I(oatihar Thermal Power Station. 
The Minister of Irrigation and Power made a statement on the sub-
ject.'" 

(ii) Shri Samar Guha raised a matter regarding certain irregularities' 
in the Indian Institute of Technology, Delhi. . 

The Minister of Education and Social Welfare made a statement on 
the subject. 
S. Motiml 

Prof. S. Nurul Hasan moved the following motion:-

uThat the debate on the motion 'that the Bill to amend the Un-
touchability (Offiences) Act, 1955 and further to amend the 
Representation of the People Act, 1951, be taken into consi-
deration' which was adjourned on the 23rd May, 1972, be 
resumed now." 

The motion was adopted. 

t. Government Bill-Amendment for Reference to Joint Committee-:i:d • .. 
The toochabihUy (Offences) Amendment and MisceU¥J.neou.s Provision 

Bill, 1972 
rther discussion on the motion for consideration of the Bill moved 

on the 23rd May. 1972, was resumed. • 
The following amendment for reference of the Bill to a Joint Com-

mittee moved by Prof. S. Nurul Hasan was adopted:-
uThat the Bill to amend the Untouchability (Offences) Act, 1955 

and further to amend the Representation of the People Act, 
1951, be referred to a Joint Committee of the Houses consist-
ing of 45 members, 30 from this House, namely:-

(1) Shri Nathu Ram Ahirwar. 
(2) Shri Chhatrapati Ambesh. 
(3) Shri Panna Lal Barupal. 
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(4) Shri R. D. Bhandare. 
(5) Shri B. S. Bnaura. 
(6) Shrimati B. Radhabai Ananda Rao. 

(7) Shri Chandrika Prasad. 
(8) Shri Chhotey La!. 
(9) Shri Samar Guha. 

(10) Shri Laxman Kakadya Dumada. 
(11) Shri Subodh Hansda. 
(12) Shri V. Mayavan. 
(13) Shri Nageshwararao Meduri. 
(14) Shri Ram Surat Prasad. 
(15) Shri Anantrao Patil. 
(16) Shri Dhan Shah Pradh911. 
(17) Shrimati Sahodrabai Rai. 
(18) Shri Ramkanwar. 
(19) Shri Ajit Kumar Saha. 
(20) Shri Shibban Lal Saksena. 
(21) Shri Arjun Sethi. 
(22) Shri Chandra Shailani. 
(23) Shri Shambhu Nath. 
(24) Shri Shankar Dev. 
(25) Shri Nawal Kishore Sharma. 
(26) Shri D. P. Yadav. 
(27) Shri S. M. Siddayya. 
(28) Shri Shankar Dayal Singh. 
(29) Shri Somchand Solanki. 
(30) Shri Phool Chand Verma. 

and 15 from Rajya Sabha; 
that in order to constitute a s!tting of the Joint Committee 

the quorum shall be one-third of the total number of members 
of the Join t Committee; 

that the Committee shall make a report to this House by the last 
day of the first week of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees shall apply with such varia-

. tions and modifications as the Speaker may make; and 
.... .. . ... P.T.O. 
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that this House do recommend to Rajya Sabha that Rajya Sabh" 
do join the said Joint Conunittee and communicate to this 
House the names of 15 members to be a,ppointed by Rajya 
Sabha to the Joint Committee." 

10 .. Government Bills-Passed 
(i) The Taxation Laws (Extension to Jammu and Kashmir) Bill, 1972 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The following Members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Inder J. Malhotra 
(3) Shri Atal Bihari Vajpayee 
(4) Shri G. Visvanathan 
(5) Shri S. A. Shamim 
(6) Shri D. Deb '-Shri K. R. Ganesh replied to the deb~te. 1 

The motion for consideration was adopted and c1ause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and tile Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

(ii) The Delhi Lands (Restrictions on Transfer) Bill, 1972 
The motion for consideration of the Bill was moved by Shri I. K. 

Gujcal. 
The following Members 'took part 10 the debate:-

(1) Shri Biren Dutta 
(2) Maulana Ishaque Sambhall 
(3) Shri T. S. Lakshmanan 
(4) Shri R. D. Bhandare 

Shri I. K. Gujral replied to the debate. 
The motion for consideration was adopted and clause-by-c1ause con· 

sideration of the Bill was taken up. 
C181use8 2 to 11 w~ adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved ~y Shri I. K. Gujral. 
The following Members took part in the debate:-

(1) Shri Atal Bihari Vajpayee 
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• (2) Shri I. K. Gujral. 

• 
The motion was adopted 'and the Bill was passed. 

11. Motion under Rule 388 
Shri Y. B. Chavan moved the following motion:-

"That this House do suspend the nrst proviso to Rule 74 of the 
Rules of Procedure and Conduct of B4siness in ·Lok Sabha in 
its application to the motion for reference of the Bill to pro-
vide for the acquisition and transfer of shares of Indian insu· 
ranee companies and undertakings of other existing insurers 
in order to serve better the needs of the economy by securing 
the development of general insurance business in the best in-
terests of the community and to ensure that the operation of 
the economic system does not result in the concentration of 
wealth to the common detriment, for the regu1<ition and 'con-
trol of such business and for matters connected therewith 01' 
incidental thereto,. to a Joint Committee of the Houses." 

On the motion the House divided, Ayes 131; Noes 55. The motion was 
Jlccordingly adopted. 
12. Government Bill-Motion for Reference to Joint Committec-

Adopted / 
The General Insurance Business (Nationalisation) Bill, 1972\1' 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri Y. B. Chavan. 

The motion was adopted as folows:-

"That the Bill to provide for the acquisition and transfer of shMes 
of Indian insurance companies and undertakings of other 
eXisting insurers in order to serve better the needs of the 
economy by securing the development of general . insurance 
business in the best interests of the community and to ensure 
that the operation of the economic system does not result in 
the concentration of wealth to the common detriment, for the 

, regulation and control of such business and for matters con-
nected therewith or incidental thereto, be referred to a Joint 
Committee of the Houses consisting of 45 members, 30 from 
this House, namely-

• 
(1) Shri Dharamrao Sharanappa Afzalpurkar 
(2) Shri Virendra Agarwala 
(3) Shri S. M. Banerjee 
(4) Shrimati Jyotsna Chanda 
(5) Shri Tridib Chaudhurl 
(6) Shri Darbara Singh 
(7) Shri V. Shanker Giri 
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(8) Shri Jitendra Prasad 
(9) Shri Purushottam Kakodkar 

(10) Shri Bibhuti Mishra 
(11) Shri Jagannath Mishra 
(12) Shri Shrikishan Modi 
(13) Shri Surendra Mohanty 
(14) Shri S. T. Pandit 
(15) Shri Chintamani Panigrahi 
(16) Shri H. M. Patel 
(17) Shri 1d. T. Raju 
(18) Shri Sukhdeo Prasad Verma 
(19) Shri VayaJar Ravi 
(20) Shrimati ,Sushila Rohatgi 
(21) Dr. Saradish Roy 
(22) Shri S. C. Samanta 
(23) Shri Sat Pal Kapur 
(24) Shri Ram Shekhar Prasad Singh 
(25) Shri Satyendra Narayan Sinha 
(26) Shri R. V. Swami nathan 
(27) Shri Tula Ram 
(28) Shri V. Tulsiram 
(29) Shri G. Viswanathan 
(30) Shri Y. B. Chavan 

and 15 from Rajya Sabha; 
that in order to constitute a sitting of the joint Committee the quorum 

shl!l1 be one-third of the total number of members of the Joint Commit-
tee; 

that the Committee shall make a report to this House by the first day 
of the next session; 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary Committee~ shall apply with such variations and modifica-
tions as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House the names 
of 15 members to be appointed by Rajya Sabha to the Joint Committee." 
13. Government BUI-Passed 

The UniverSity Grants CommisBWn (Amendment) Bill, 1972. 
The motion for consideration of the Bill was moved by Prof. S. Nw 11J 

Hasan. 
The following Members took part in the debate:-

(1) Shri Jagadiah Bhattacharyya 
(2) Shri H. N. Mukerjee 
(3) Shri Y. S. Mahajan 
(4) 8hri R. P. Ulaganambi 
(5) Shd S. N. Singh 

628 



Prof. S. Nurul Hasan replied to the debate. 
The motion for consideration was adopted and clause-by-clause con~ 

sideration of the Bill was taken up. 
Clause~ 2 to 10 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. Nurul Hasan. 
The motion was adopted and the Bill was passed. 

14. Government Bill-under- consideration 
The Hire-purchase Bill, 1972, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha. 
was moved by Shri Niti Raj Singh Chaudhury. 

Shri Somnath Chatterjee took part in the debate. His speech was not 
concluded. 

The discussion was nut concluded. 
15. Discussion under rule 193 

Shri Jytirmoy Bosu raised a discussion on the payment of Rs. 60 lakhs 
by the chief cashier of State Bank of India, Parliament Street, New 
Delhi in 1971 to Shri Nagarwala and his companion on I:t reported tele-
phonic instruction from the Prime Minister. 

The following Members took part in the debate:-
(1) Shri H. K. L. Bhagat 

(2) Shri H. N. Mukerjee 
(3) Shri Vasant Sathe 
(4) Shri Krishnan Manoharan 
(5) Shri Vikram Mahajan 
(6) Shri Jagannathrao JOShI 

(7) Shri B. K. Daschowdhury 
(8) Shri Shyarnnandan Mishr& 
(9) Shl'i C. M. Stephen 

• (10) Shri H. M. Patel 
8hri Y. B. Chavan replied to the discussion. 

8 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 31st May, 1972). 

S. L. SHAKDHER, 

Secretary. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 31 ,1972\Jyaistha 10, 1894 (Saka) 

No. 158 

1. Oath or Aftlnnation 
Shri Arvindkumar Mohanlal Patel made and subscribed the affirma-

tion in Hindi and took his seat in the House. 
2. Starred Questions 

Starred Questions Nos. 1063-1066, 1068-1072 and 1074-1076 were 
orally answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. M38-8226 were laid on the 
'l'able. 

A statement by the Deputy Home Minister correcting the reply 
given on the 16th December, 1970 to Unstarred Question No. 4953 re-
garding use of Staff Car in Civil Defence Organisation of Delhi and 
giving reasons for delay in correcting the reply was laid on the Table. 

4. Short Notice Question 
Short Notice Question No. 6 addressed to the Minister of Agricul-

ture regarding acute shortage of foodstuff in Orissa was orally answered 
and supplementaries were also answe.red thereon. 

5. PapC'''" Laid on tbe Table 
• The following papers were laid on the Table:-

(1) A cpoy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Industrial Development Corporation Limited; New Delhi, for 
the year 1970-71. 

(ii) Annual Report of the National Industrial Development Cor-
poratio:n Limited, New Delhi, for the year 1970-71 along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 
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(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Road Transport Corporation Limited, Calcutta. for the year 
1970-71. 

(ii) Annual Report of the Central Road Transport Corporation 
Limited, Calcutta, for the year 1970-71 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(3) A C0PY of the Profit and Loss Account and Balance Sheet (On 
accrual basis) of the Telecommunication Branch of the Indian 
Posts and Telegraphs Department for the year 1970-71 (Hindi 
and Ehglish versions). 

(4) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1972 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 553 in Gazette of India dated the 6th May, 
1972, under sub-section (2) of section 23 of the Prevention of"-
Food Adulteration Act, 1954. 

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-rule (5) of rule 3 of the Air Corporations 
Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expenditure 
of Air India for the Yf'ar 1972-73. 

(ii) Summary of Actuals for the year 1970-71. Budget F..stimates 
and Revised Estimates for the yeat: 1971-72 and Budget Esti-
mates for the year 1972-73, of Air India. 

(iii) Summary of Budget E~timates of Revenue and Expenditure 
of the Indian Airlines for the year 1972-73. 1 

. (iv) Summary of Actunls fnr the year 1970-71. Bud/!et EstimatE's 
:and Revised Estimate~ for the year 1971-72 and Budget Esti-
mates for the year 1972-73, of Indian Airlines. 

(6) A statement correctiJ?r:! the reply given on the 24th Novem-
ber, 1971 to Un starred Question No. 1471 bv Shri Huknm 
Chand Kachwai regardinl! intrusion of Pak citizens into Jndia 
and givin~ reasons for delay in correcting the reply. 

(7) A copy of the Sixth Amendment of 1972 t.o the Indian 1d-
ministrative Service (Pnv) Rules. 1954, (Hindi land En~ltsh 
versions) publisheti in Notification No. G.S.R. 281(E) in 
Gazette of India dated the 20th M~v, 1972. under sub-
section (2) of section 3 of the All India Services Act, 1951. 

(e) Two statementc: ~orre('tin~ the replies fTiven on the 23rd Mav, 
1972 to Starre.d Question No. 942 hv Shri Annasaheb Gotk-
hinde rel!ardin~ rnisu~e of A.ctual Users Licence and Starred 
Que~tion' No. 943 bv Shri Indraiit Gupta re~arding increase 
in Export of Non-Traditional itemc; and Starred Questioo 
No. 947 bv Shri Nawa! Ki~hore 5inha reJlardin£! ~te.ns to en· 
force better Qualitv control for export-oriented Itoodc:. 

'f 

(9) A statement (Hindi and English versions) on the Farakka ~ 
Project. 
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(10) (i) A copy of the Annual Report of the Press Council of India 
for the year 1971, under section 18 of the Press Council Act, 
1965. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

(11) A copy of the Certified Accounts (Hindi and English versions) 
of the 'Textiles Committee for the year 1970-71 and the Audit 
Report thereo.n. under sub-section (4) of section 13 of the 
Textiles Committee Act, 1963. 

(12) A copy each of the following papers under sub-section (2) 
of section 16 or the Tariff Commission Act, 1951:-

(a) (i) Report (1968) of the Tariff Commission on the Fair 
Selling Prices of Automobile Ancillaries. 

(ii) Government Reso]ution No. 1(53) 167-A.E. Ind. (I) dated 
the 2nd May, 1972 notifying Government's decisiQlns on 
the above Report (Hindi and English versions). 

(b) A statement (Hindi and English versions) show~g reasons 
as to why the. do("uments m.entioned above could not be 
laid on the Table within the period prescribed in sub-
section (2) of section 16 of the said Act. 

(13) A statement (Hindi and English versiOJ).s) explaining reasons 
for not laying the Hindi version of Report mentioned at (12) 
(a) (i) ahove simultaneously. 

(14) A copy each of the following papers (Hindi and Engli::;h 
versions) under sub-section (1) of sectioill 619A of the Com-
panies Act, 1956:-

(i) (a) Review by the Government on the working of the Cement 
Corporation of India Limited, New Delhi, for the year 1970-
71. 

(b) Annual Report of the Cement. Corporation of India Limited, 
New Delhi, for the year 1970-71 alontr with the Audited 
Accounts I8;nd the comments of the Comptroller and Auditor 
General thereon. 

(ii) (a) Review by the Government 0'1 the working of the Hin-
dustan Machine Tools Limited, BRngalore, for the year 1970-
71. 

(b) Annual Report of the Hindustan Machi.ne Tools Limited, 
Bangalore, for the year 1970-71 alon~ with the Audited Ac-
COU\Jlts and the comment~ of the Comptroller and Auditor 
General thereon. 

(15) A Note (Hindi and English versions) entitled 'Towards an 
Approach to the Fifth Plan' as cOI1Ridered by the National 
Development Council. . 

6. Fin8ll1cial Committe&-19n·72 (A Review)-Laid on the T8b1e 
Secretary laid on the Table a copy of 'Financial Committees, 1971-

72 (A Review)'. 
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7. Messages from. Bajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 29th May, 1972, Rajya Sabha 
agreed without any amendment to the Salaries and Allowances 
Qf Members of Parliament (Amendment) Bill, 1912, passed by 
Lok Sabha on the 22nd May, 1972. 

(ii) That at its sitting held on the 29th May, 1972, Rajya Sabha 
agreed without any amendment to the General Insurance 
(Emergency Provisions) Amendment Bill, 1972, passed by Lok 
Sabha on the 22nd l\iay, 1972. 

(iii) That at its sitting held on the 29th May, 1972, Rajya Sabha 
agreed without anv amendment to the National Service Bill, 
1972, passed by Lo'k Sabha on the 22n<~ May, 1972. 

(iv) That at its sitting held on the 29th May, 1972. Rajya Sabha 
agreed without any amendment to the Delhi Co-operative 
Societies BiU, 1972, passed by T..ok Sabha on the 10th April, 
1972. 

8. Assent to Bills 
Secretary laid on the Table following three Bills passed by the 

Houses of ~rliament during the r.urrent session and assented to:-
(1) The Newspapers (Price Control) Bill, 1972. 
(2) The Finance Bill, 1972. 
(3) The Appropriation (Railways) No. 3 Bill, 1972. 

9. Report and Minutes of Committee on Public Un.det'tp!dng~ 
Shrlmati subhadra .J or:;hi presented the following Report Rnd Minutes 

of the Committee on Public Underblkin$l:-
(1) Twenty-second Report Dn pnm 1.17 of their S:xtv-third Re-

port (Fourth Lok Sl:lbha) Dn Natio1l61 Industri1l1 Development 
CoTpOratidn Limited. cO'tlt::lininlt the obserVation 'The Com-
mittee are of the opinion that they have been misled bv the 
!';tatement of the M~nfl~inl1 nirector (National Tl,(lustria] nevf;'-
lopment Corpor~ltion JJtd.)'. 

(2) Minutp~ of the !':i.ttjn~s of the Committee rc]atil"::! to the above 
Renort. 

10. Reports of th~ Committee (tn the Welfare of Schetluled C~,'ite!l and 
Scheduled Tribes 
Sardar Buta Sinrrh pre"cnteri the follnwing Report., of the Committee 

QD the Welfare of Scheduled CRst~<; ~lr.d &heduled Tribe<;:-
(1) Eighth Reoort (Hindi and E·ngUsh version!';) 0., the Minhltrv 

of Communications (Posts and TeleP'l"Rohs Departmf>nt)-
Reservl'ltionr:; fOT. and emnlovment of. Scheduh~d Caste<; and 
Scheduled Tribe<; in the Po!':tc; Rnd Teleltl'aphs Department. 

(2) NJnth Report (Hindi ~nd En£flish ver!'!ions) on thn. Ministry of 
Finance (Depl'lriment of Bankin£!')-Reserva+hns for. and 
employment of. Scheduleri CR<;tec; and Scheduled Tribes in the 
State. Bank of India and its Subsidiaries: and 

(3) Tenth RellOrt on the Cabinet secretariat (Departmant of PeT-
sonnel)-Further renlie.r; of the Cabinet SecrellaTiat (Depart-
ment of Personnel) to the obgervation!l of the Committee con-
tained in their Eighteenth Report (Fourth Lok Sabha). 
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ell. Report of Joint Committee on Offices of Profit 
Shri Dharnidnar Basumatari presented the Second Report of the Joint 

Committee on Offices of Profit on the Draft Parliament (Prevention of 
• Disqualification) Amendment Bill, 1971. 

12. GOVERNMENT BILLS-INTRODUCED / 
(1) The Disturbed Areas (Special Courts) Bill, 1972. 
(2) The Criminal Law (Amendment) Bill 1972. 

The motion for leave to introduce the Bill moved by Shri F. H. 
Mohsin was opposed. The motiQtl was adopted and the Bill was intro-
duced.· . . • 
13. GOVERNMENT BILL-PASSED 

The Hire-purchase But, 1972, as passed by Rajya Sabha. 
Discussion on the motion for consideration of the Bill, as passed by 

Rajya Sabha, moved on the 30th May, 1972. continued. 
The f<¥lowing Members took part in the debate ;-

• (1) Shri Somnath Chatterjee 
(2) Shri Sarjoo Pandey 
(3) Shri E. R. Krishnan 
(4) Shri Phool Chand Verma 

Shri Niti Raj Singh Chaudhury replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2. to 31 were adopted. 
Clause 1, the Enacting F~mula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Niti Raj Singh 

Chaudhury. 
The motion was adopted and the Bill was passed. 

14. GOVERNMENT BILl-UNDER CONSIDERATION 
The Aligarh Muslim University (Amendment) Bill, 1972. 

The motion for consideration of the Bill was moved by Prof. S. NUrul 
Hasan. His speech was not cQtlcluded. 

The discussion was not concluded . 
• 
15. MOTION 

8hri Jy~tirmoy Bosu moved the following motion :-
"That this House do consider the allegations made, with the 

support of photostat copy, during the debate on the Finance 
Bill by Shri Jyotirmoy Bosu that the Managing Director of 
Duncan Br~. Ltd., Calcutta had got published a large number 
of posters in clear violation of the Company Law." 

[P.T.D. 
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/ 
Three substitute motions were moved by Sarvashrl Surendra Mohanty, . 

Samar Guha and P. K. Deo. 
The following Members took part in the debate :-

(1) Shri Priya Ranjan Das Munsi 
(2) Shri Indrajit Gupta 
(3) Shri K. P. Unnikrishnan 
(4) Shri G. Viswanathan 
(5) Shri V. C. Shukla 
(6) Shri Atal Bihari Vajpayee 
(7) Dr. Henry Austin 
(8) Shri Shyamnandan Mishra 
(9) Shri R. K. Sinha 

(10) Shri Surendra Moihanty 
(11) Shri P. K. Deo 
(12) Shri Madhu Dandavate 
(13) Shri C. M. Stephen 
(14) Shri S. A Shamim 
(15) Shri Ramsahai Pandey 
(16) Shri K. V. Raghunatha Reddy 

Shri Jyotirmoy B06U replied to the debate. 
On the substitute motion moved by Shri Surendra Mohanty, the House 

divided, Ayes 33; Noes 84. The substitute motion was accordingly nega-
tived. 

On the substitute motiotn moved by Shri Samar Guha, the House 
divided, Ayes 33; Noes 85. The substitute motiOft was accordingly 
negatived. 

The substitute motion moved by Shri P. K. Deo was also negatived. 
9.10 P. M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st June, 1972). 

S. L. SHAKDHER, 
Secretary . 
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LOK SABRA 

BULLETIN-PART I 
[Brief' Record of Proceedings] 

Thursday. June I, 19721Jyaistha 11, 1894 (Saka) 

No. 159 
11.04 A.M. 
1. Papers Laid on the Table 

• 

The following papers were laid on the Table:-• 

• 

(1) A COpy of the Merchant Shipping (Removal of Difficulties) 
Order, 1971 (Hindi and English versions) published in Noti-
fication No. G's.R. 92 in Gazette of India dated the 8th 
January, 1972, under sub-section (2) of section 460A of the 
Merchant Shipping Act, 1958. 

(2) A statement correcting the reply given on the 3rd May. 1972 
to Unstarred Question No. 4818 by Shri B. K. Daschowdhury, 
regarding telephone bills lying uncollected from Members 01 
Parliament of the last Parliament and giving reasons for 
delay in correcting the reply. 

(3) A copy of the Report (Hindi version) of the Comptroller and 
Auditor General of India for the vear 1970-71-Union Govern-
ment (Railways), under article 151(1) of the Constitution. 

(4) A copy of the Appropriation Accounts, Railways, for 197()'71 , 
Part I-Review (Hindi version) . 

(5) A copy of the Appropriation Accounts, Railwavs, for 1970-
71. Part II-Detailed Appropriation Accounts (Hindi version). 

(6) A copv of the Block Accounts (including Capital Statements 
comprising the Loan Accounts), Balance Sheets and Profit 
and Loss Accounts, Railways, for 1970-71 (Hindi version) . 

(7) A COPy of the Coffee (Third Amendme~t) Rules, 1972 (Hindi 
and En~1ish ver!lions) oublished in Notification No. G.S.R. 457 
in Gazette of India dated the 22nd April 1972. under sub-
section (3) of section 48 of the Coffee Act, 1942. 

(8) (i) A coPY of the Trade and Merchandise Marks (Amend-
ment) Rules. 1971 (Hin,di and English versions) published in 
Notificatian No. S.O. 5789 in Gazette of India dated the 27th 
November. 1971, under ~e.ction 134 of the Trade and Mer-
chandise Marks Act, 1958. 
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(ii) A statement showing reasons for delay in laying the above-
Notification. 

(9) A copy each of the following papers (Hindi and English ver~ 
sions) 'under sub-section (1) of section 619A of the Compa;nies .. 
Act, 1956:-

(i) (a) Re.view by the Government on the working of the Natio-
nal Newsprint and Paper Mills Limited, Nepanagar, for 
the year 1970-71. 

(b) Annual Rel>Ort of the National Newsprint and Paper Mills 
Limited, Nepanagar, for the year 1970-71 along with the • 
Audited Accounts and the comments of the Comptroller 
and Audit()rGeneral thereon. . 

(ii) (a) Review by the Government on the working of the 
Machine Tool Corporation of India Limited, Ajmer,. for t~e 
year 19'70-71. 

- -.~ 

(b) Annual Report of the Machine .Tool Corporation of India 
Limited Ajmer. for the year 1970-71 along with the Audited 
Accounts and the comments of the Comptroller and Audltor~ 
General th~reon. 

(10) A. coPy of the Annwal Report (Hindi and En~lish vp.rsions) 
on. the working of the Employees Provident Funds Scheme, 
1952 for the year 1970-7L 

(11) A statement correcting the replv.'tiven on the 27th April. 
1972 to Starred Que.stion. No. 584. bv Shri. Dharmarlio ShRTa~ 
napP8 Afzalpurkar rel!ardinil financial a.c;sic:t:ance. to Rajasthan 
for rehabilitaticln of refugees frQm W.est Palti.Bta.n .. 

(12) (i) A copy of the Annual Report of the Indian Institute of 
T~hnology!. Bomtmy, for th~.-year 1970-7.1 •. 

. . . .... ' 

(it) .A lltatetnertt .(Hindi and English versions) explainin~ the ;, 
reasons fornm layin~ the Hindi version of' the above Report 
simultanenusly. 

. - '\'. i ~ '. -.' :. 

(13) A copy of the Annual Report (Hindi and Enlitlish versions) 
of the SchoQI of Planning. and Architecture, New Delhi, for ... 
the year 1970-71. 

(14) A coPy of the Annual Report (Hindi and English versions) 
of the University GrAnts Commission for the yelU" 1970-71. 
under section 18 of the University Grants. Commission Act, 1956. . ~ • 

I. Messaps from Ra:iya Sabha 
Secretary reported the' followi.ng message~ from Rajva Sabha:-

-' \' ;, ... 
(i) That, Rt its sfttincc. hel4 on the 30th Mav, 1972. Raiya Sabhli 
a~ to the I8mei1dtl')~nts made bv J..ok Sabha 0'1. the 26th 
May, 1972, in the Iriduetrial Dis.put~ . (Amendment) Bill. 1!n2. 

(U) That at its sitting held on the3Oth·May,'. ]972. Rajya Sabha 
concurred in the recommendl'ltiotl of Lok sa bha' to ioin in 
the Joint Commfttee of the Houses on the Mines (Amend~ 
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ment) Bill, 1972 and also communicated the f~llowing names 
of members of Rajya Sabba Who had been nommatedto serve 
on the said Joint Committee:- ' ' 

(1) Shri Kalyan Roy, 
(2) Shri M. K. Mohta 
(3) Shri Monoranjan Roy 
(4) Shri Virendl18 Kumar Sakhalecha 
(5) Shri B. K. Mahanti 
(6) Shri Sita Ram Singh 
(7) Shri Showaless ·K. Shilla' 
(8) Shri Vmaykumar Ramlal ParB:Shar, 
(9) Shri Mahendra' Bahadur Singh 

(10) Shri Kali Mukherjee 
(11) Shri Jagan N'ath' Bhardwaj 
(12)' Shri Qasim Ali Abid 
(13) Shri Hfmmat Sinh 
(14) Shri Dwijendralal Sen Gupta 
(15) ShriInder Singh ' ' 

(iii) That at its sitting held on the 31st May, 1972. Rajya Sabha 
nassed. in aCCdTdance with the orovisions of ilrticle368' oftbe 
Constitution of India. without any am.endment. the Constitu-
tion (·Twenty-eighth Amendment) Bm, 1972, passed by Lok 
Sabha on the 29th May. 1972. . 

(iv) That at ito; sittiult held nn the 31st May; 1972. Rej:Y'8 Sablta 
nassed. in accorda,nce with the provisions of article, .aB6:of the 
Constitution of India. without any amendment, the Constitu-
tion ("Twentv-ninth' Amendment) Bill, 1912, passed by Lok 
Sabha on the 29th Mav, 1972. .~ 

(v) 'T'hat Raiya Sabha hlid no recomm~ndatibns to make t.o Lok 
Sabha in ree-ard to the Taxation Laws' (extentlon to~ Jammu 
:md KRo;hrnir) Bill, 1972. passed by Lok Sabha onth~ 30th 
May, 1972. ' 

3. Amendments made by Rajya Sabba to Govemment BUI-Amendments Agreed to :.- ,'--r7:;O (r', 

The Prevention of Food Adulteration (Extension to Kohima and Mokok-
chung Districts) Bill, 1971 

The motion that th~ fol1owi~ amendments made by Raiva Sabha in 
the Bill be taken into consideration, was moved, by Pta£. D. P. 
Chatto~adhyay:- ' 

"Enacting Formula 
(i) That at pae:e 1.. line 1, for the word 'Twenty-secolid' the word 

'Twenty-third' be substitUted. ., , ' " 

-Th~- Bin w;; intr~uC'!~- i;-Lok &bb;~ the- COn.!titution (Tbirty-
first Amendment) Bill. 1972. .",' 

"Thp. Bill was introduced in Lok Sabha as the Ccmstitution ('Illirty-
second A1nendment) Bill, 1972. 

, rp-- • 
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Clause 1 
(it) That at page 1. line 4, for the figures '1971' the figures '1972' 

be substituted." 
The motion for consIderation was adopted. 
The motion that the amendments made by Raiya Sabha in the Bill 

be agreed to was moved by Prof. D. P. Chattopadhyay. 
The motion was adopted and the amendments were agreed to. 

4. Government Bills-Passed 
(i) The Aligarh Muslim University (Amendment) Bill, 1972 

Prof. S. Nurul Hasan' concluded his speech on the motion for consi-
deration of the Bill moYe$l by him on the 31st May, 1972. 

An amendment for cireulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri G. P. Yadav. 

Three amendments for reference of the Bi1l to Select Committee 
were moved by Dr. Laxminarayan Pandeya:, Sarvashri Phool Chand 
Verma and Ziaur'Rehman Ansari. 

An amendment for reference of the Bill to a Joint Committee was 
moved by Shri Ebrahim Sulaiman Saito 

The following Members took part in the debate:- . 

(1) Shri J agadish Bhattacharyya 
(2) Shri Y. S, Mahajan 
(3) Maulana Ishaque Sambhali 
(4) Shri Muhammed Khuda Bukhs}l 
(5) Shri B. R. Shukla 
(6) Shri C. T. Dhandapani 
(7) Shri Syed Ahmed Aga 
(8) Shri Jagannathrao Joshi 
(9) Shri K. C. Pant 

(10) Shri ,Satyendra Narayan Sinha 
(11) Shri Samar Guha 
(12) Shri S. A. Shamim 
(13) Shri Ebrahim Sulaiman Sait 

(14) Shri Shiv Kumar Shastri 
(15) Shri H. N. Mukerjee 

Prof. S. Nurul Hasan replied to the debate. 

The amendment for circulation of the Bill for the ~ul1lOse of eliciting 
opinion thereon moved by Shri G. P. Yadav was negatIved, 

'l't e amendment for reference of the Bill toa ~plect Committee mov-
F'd hv Dr. Laxminarayan Pandey a was also ne2atIved. . 

On the amendment for reference of thp. Bill to a Select CommIttee 

ed by Shri PhooL Chand Verma, the House divided, Ayes 51; Noes 
mov d' 1 t· ed 231. The amendment was accot mg y nega IV . 
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"~l. On the amendment for reference of the Bill to a Joint Committee 
\~oved by Shri Ebrahim Sulaiman Sait, the House divided, Ayes 50; 

Noes. 229. The amendment was accordingly negatived. 

The amendment for reference of the Bill to a Select Committee 
• moved by Shri Ziaur Rahman Ansari was withdrawn by leave of the 

House. 
The motion for consideration of the Bill was adopted. 
Sevet-.l amenclrcents to various claUSE!s of the BiU w.u adopted. 
The motion that the Bill, as amended, be paued w84Il'Roved by Prof. 

~ S. Nurul Hassan. 
Shri Prasannbhai Mehta took part in the debate. 
The mction was adopted and the Bill, as amend·ad was passed. 

(ii) The Criminal Law (Amendme1llt) Bill, 1972 
The motion for consideration of the Bill was moved by Shri Ram 

i.... .Niwas Mirdha. J The following Members took part in the debate:-
~ (1) Shri Jyotirmoy Bosu 

(2) Shri .Bhogendra Jha 
(3) Shri Sh~shi Bhushal}/ 
(4) Shri Samar Guha 

,( Shri Ram Niwas Mirdha replied to the debate. 
-:I;' 

X; The motion for consideration was adopted and clause-by--clause con-
~, sideration of the Bill was taken up. 
\ Clauses 2 and 3 were adopted, 8S amended. 
') Clause 4 was adopted. I' Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

'I' , · The .motion. t~at the Bill, as amended, be passed was moved by Shri 
. Ram Nlwas Muoha, 

~ 5. ;:I~.:::'~:: ~:::~~. a:.:: ~~~: :e::~~:::r :~~t1o. 
It Shri Samar Guha raised a half-an-hour discussion on points arising 
! out of the answer given on the 28th April, 1972 to Un&tarred Question 

I
;,;r,_'.,~. No. 4403 regard'n~ Pak preparedness for another war with India. 

Shri J agjivan Ram replied to the discussion. 
(Lok Sabha adjourned at sine die 8.18 P.M.) 
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